Thursday, 25th July, 1957

LOK SABHA
DEBATES

Second Series

Volume HI, 1957

(E5¢h Fuly to 26th Fuly, 1957)

SECOND SESSION, 1957

(Vol.IIL. contains Nos. 1 to 10)

LOK SABHA SECRETARIAT
NBEW DELHI



CONTENTS
Noa 1. ~Mopday, t9th pdy, 195N
Meenbers Sworn . v e

Oral Answers to Questions—
Stacred Questions Nos. 2 to 18, 31 and 9 t0 19

Starred Questions Nos. 20 and 23 t0 36 .
Unstarred Questions Nos. 1 to § and 27

Desth of Dr. A.N, Sipha . .
Motions for Adjournment

(1) Threatened strike of P, & T, mployeu
(2) Threatened stzike of C.T.O, employces

(3) Proposed strike by Central Government emplo¥oes

(4) Harwal of wholesale dealers in Delhi .
(s) Non-location oil Refinery in Assam
(6) Alicged harassment of Buddhist converts
(7) Food situstionin UP. .
Papers 16Q on the Talle .
Correction of Answer of Supplementary Quesuon
President’s Assent to Bills .
Messsge from Rajys Sabhs .
Railway Protection Force Bill—
Lad on the Table as passed by Rejya Sabha

Resignation of Member . .
Ruailway Protection Force Bill . .
Motion to consider

Clause 2 to 20

Question of Privilege

Daily Digest

No. 2.—Tuesiday, 16sh Ju’.v. 1957
Oral Answers to Questions—

Started Question Nos. 37 t0 40.74.75, 41 t0 43 and A5 t0 2

Written Answers to Questions—

Starred Questions Nos. 44, 52t0 71, 73 and 76 to 98 -

Unstarred Question Nos. 29 to 66
Re. Motion for Adjournment .
Re. Questions .
Re. Proeeedmn of 1sth lnly . .
Papers laid on the Table .
Business Advisory Committee—
Third Report

Railway Protection Force Blll, 28 passed by an Sc'h'

Clauses 20, 21, the Schedule and Clause I
Maotion to pass, as amended .
Weslhth-Tax Bill—
Motion to refer to Select Committee

Dajly Dige . . .

COLUMNS
¢ o o 3365

3365—97

. . . 3398—3407

'Y ’ . 34097—19
... 3420
. . . 34”—32

. . . 3420—32
. . . 3422
. . . 342224
. N . 3425—26
- . . 3426-30

- . ¢ 3430--31
. . . 343132
L . 3432—34

. . . 3434

- - . 3434-35

. 343r

. . . 3435

3436

. . 34363535,
353974

P 3436—3542
. . . 3502—35.
353974

. . . 3535—3%°
. . 3575—80

3581—361~

3617—41

3641—58

3658-59

3659-60

. . 3660—62
’ . . 3662

. - 3662-63

3663, 3747
—51

3664—80
3680

« .. 3693—3746

3551—68
576973



(i)

CorLumns
Ne, 3.~Waednssday, 17th Yuly, 1957.
Oral Answers o Questions—
Starred Questions Nos. 94 to 106, 108 to 110 end 114 t0 X17 . e e 3773—3807
Correction of Answers to Starged Question No. 103, dated 17-7-87 . . 3800
Written Answers to Questiong—

Starred Questions Nos. 107, 111, 113 and 118 to 131 . . » 3807—16
Unstarred Questions Noa. 67 to 83 . . . . . . 381624
Papers laid on the Table . . 382428
Bstimates Committee—

Minutes of sittings . . . . . . v 3829
Committee on Private Member’s Bills and Resolutions~.

Farst Report . o - . . . . . 3829
Correction of Answers to Sumd Quemon . . . 3829
Point of Information . . . . . . . 3829
Weaith-Tax Bill—

Motion to refer to Select Commuttee v e e 3829—37

Expenditure Tax Bill—

Motion to refer to Select Committee . e e« e 3837—3936
Demands for Grants—Railways . . . . . . . 3937—47
Dascussion re. Influenza Epidemic . . . . 3947—86

Dajly Digest . . . . . . . 3987—92

No. 4—Thursday, 18th Yuly, 1957
Oral Answers to Questions—
Starred Questions Nos. 134 10 143 and 145 0 150 . . . . 3993—4025

Written Answers ro Questions—
Starred Questions Nos. 133, 144, 151 to 153 and 155 to 158 . . o  4025—30

Unstarred Questions Nos. 84 to 100 and 102 to 113 . . . 4040—434
Papers laid on the Table ] . . 4044—4"
Petitions . . . 4047—4%
Statement re. proposed strike by P, & T. Employees . . « 404853
Cotton Fabnics (Addittonal Excise Duty) Bill—Introduced . . 4053-54
Demands for Grants—Railwyys—
Demand No. 1 . . . . . . o 4054—4192
Daily Digest . . . . 4193—9%
No, 5.—Fniday, 19th July, 1957
Oral Answers to Questions—
Starred Quesuons Nos. 159 t0 170, 172, 174 10 177, 179 and 1801 . . . 4199-—4234
Written Answers to Questions—
Starred Questions Nos. 17 1, 173 and 181 t0 197 . e o o 4234—4S
Unstarred Questions Nos. 114 to 148 . . . 4245—02
Motions for Adjournment—
(1) Strike Notice by Cival Aviation Department Bmployees Unios . o  4362—65
(2) Inter-state Sales Tax . . 4265
Point of Information . . . . e 4265
Papers laid on the Table . . . 426567
Business of the House . . . . 4367-68
Election to Committee—
Dethi Development (Provisional) Authonty . . . . . 4269

Dermand for Grants Railways . o . 43694348



(ii)

. Cotumns
Committee on Private Members® Bills and Resohutione—First Report . 4348—S2
Resolution r¢ Appointment of a Second Pay Cosmamissiop . o o o 43524426
Business Advisory Committee—Fourth Report . - . . 4425
Reeoluﬁonn msmdnnmdﬁmtofsmhnhmmmonm
ﬂity 'Y . “25"36
Daily Dlgm . . . . . . . . . . . . 442732
No. 6—Monday, 2and Yuly, 1987.
Oral Answers to Questions—
Starred Questions Nos. 198, 200 to 206, 20F, 210, 214, 236 10 230,
222 to 224, 236 to 228 and 231. P ST 43368
Written Answers to Quesdons—
Starred Questions Nos. 199 zo7 212, 213, 231, 235, 3329, 330, 33: 10
237 l?l‘dl 239 to 244 'y ’ ’°9n ] 3 ) > t] (] 44.68—-78
Unstarred Queations Nos. 149 to 164 . . . . . . . 4478—86
Papers laid on the Table— . . . . . . . . 4486
Blection to Committees—
(1) Indian Institute of Technology, Kharagpur. . . . e e 4487

(3) All India Council for Technical Education. . . . . . 4487-88
Business Advisory Committee—

Fourth Report. . . . 4488
Dhoties (Additional Bzdn Duty) Amendment Bﬂl--!ntxodueed . . 4489
Demands for Grants—Railways . . - . o 4480—4570
Navy Bill—
Mtion to refer to Joint Committee . . . . . o« 45704646
Deily Digest— . . . . . . . 0 . . 4647—50

No. 7—Tuesday, 23rd Yuly, 1957
Oral Answers to Questions—

Starred Questions Nos 247 to 251, 2<4 to 246, 248 to 261, 163, 264
and 268 to 270. . 4651—38s

Written Answers to Questions—

Starred Questions Nos. 245, 252, 353, 262, 265 to 267 and 371 to 287. 4685—96
Unstarred Question Nos. 166 to 168, 170 to 181 and 184 to 203. . . 4696—4712

Papers laid on the Table . . . 4712-13
Navy Bill—
Motion to refer to a Joint Committee . . . 471331
Motion for reference adopted . . . . 473
Demands For Grants—
Ministry of External Affairs . . . . 473:—4335
Department of Atomic Bnuu . . . . . . 4835—52
D‘“’ Dim . . . 4853—56

No. 8~Waednesday, a4th July, 1957—

Oral Amswers to Questions—
Starred Questions Nos. 288t0 39S, 297,209 to 303, 308, 306, 308 and 30p. 4857—9!

Written Answers to Questione—

Starred Questions Nos. 296, 298, 304, 307 sad 3r0to 336 < 4893.=4904
Unstatred Questions Nos. aono:unduﬂozgd —_— .+ 4904—20
Re. Plantation Baquiry Committee . . . . . . 4930-21



(iv)

Coroum
Paper Inid on the Table . . 4931-33
cmnummcmm,umm-—

Scoond Report . a2

Petition . . . . . . . . . 4929
Statement re Air Prance m: . . . 49a1-—23
Election to Committees-— ‘
(1) Indian Council of Medical Research . 4924
(2) Ceatral Instituteof Research'in Indigenious Syucm oandidnl 4934-25
Demands for Grantg—
Department of Aromic nnngy . . . . 493536
Ministry of Defence . . - 49575054
Daily Digest . s059—38
No. 9—Thursday, 25tk ,Ny, 1957.
Oral Answers 10 Questions—
Starred Questions Nos. 317t0 334, 336, 34010347, 349, and 350 . 505993
Written Answers 10 Questions—
Starred Questions Nos. 335, 337, 338 and 351 to 366, < 50935103
Unstarred Questions Nos 235 to a6 . . . . . . 5109~~17
Papers laid on the Table . . . . s11g
Calling Attention to Matter of Ulleﬂt Public Impmmca—
Re Canal water dispute . . . . . . 11822
R: Motion for adjo inment—

Collision of two trains near Tatanagar 5123em2s
Legisiative Counails Bifl—~Introdaced . . . sr2s
Demnds for Grante—

Ministry of Defence . . . $326$223
Mimstry of Bducation and Sc:emlac Research . . 523530
Daily Digest . . . . $25Tomsy
Ne. 1o ~—Fridey, 26tk July, 19s7.
Oral Answers to Questions—
Starred Questions Nos. 367, 368, 370t0373, 375 to 335 and 3’7 to
389 . . . . . . §385~=91
Written Answers 10 Questions— .
Starred Questions Nos. 369, 374. 38¢, 390 to 401 and 403 to 4of. . $391——4301
Unstarred Questions Nos. 265 to 377 and 274 to 300 §303=31
Calling Attention to Matter of Urgent Public Importance—
Tatansgar train colliston. . . 533122
Foreign Exchange Regulation (Amendment) Blll-Immdueed 5322
Re Queston of Privilege . $32326
Demands of Grante—
Miustry of Education snd Scientific Research 5326—543F
Committee on Private Members® Bills and Resolutions—
Second Report= . . . . 8441
Bills introduced—
f1) Sadhus and Synyasis (Registration ) Bill by Shri Radha Regsan . . $442
(2) Punishment for Molestation of Women Bill by Shr: Radia Raman S443

Pactories (Amendment) Bill (Amendment of Sections 51, 54 sad s§) by
(3) ;’lﬁ v. P(. NI,JI‘ . ) . . . . . . . ¢4



®

CoLumns

(4) Natienal and Festival Paid Holidays Bill by Shri Kodiyan. . 5443
(s) Code of Civil Procedure (Amendment) Bill. (AnendmemofSecuon‘o)

by Shri P. R. Patel . - 5443, 5444
© lndinAm(Amcndmcm) Bill bySIm P.R. Puel . $443
¢}] ngdc of Cwll &Amendmut) Bill Commission of Seaion l7)
(8) Parliament Libmy BillbyShri D. C. Sharma . . S444
(9) Child Matmzc Restraint (Amendmnt) Bill (Anndmm of Seaion xz)

W . C. Sharms . 5444—4S

(10) Pmenuon ofCorr:g.:on (Amzndment) Bill (lmeniou of new Secdon 8)
by Shri Jhulsa 445
cmm Ocmmmnt Sermm (Option for johun. Comnbmory Hulth Servu:e
Monon to conmler . . . 5445—66
Daily Digest— . . . . . . . . . 546770 *
N.B. 'l'he!itn+ & name of s Member on Questions, which were orally answered,
ﬂ

ndi he Question was actually asked on the floor of the House by



‘HOK SABHA
ALPHABBETICAL LIST. OF MEMBERS

Waa

"’
@gdnl Lait, Shri (Bijnor).
Achal Bingh, Seth (Agra).
Achar, Shri K R. (Mangalore).
Ashint Ram, Lala (Patiala).

Apadi, Shri Sangapps Andanappe
(Xoppal),

Agrzwal, Shri Manakbhai (Mands-
aur).

A it Singh, Shri (Bhatinda—Reserved
—~Sch. Castes).

Alva, Shri Joachim (Kanars).

Ambalam, Shri P. Subbiah (Rama-
nathapuram),

imjad Ali, 8hri (Dhubri).

\njanappa, Shri B.
Reserved—Sch. Castes).

Anthony, Shri Frank (Nominated—
Anglo—Indians).

Arumugham, Shri R. 8. (Srivilli-
puthur—Reserved—Sch. Castss).

(Nellore—

Arumugham, 8hri 8. R, (Namakkal—
Reserved—Sch. Castes).

Ashanna, Shri K. (Adilabad).
Assar, Shri Premji R, (Ratnagiri).

Atchamamba, Dr. Komaraju (Vijaya-
vada).

Awasthi, Shri Jagdish (Bilhaur).
Ayyakanny, Shri M. (Nagapattinam—
Reserved—8ch. Castes).

Ayysngar, Shri M. Ananthassyanam
(Chttoor),

Ared, Mmulans Ayl Kalam
(Gurgasa).

Badan Singh, Ch. (Bissuli).
Bagdi, Shri Maganal (Hoshangabad).

Bahadur Singh, Shri (Ludhisna—
Reserved—8ch. Castes).

Bajaj, Shri Kamalnayan Jammalal
(Wardba).

Bakliwal, Shri Mohanlal (Durg).
Balakrishnan, Shri 8. C. (Dindigules
‘Regerved—Schy, Castes).

Baldev Singh, Sardar (Hoshiarpur).

Balmiki, 8hrl Kanhaiya Lal (Buland-
shahr—Reserved—Sch, Castes),

Banerjea, Shri Santosh Kumar
(Cooch-Behar).

Banerjee, Shri
(Contai).

* Pramathanath

Banerjee, Shri §. M, (Kanpur).

Banerji Shri Pulin Behari,
now).

Banerji, Dr. Ram Goti (Bankura).

Bangshi Thakur, Shri
Reserved—Sch. Tribes).

Barman, Shri Upendranath (Cooch.
Behar—Reserved--Sch. Castes),

Barrow, Shri A. E. T. (Nominated—
Anglo-Indians).

Barua, Shri Hem (Gauhati).

Barupal, Shri Panns Lal (Bikaner—
Reserved—-Sch, Castes).

Basappa, §hri C. R (Tiptur).
Basumatari, Shri Dharanidhar (Cloms
para—Reserved—Sch. Tribes!

(Luclke-

(Tﬁpﬂﬂ—-



‘B’ —contd.
Beck, Shri Ignace (Lohardaga).
Bhadoria,  Shri Arjun  Singh
(Etawah),

Bhagat, Shri Baliram (Shahabad).

Bhagavati, Shri Bijoy GChandra
(Darrang).

Bhakt Darshan, Shri (Garhwal).

Bhanja Deo, Shri Laxmi Narayan
(Keonjhar),

Bhargava, Pt. Mukat Behari Lal
(Ajmer).

Bhargava, Pt. Thakur Das (Hissar).

Bharucha, Shri Naushir Cursetji (East
Khandesh).

Bhatkar, Shri Laxmanyaoji Shrawanji
(Akola~Reserved—Sch. Castes),

Bhattacharyya, Shri Chapala Kanta
(West Dinajpur).

Bhogji Bhai Shri P, B. Banswara—
Reserved—Sch. Tribes),

Bholi Sardar, Shri
Reserved-—Sch, Castes).

Bidari, Shri Ramappa Balappa (Bija-
pur South).

Birbal Singh, Shri (Jaunpur).

(Saharsa——

Birendra Bahadur Singhji, Shri
(Reipur).
Borovah, Shri Prafulla Chandra
(Sibsagar) .

Bose, Shri P. C. (Dhanbad).

Brahm Prakash, Shri (Delhi Sadar).
Brajeshwar Prashad, Shri (Gaysa).
Braj Raj Singh, Shri (Firozabad).

Brij Narayan, Brijesh, Pandit (Shiv-~
puri). -

lc'

Chakravartty, (Shrimati Renu

(Basirhat),
Chanda, Shri Anil Kumar (Birbhum),

()

“©° —contd.
Chandak, Shri Bhikulal Lakhmichand®

Chandra Shankar, Shri (Broach).

Chandramani, Kalo Shri (Sundar-
garh). '

Chaturvedi, Shri Rohanlal (Etah),

Chaudhuri, Shri Tridib Komar
(Berhampore).

Chavan, Shri D. R. (Karad).
Chawda, Shri Akbar (Banaskanthe).

Chettiar, Shri R. Ramanathan (Pudu-
kottai).

Choudhry, Shri C. L.
Reserved—Sch. Castes).

Suresh Chandra

(Hajipur—

Choudhury, Shri

(Dumka).

Chuni Lal, Shri (Ambala—Reserved—
Sch. Castes),

‘D’
Damani, Shri Surajratan Fatehchand

(Jalore).

Damar, Shri Amar Singh (Jhabua—
Reserved—Sch. Tribes).

Dange, Shri Shripad Amrit (Bombay
City Central).

Dasappa, Shri H. C, (Bangalore).
Dasaratha Deb, Shri (Tripura).

Das, Shri Kamal Krishna (Birbhum—
Reserved—Sch. Castes).

Das, Dr. Mono Mohan
Reserved—Sch. Castes),

Das, Shri Nayantara
Reserved—Sch. Castes).

Das, Shri Ramdhani
Reserved—Sch. Castes).
Das, Shri Shree Narayan (Darb-
hanga),

Dasgupta, Shri Bibhudi Bhusham
(Purulia). '
Datar, Shri Balwant
{Belgaum).

Daulta, Shri Pratep Singh (Jhajjar).

(Asanso}——
(Monghyr—

(Nawada—

Nagash



™ —contd
Deb, Shri Narasingha Malla Ugal
Sands (Midnapur).
Deb, Shri P, G. (Angul).
Deo, Shri Pratap Keshari (XKala-
handi).

Deo, Shri Shanker
. -Reserved—Sch, Castes).

) Desai, Shri Morarji R. (Surat).
Deshmukh, Shri K. G. (Ramtek).

(Gulbarga—

Deshmukh, Dr, Panjabrao S.
(Amravati).

Dhanagar, Shr1 Bansh: Das (Main-
puri).

Dharmalmgam, Shri R. (Tiruvanna-
malai).

Dige, Shri1 Shankarrao Khanderao
(Kolhapur—Reserved—Sch. Castes).

Dindod, Shri Jaljibhar Koyabha
(Dohad—Reserved—Sch Tribes).

Dinesh Singh, Shr: (Banda).

Dora, Shr: Dippala Sur1 (Parvathi-

puram).

Drohar, Shri Shivadin
Reserved—Sch Castes),

Dube, Shr1 Mulchand (Farrukhabad)

Dublish, Shn Vishnu
(Sardhana)

Dwived;, Shn M L. (Hamurpur),

Dwivedy, Shn Surendranath
(Kendrapara).

(Hardoi—

Sharan

v

Eacharan, Shr1 V Iyyami (Palghat)

Elayaperumal, Shri L (Chidamba-
ram—Reserved—Sch Castes).

Elias, Shr1 Muhammed (Howrah)

‘G.
Gaekward, Shri Fatesinghrao Pratap-
sinhrao (Baroda).

Gatkward, Shr1 Bhaurao Krishnarao
(Nasik),

(i)

'— contd.
Ganapathy, Shri T. (Tiruchendur).

Gandhi, Shri Feroze (Rai Barelf).

Gandh:, Shri Maneklal Maganlal
(Panchmahals). ¢

Ganga Devi, Shrimati
Reserved—Sch Cas'es).,

Ganpat: Ram, Shn
Reserved—Sch Castes).

(Unnao—

(Jaunpur—

Gautam, Shri Chintaman Dhvrjujf
(Balaghat).

Ghodasar, Thakor Shri Fatehsinhji
Ratansinh):,

Ghosal, Shr1 Aurobindo (Uluberia).

Ghose, Shr1 Bimal Coomar (Barrack-
pore)

Ghose, Shri1 Subiman (Burdwan)
Ghosh, Shr1 Atulya (Asansol)

Ghosh, Shn Mohmdra Kumar
(Jamshedpur).

Godsora, Shr1 Sambhu Charan (Singh-
bhum—Reserved—Sch Tribes)

Gohain, Shr1 Chowkhamoon (Nomi-
nated—Assam Tribal Areas),

Gohokar, Dr Deorao Yeshwantrao
(Yeotmal)
Gopalan, Shr1  Ayillath  Kuttieri
{Kasergod)

Goray, Shr: Narayan Ganesh (Poona).

Goundar, Shri N P, Shanmugha
(Tindivanam).

Goundar, Shn A Doraiswami
(Tiruppattur)

Gounder, Shn K Periaswami
(Karur)

Govind Das, Seth (Jabalpur).
Guha, Shr1 Arun Chandra (Barasat).

Gupta, Shri Chheda Lal (Hardol).

QGupta, Shrn: Sadhan Chandra
(Calcutta—East).



)

v

Majarnavis, Shri Ramchandra
Martangd (Bhandara).

Halder, #&hri Kansari (Diamond
Harbour—Reserved—Sch, Caxtes).

Harvani, Shri Ansar (Fetehpur).

Hanads, Shri Subodh (Midnapur—
Reserved—Sch. Tribes).

Bathi, Shri Jaisukhlal Lal Shanker
(Halar).

Hazarika, Shri
(Dibrugarh).

Heds, Shri H, C. (Nizamabad).

Hukam Singh, Sardar (Bhatinda).

Hynniewta, Shri Hoover (Autonomous
Districts—~Reserved-S®M.  Tribes).

T

Imam, Shri J. M. Mohamed (Chital-
drug).

Igbal Singh, Sardar (Ferazepur).
Iyer, Shri S. Easwara (Tnvandrum):

Joze_ndu Nath

r
Jadhav, Shri Yadav  Narayan
(Malegaon).
Jagjivan Ram, Shri (Sasaram—

Reserved—Sch. Castes),
Jain, Shri Ajit Prasad (Saharanpur)
Jain, Shri Mool Chand (Kaithal).

Jaipel Singh, Shri (Ranchi West—
Reserved—Sch. Tribes).

Jangde, Shri Resham Lal {Bilaspur),

Jadhe, Shri
(Baramati).

Jens, Shri Kanhu Charan (Balasore—
Reserved—Sch. Castes).

Jhunjbunwala, Shri Bamrai Prasad
(muealxmr)

Jinachandran, Shrl M. K
chery).

Jogendra Singh, Sardar (Bahraich).
Jogendra Sen, Shei (Mandi).

Keshavrao Marutirao

(Telli-

T—o0ntd,
Joshi, 8hri Anand  Chandee
(Shahdal).
Joshl, Shrimati Subhadra (Ambals).
Joshi, Shri Liladhar (Shajapur).
Jyotishi, Pandit Jwala Prasad

(Sagar):
l‘l
Kale, Shrimati Anasuyabai (Nagpur,.
Kalika Singh, Shri (Azamgark).

Kamble, Dr. Devrao Namdevras
Pathrikar (Nanded—Reserved—Sch.
Castes).

Kamble, Shri Bapu Chandragen
(Kopargaon).

Kanakasabai, Shri R. Pillai (Chidam-
baram).

Kanungo, Shri Nityanand (Cuttack).
Kar, Shri Prabhat (Hooghly).

Karmarkar, Shri D. P. (Dharwar
North).

Karni Singhji, Shri (Bikaner).

Kasliwal, Shri Nemi Chandra
(Kotah),

Katti Shri D, A. (Chitodi)

Kayal, Shri Paresh Nath (Basirhat—
Reserved—Sch. Castes).

Kedaria, Shri Chhaganlal Madaribhat
(Mandvi—Reserved—Sch. Tribes).

Keshar Kumari, Shrimati (Raipur—
Reserved—Sch. Tribes).

Keshava, Shri N. (Bangalore City).
Keskar, Dr. B. V. (Musafirkhana).

Khadilker, Shri Raghunath Keshav
(Ahmednagar).

Khadiwala, Shri Kanhaiyalal (Indore).
Khan, Shri Osman Ali (Kurnool).
Khan, Shri Sadath Ali (Warangal).
Khan, Shri Shahnawaz (Meerut).

Khedkar, Shri Gopnlno Bajireo
(Akola).

Khimji, Shri Bhawanji A. (Kuteh).



Weontd,
Xhuds Buoksh, Shil MNhamesed
(Muzahidabad).
Khawsje, Shei Jomal (Aligarh).

Kistaiya, Shri Surti (Bastar—Restv-
odafch. Tribes).

Kodivan, Shri P. K. (Quilon~ftesttv-
od-8ch, Cales).

Koratkar, Shi Vinkyak Rss K,
(Hyderabad).

m Skt Lila@har (Nowgong).
ly, Shri George Thomas
(Mmtmhuﬂn)

Kripalani, Acharya J. B. (Sitamarhi).

K¢ipalani, Shrimati Sucheta (New
Delhi).

Krifhna Chandra, Shri (Jaleswar).

Krishna, Shri M. R. (Karimnagar—
Reserved—Sch. Castes).

Krishngiah, Shri D. Balarama (Gudi-
vada).

Krishnamachari, Shri T. T. (Madras
South).

Krishnappa, Shri M. V. (Tumkur).

Krishna Rao, Shri Mandali Venkata
(Masulipatnam).

Krishnaswamy, Dr. A. (Chingleput),
Kumaran, Shri M. K. (Chirayinkil).

Kumbhar, Shri Banamali (Sambal-
Pur—Reserved—Sch. Castes).

Kunhan, Shri P. (Palghat—Reserved—
Sch. Castes).

Kureel, Shri Baij Nath (Rae Bareli—
Reserved—Sch. Castes).

v

Lachhi Ram, Shri (Hamirpur—
Reserved—Sch. Castes).

Lathnian Singh, Shri (Nominated—
Andaman and Nicobar Islundls).

Lakini, Shri Jitendra Nath (Seram~
pore).

lal, Ehri Ram Shanker (Domaria-
).

a . 1:: . €, em
Laskar, Bbri Nibaran Chendm
(Cachar—Reserved-—Sch. Castes).

Laxmi Bui, Shrimati Sangam (Vicare
bad).

»
Mafida Aimed, Shrimati (Jorhat),

MaHagaonkar, Shri Bhausaheb Rao-
sshed (Kolhapur).

Mahanty, Shri Surendra (Dhenkanal).
Mehendra Pratsp, Raja (Mathura).
Majhi, Shri Ram Chandra (Mayur-
bhanj-—Reserved—Sch. Tribes),
Majithia, Sardar Surjit Singh (Tarn-
Taran).
Maiti, Shri Nikunja Bibar (Ghatal).
Malliah, Shri U. Srinivasa (Udipi).
Malaviya, Pandit Govind (Sultanpur).
Malaviya, Shri Keshva Deva (Basti).

Malvis, Shri Kanhaiyaial Bherulnl
(Shajapur—Reserved—Sch. Castes).

Malviya, Shri Motilal (Khajuraho—
Reserved—Sch. Castes).
Manaen, Shri T. (Darjeeling).

Munay, Shri Gopal Kaluj (Bombay
City Central—Reserved—Scheduled
Castes):

Mandal, Shri Jailal (Khagaria).

Mandal, Dr. Pashupati (Bankura—
Reserved—Sch. Castes),

Maniyangadan, Shri Mathew (Koita-
yam).

Manjula Debi, Shrimati (Goalpars).
Masani, Shri M. R. (Ranchi~East).

Masuriya Din, Shri (Phulpur-
Reserved—Sch. Castes),

Maters, ‘Shri Laxman Mahadu (Thama
-~Reserved—<Sch, Tribes).

Mathur, Shri Harish Chandra (Pali).

Mathur, Shri Mathur Das (Nagsur).
Matin, .8hri 8. A, (Glridih).

Mehdi, Shri Syed Ahmed (Rampur).



‘M’ —contd

Mehta, Shri Balwantray Gopali!
(Gohilwad).

Mehta, Shr1 Jaswant Raj (Jodhpur).

Melkote, Dr G S (Raichur)

Menon, Dr X B (Badagara).

Menon, Shr1 V K. Knshna (Bombay
City North)

Menon, Shr1 T C Narayanankutty
(Mukandapuram).

Minimata, Shrimati Agamadas Guru
(Baloda Bazar— Reserved—Sch
Castes)

Mishra, Shr1 Bhagwan Dmm  (XKaisar-
gang)

Mishra, Shr: Bibhut: (Bagaha)

Mishra, Shr1 Lalit Narayan (Saharsa).

Mishra, Shr1 Mathura Prasad (Begu-
sarai)

Mishra, Shrn Shyam Naadan (Jai-
nagar)

Misre, Shr1 Raghubar Dayal (Buland-
shahr)

Misra, Shri Raja Ram (Faizabad).

Mohan Swaroop, Kanwar (Pilibhit).

Mohideen, Shr1 M Gulam (Dindigul)

Mohiuddin, Shn Ahmed (Secundera-
bad)

Munisamy, Shm N R (Vellore)

Morarka, Shr1 Radheshyam Ram-
kumar (Jhunjhunu)

More, Shri Jayawant Ghanshyam
(Sholapur)

Mukerjee, Shn Hirendra Nath (Cal-
cutta—Central)

Mullick, Shr1 Baishnav Charan (Ken-
drapara—Reserved—Sch Castes)
Murmu, Shri Paika (Raymahal-—Re-

served—Sch Tribes)

Murthy, Shn B S (Kakinada—Re-
served—Sch, Castes)

Musafir, Giam Gurmukh Singh
(Amnitsar)

Muthukrishnan, Shri M (Vellore—
Reserved—Sch. Castes).

b id

Nadar, Shri P Thanulingom (Nager-
coil),

Naidu, Shri R Govindarajalu (Tiru-
valluz).

D
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Naidu, Shn T D. Muthukumara-
sami (Cuddalore).
Nair, Shri C. Krishnan (Outer Delhi).

Nair, 8hri K. P. Kuttikrishnan (Koshi-
kode).

Nair, Shri P. K. Vasudevan (Thiru-
vella). ¢

Naldurgkar, Shri Venketrao Shrini-
wasrao (Osmanabad),

Nallakoya, Shn Koyilat (Nominated—
Laccadive, Minicoy and Amindwi
Islands).

Nanda, Shn Gulzarila]l (Sabarkantha).
Nanjappan, Shri C (Nugris).

Naraindin, Shri (Shahjahanpur—Re-
served—Sch Castes).

Narasimhan, Shri C R (Krishnagiri).

Narayanasamy, Shri R. (Periyaku-
lam)

Naskar, Shr1 Purendu Sekhar (Dia-
mond Harbour)

lra'thavnm, Shnn Narendrabhai P.
(Sorath)

Nath Pai, Shri (Ra)apur)

Nayzk, Shr1 Mohan (Ganjam—Reserv-
ed—Sch Castes)

Nayar, Dr Sushila (Jhansi)

Nayar, Shr1 V P (Qulon).

Nehru, Shn Jawaharlal (Phulpur).

Nehru, Shrimat: Uma (Sitapur)

Nek Ram, Shr1 (Mahore—Reseryved—
Sch Castes)

Neswy, Shr1 T R (Dharwar South)

o’
Onkar Lal, Shri (Kotah-—Reserved—
Sch Castes)
Oza, Shr1 Ghanshyam Lal (Zalawad).

»

Padalu, Shr1 Kankipati Veeranna
(Golugonda — Reserved - Sch.
Tribes).

Padam Dev, Shnn (Chamba)

Pahadia, Shri Jagan Nath Prassd
(Sawa1 Madhopur—Reserved—Sch.
Castes)

Palaniandi, Shri M. (Perambaluc).



P .—contd.

Palchoudhuri, Shrimati Ia (Naba-
dwip).

Pande, Shri C. D. (Naini Tal)."
Pandey, Shri Xashi Nath (Hata),
Pandey, Shri Sarju (Rasra).

Pangarkar, Shri Nagorso Xarojee
(Parbhani).

Panigrahi, S8hri Chintamani (Puri).

Panna Lal, Shri (Faizabad—Reserv-
ed—Sch. Castes).

Parmar, Shri Xarsandas Ukabhai
(Ahmedabad — Reserved — Sch.
Castes).

Parmar, Shri Deenabandhu (Udai-
pur—Reserved—Sch. Tribes).
Parmar, Shri Yeshwant Singh

(Mahasu),

Parulekar, Shri Shamrao Vishnx
(Thana).

Parvathi Krishnan,
(Coimbatore).

Patel, Shrimati Maniben Vallabhbhai
(Anand).

Patel, Shri Nanubhai Nichhabhai
(Bulsar—Reserved—Sch. Tribes).

Patel, Shri Purushottamdas R. (Meh-
sana).

Patel, Shri Rajesh-war (Hajipur).
Patil, Shri Balasaheb (Miraj).
Patil, Shri Nana (Satara).

Patil, Shri
Bhir),

Patil, Shri S. K. (Bombay City South).
Pati), Shri Uttamrao Laxman (Dhulia).
Patnaik, Shri Uma Charan (Ganjam).

Pillai, Shri S. C. C. Anthony (Madras
North).

Pillai, Shri P. T. Thanu (Tirunelveli).
Pocker Sahib, Shri B. (Manjeri).

Prabhakar, Shri Naval (Outer Delhi—
Reserved—Sch. Castes).

Pragi Lal, Chaudhari (Sitapur— Re-
served—Sch. Castes).

Shrimati M.

Rakhamaji (Dhondiba

P —contd.

Prasad, Shri Mahadeo (Gerakhptir
Reserved—Sch. Castes).

Prodhan, Shri Bijaya Chandrasingh
(Kalahandi—Reserved—Sch. Tribes)

Punnoose, Shri P. T. (Ambalapuzha).

;4

Radha Mohan Singh, Shri (Ballia),
Radha Raman, Shri (Chandni Chowk).
Raghubir Sahai, Shri (Budaun).
Raghunath Singh, Shri (Varanasi).
Raghunath Singhji, Shri (Barmer).
Raghuramaiah, Shri Xotha (Guntur).
Rahman, Shri M. Hifzur (Amroha).
Rai, Shri Khushwaqgt (Kher).

Raj Bahadur, Shri (Bharatpur).

Rajiah, Shri Devanapalli (Nalgonda—
Reserved—Sch. Castes).

Raju, Shri Pusapati Vijayarama Gaja-
pathi (Visakhapatnam).

Raju, Shri D. S. (Rajahmundry).

Rajyalaxmi, Shrimati Lalita (Hazari-
bagh).

Ramakrishnan, Shri Peelamedu Ranga-
swamy Naidu (Pollachi).

Raman, Shri Uddaraju (Naraspur).

Raman, Shri Pattabhi C. R, (Kumba-
konam).

Ramanand Shasiri, Swami (Bara
Banki—Reserved—Sch. Castes).

Ramananda Tirtha, Swami (Auaranga-
bad).

Ramaswami, Shri S. V. (Salem).

Ramaswamy, Shri K. S. (Gobichett-
palayam).
Ramaswamy, Shri Puli (Mahbub-
nagar—Reserved—Sch. Castes).
Rameshwar Rao, Shri J. (Mahbub-
nagar).

Ram Garib, Shri (Basti—Reserved—
Sch. Castes).

Ram Krishan, Shn (Mahendergarh).

Rampure, Shri Mahadevappa Y.
(Gulbarga). ’
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Ram Saran, Shri (Moradabad).
Ram Subhag Singh, Dr. (Sasaram).
Ranbir Singh, Ch. (Rohtak).

Rane, Shri Shivram Rango (Buldana).
Ranga, Shri N. G. (Tenali).
Rangarao, Shri M. Sri (Karimnagar).
Rao, ShriB. Rajagopala (Srikakulam).

Rao, Shri  Devulapalli Venkateswar
(Nalgonda)

Rao, Shri Etikala Madhusudan (Mah-~
bubabad).

Rao, Shri P. Hanumanth (Medak).
_ Rao, Shri R. Jagannath (Koraput).
Rao, Shri T. B. Vittal (Khammam).

Raut, Shri Bhola (Champaran—Re-
served—Sch. Castes).

Raut, Shri Rajaram Balkrishna
(Kolaba).

Ray, Shrimati Renuka (Malda).

Reddy, Shri Chegireddy Bali (Marka-
pur).

Reddy, Shri K. C. (Kolar).

Reddy, Shri R. Lakshmi Narasa (Nel-
lore).

Reddy, Shn T Nagi (Anantapur).
) Reddy, Shn R. Narapa (Ongole)

......

Reddy, Shn Vutukuru Rami (Cudda-
pah).

Reddy, Shri K. V. Ramakrishna
(Hindipur).

Reddy,,,Shti T. N. Vishwanatha
(Rajampet).
Roy, Shri Biren

West).

(Calcutta—South

Roy, Shii Bishwanath (Salempur).

Rungsupg Suisa, Shri, (Outer Mani-
pur—-Reserved—-Sch ‘Castes).

Rup Narain, Shri (Mirzapul'—-Re-
served—Sch. Castes).

ls’

Sadhu Ram, Shri (Jullundur—He-
served—Sch. Castes),

Sahodrabai, Shrimati
served——Sch. Castes).
Sahu, Shri Bhagabat (Balasore).

Sahu, Shn Rameshwar (Darbhanga-—-
Reserved—Sch. Castes)

Saigal, Sardar Amar Singh (Janjgir).

Saksena, Shri Shibban Lal (Maharaj-
ganj).

Salunke, Shri Balasaheb (Khed).

Salgm, Shri M. K. M. Abdul (Tiru-
chirappalli).

Samanta, Shri Satis
(Tamluk).

(Sagar—Re~~

Chandra

Sa;méfxitsin'har, Dr. N, C. (Bhubanes'»
war).

Sambandam, Shri K. R.
tinam).

Sampath, Shri E. V. K. (WNamakkal).

Sanganna, Shri Toyaka (Koraput—
Reserved—Sch. Tribes).

(Nagapat-

Sankarapandian, Shri M. (Tenkasi).
Sarhadi, Shri Ajit Singh (Ludhiana).
Satis Chandra, Shri (Bareilley).

Satyabhama Devi, Shrimati (Nawada).

Satyanarayana, Shri Biddika (Par-
vathipuram—Reserved—Sch. Tribes)
Seindia, Skrimati Vijaya Raje (Guna).

Selku, Shri Mardi (West Dinajpur—
Reserved—Sch. Tribes). -

Sen, Shri, Asoka Kumar
North-West).

Sen, Shri Phani Gopal (Purnea).
Seth, Shri Bishanchandar (Shahjahan-
pur).

Shah, Shrimati, Jayaben Vajubhai
(Girnar).

Shah, Shri Manubhai (Madhya Sau-
rashtra).

[ Caicutta—-
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W sohsd..
Sheh, Shri Manvendra (Tehri Garh-
w).
Shakuntala Devi, Strimiati (Barka).

Shankariah, Shri M. (Mysore).
ﬁnlﬂnt. Shri Diwan Chand (Gurdas-
m'

Sharma, Shri Harish Chandra (Jai-
pur).

Sharma, Pandit Krishna Chandra
(Hapur).

Sharms, Shri Radha Charan (Gwa-
lior).

Shastri Pandit Hiralal (Sawai Madho-
pur).

Shastri, Shri Lal Bahadur (Allaba-
bad).

Shivananjappa, Shri M. K. (Mandya).
Shobha Ram, Shri (Alwar).

Shukla, Shri Vidya Charan (Baloda
Bazar).

Siddananjapps, Shri H. (Hassan).

Siddieh, Shri §. M. (Mysore—Reserv-
ed—Sch. Castes).

Singh, 8hri Awadhesh Kumar (Kati-
har).

Singh, Shri Babunath (Sargujs—Re-
served—Sch. Tribes).

Singh, Shri Chandikeshwar Saran
(Sarguja).

Singh, Shri Digvijaya Narain (Pupri).

Singh, Shri Dinesh Pratap (Gonda).

Singh, Shri Har Prasad (Ghazipur).

Singh, Shri Kamal Narain (Shahdol—
Reserved—Sch. Tribes).

Singh, Stiri Ksmal (Buxsr).

Singh, Shri Laistam Achaw (Inner
Manipur).

Singh, Shri Mahendra Nath (Maharaj-
nuj).

Singh, Shri Rajendra (Chepra).

=)

‘B'—contd,

Singh, Shei Trivhusn Narayas:
(Chandaulf).

Sinha, Shri Anirudh (Madhubeni),

Sinha, Shri Banaysi Prasad (Mon-
ghyr).

Sinha, Shri Gajendra Prasad (Pala-
mau).

Sigha, 8hri Jhulan (Siwan).

Sinha, Shrt Kailash Pati (Nalanda).

Sinha, Shri Satyendra Narayan .
(Aurangabad).

Sinha, Shri Sarangdhar (Patna).

Sinha, Shri Satya Narayan (Samasti-
pur).

Sinha, Shrimati Tarkeshwari (Barh).

Sinhasan Singh, Shri (Gorakhpur).

Siva, Dr. M. V. Gangadhara (Chit~
toor—Reserved—Sch. Castes).

Sivaraj, Shri N. (Chingleput—Re-
served—Sch. Castes).

Snatek, Shri Nardeo (Aligarh—Re-
served--Sch. Castes).

Sonawane, Shri Tayappa (Sholapun—
Reserved—Sch. Castes).

Sonule, Shri Harihar Rao (Nanded).
Somani, Shri G. D. (Dausa).

Soren, Shra Deb: (Dumka—Reserv-
ed—Sch, Tribes),

Subbaroyan, Dr. P. (Tiruchengode).

Subramanyam, Shri Tekur (BeNary).

Sugandhi, Shri Murigeppa Siddappes
(Bijapur North).

Sultan, Shrimati Maimoona (Bhopal).

Supakar, Shri Shraddhakar (Sambel-
pur).

Sumat Prasad, Shri (Muzaffamagar).

Sunder Lal, Shri (Sahar apur—Re-
served—Sch. Castes).

Suryanarayanamurthy, Shri Missuls -
{Golugonda).
Prasad, Shri (Gwalior—Resere——

od—Sch. Castls).



8’ contd.
Swami, Shri V. N. (Chanda).
Swaran Singh, Sardar (Jullundur).

Syed Mahmud, Dr. (Gopalganj).

k3
Tshir, Shri Mohammed (Kishanganj).

Tantia, Shri Rameshwar (Sikar).
Tangamani, Shri K T. K. (Madurai).
Tewari, Shri Dwarikanath (Cachar).

* Thakore, Shri Motisink Bahadursinh
(Patan).
Thevar, Shn U, Muthuramalinga
(Snivilhputhur).
Thimmaiah, Shr: Dodda (Xolar—Re-
served—Sch. Castes).
Thirumal Rao, Shnn M. (Kakinada).
Thomas, Shri A. M (Ermnakulam).
Tiwari, Shr1i Babu Lal (Nmar
Khandwa).
Tiwar:,, Shri Ram Sahai (Khajuraho).
Tiwary, Pandit Dwarka Nath
(Xesaria).
Tripathy, Shrnn Vishwambhar Dayal
(Unnao).
Tula Ram, Shr1 (Etawah—Reserved—
Sch. Castes).
Tyagi, Shri Mahavir (Dehra Dun).
‘Tyabyi, Shr:1 Saif F B (Jalna)

il g
Like, Shri M. Q. (Mandla—Reserv-
ed—Sch. Tribes).
Vmrao Singh, Shr1 (Ghosi).

Upadhyaya, Pandit Munishwar Dutt
(Pratapgarh).
{ipadhyaya, Shri Shiva Datt (Rewa).

{x)

I"
Vajpayee, Shri Atal Bihari (Balrewm-
pur).

Valvi, Shri Laxman Vedu (West
Khandesh—Reserved—Sch. Tribes).

Varma, Sbri B. B. (Champaran).
Varma, Shri Manikya Lal (Udaigur),
Varma, Shri Ramsingh Bhai (Nimar).
Vedakumari, Kumari M. (Eluru).

Venkatasubbaiah, Shri Pendekanti
(Adoni).

Verma, Shri Ramji (Deoria).
Vijaya Raje, Shrimati (Chatrs).

Vishwanath Prasad, Shri (Azemgarh—
Reserved—Sch Castes).

Vyas, Shri Ramesh Chandra
wara).

Vyas, Shri Radhelal (Ujjamn).

(Bhit~

l"
Wadiwa, Shri Narayan Maniramji
(Chindwara—Reserved—Sch. Tni-
bes) )

Warrior. Shit K. K. (Trichur).

Wasnik, Shr1 Balkrishna (Bhandara—
Reserved—Sch Castes).

Wilson, Shri1 John N (Marzapur).
Wodceyar, Shrn K G (Shimoga).

r
Yadav, Shri Ram Sewak
;. al (Bara
Yajnik, Shri Indulal
(Ahmedabad). Kanaiyali
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Shri V. P. Nayar: In English
please.

Mr. Speaker: The hon. Munister
may give the answer in English also.

Sardar Swaran Singh: (a) to (c). A
statement is laid on the Table of Lok
Sabha.

Sir, 1t 15 a short statement and it you
will permit me 1 shall read it.

Mr. Speaker: Very well.

Sardar Swaran Singh: The con-
struction of the Durgapur Steel Works
1s proceeding according to schedule.

In Bhilas, there were some initial
difficultzes 1n making arrangements
for aivil engineering construction on
the large scale required ‘Therefore,
the quantum of work which bhas been
done so far 1s not as great as it could
have been had 1t been possi-
ble to start work as originally
planned On the other hand, as
arrangements have since been mmade
for civil engineering work in the whole
of the plant, 1t 1s possible to increase
the tempo of work progressively. The
mitial backlog can therefore be made
up 1n the course of construction. By
re-adjusting monthly programmes
suitably, 1t 1s hoped to achieve the
original targets for actual production,
nz, iron at the end of 1958 and roll-
ing of steel at the end of 1959.

"In Rourkela, despite certain dificul-
ties in civil engineering, it is hoped
to commission the departments
required for the production of irom
according to schedule, and the first
blast furnace is expected to go into
production before the end of 1988
Even greater difficulty is being experi-
enced in securing civil engineering
contractors with the capacity and
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experience necessary to undertake the
large and complicated work in the
roling mills. It 1s feared that the
comnussioning of the rolling mills may
be delayed by three to six months

Completion of the work m all the
three plants would, however, depend
to a large extent on the facilities avail-
able 1n the ports for unloading of ships
and for the transport of the consign-
ments from the ports to the sites So
far there has been no difficulty with
regard to rallway iransport, but un-
lJoading in the ports 1s becormng
increasingly difficult
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Shrimati Tarkeshwari Sinha: One
of the causes now mentioned by the
hon Minister 1s that the delay 1s due
to less workmen employed by the
contractors

Sardar Swaran Singh: I have not
said so

Shrimati Tarkeshwari Sinha: You

said there was some difficulty You
said it just now

Sardar Swaran Singh: May I tell

the hon lady that I have not <aid
s0”

Mr. Speaker: That 15 what she has
inferred

Shrimati Tarkeshwari Sinha: The
Russian expert has  also expressed
the view that onc of the greatest
difficulties m proceeding with the
work of the Bhilal steel plant 1s that
there v less availability of workmen
to be cmployed by the contractors
for carthwork and other things May
I know what specific steps  Govern-
ment have taken after this view has
been expressed by the Kuswian  ex-
pert, to 1cmove this difficulty?

Sardar Swaran Singh: 1 have al-
ready «aid 1n my 1eply which ] jead
that so far as Bhilai 1s (oncerned,
thete 15 reasonable certainty  of the
completion of the work according to
schedule There arc seasonal difficul-
ties about the availabibty of workers
That 1s not unknown to any section
of this honowable House, regard
having had to the monsoon, crop
season and vdrious other factors.
But these are only temporary diffi-
cuities that have to be experienced by
any other big project There 1s noth-
ing pecuhar about the conditions in
Bhilar which call for any special at-
tention But the matter 1s constantly
receiving the attention of Govern-
ment
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Shri S. V. Ramaswami: Is it a fact:

that the machinery meant for the
Bhilai project was delayed in being
‘unloaded, because of customs forma-
lities between the Ministry of Fin-
ance and the Ministry of Steel, Mines
and Fuel?

Sardar Swaran Singh: I could not
say unless the specific consignment
and the date concerned were given by
the hon. Member. I will certainly
lock into it. But no work there is
being withheld or is getting behind
the schedule on account of non-
arrival of machinery on the site at
Bhilai,

Shri S. V. Ramaswami: The ques-
tion is very simple......

Mr. Speaker: I am not going fo
allow more than one question to any
hon. Member. There are eight names
against this question. Shall 1 spend
the whole hour on this one question?
I allowed him one guestion.

Shri S. V. Ramaswami: But the
answer is not a correct one.

Mr. Speaker: It may be correct or
not.

Shri Vajpayee: May I know whether
it is a fact that there is a shortage of
trained personnel in the Bhilai project
and whether there is a proposal to
send 700 people for training in Russia?

Sardar Swaran Singh: I think the
hon. Member has in mind the person-
nel! which is required- to man the
works when they go into production.
If that is so, I would request him to
wait, because there is considerable
time before we go into production.
And by that time we expect to get
our young men trained in the Soviet
Union, West Germany, UX. and
U.S.A.

Shri T. B. Vittal Rao: May I know
when the mining operations at Dalli
Rajhara which is to supply iron ore
to the Bhilai plant will commence?

Sardar Swaran Singh: I could not
straightway give the date. If a
separate question is tabled, I will
give him the date.

Shri T. B. Vittal Rao: It is an in-
tegrated question.

Sardar Swaran Singh: It is not.
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Shri Vasudevan Nair: May I know
whether it is a fact that there is very
great difficulty of accommodation for
the engineers and employees and
workers that are working in this
Bhilai plant and whether that is one
of the reasons for this delay?

Sardar Swaran Singh: I have not
said that there is any delay with regard
to Bhilai. Difficulties with regard to
accommodation are there, but they are
not more onerous than in other pro-
jects. After all, it has to be remember-
ed that when any big project is under-
taken, there are initial difficulties
about accommodation and the like,
and we cannot always give either fo a
Superintending Engineer or an Execu-
tive Engineer or even an Assistant
Engineer the type of accommodation
he will get in 2 non-construction area
for instance. The distinction has
always to be kept in mind with regard
to works where large-scale construe-
tion takes place as compared to pure
maintenance and the like.
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Shri C. D. Pande: Originally, these
three plants were estimated to cost
about Rs. 100 crores each and that it
would take about 4-5 years to bz com-
pleted. Now, we are lagging behind
the time schedule; instead of four
years, it seems they are going to take
six years and financially, they are
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estimated to cost Rs. 170 crores each,
What 1s the explanation for these?

Sardar Swarsu Singh: So far as the
time factor is concerned, we have not
very much revised the targets It 1s
correct that the orginal estimates are
not being adhered to because on a
review based on contracts concluded
1t has been found that we will have
to spend more than what was orgi-
nally estimated It appears that the
onginal estimates were too much on
the conservative side

Villages near Jamuna Bund

*328. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Starred
Question No 548 on the 29th May,
1957 and state

(a) the progress made with regard
to the shifting of the affected villages
near Jamuna Bund in Delhi, and

(b) when the shifting 1~ expected to
be completed®

The Minister of State in the Mnis-
try of Home Affairs (Shn Datar): (a)
The sites for the rehabihitation of the
village abadies have been acquired
and the demarcation of the boundarie«
has been completed Marking of the
plots has started and is nearing com-
pletion

(b) The sites will be readv for
occupation by the end of this month
The shifting will be completed as soon
thereafter as wvillagers move to the
new sites

Shri D. C. Sharma: May I know 1if
the villagers are showing any reluct-
ance to move to the new sites and if
so, for what reasons?

Shri Datar: On the whole, the villa-
gers are co-operating with us

Investigations against Income Tax
Officer

329, f Shri Narayanankutty Menen:
7\ Sbri A, K. Gopalan:
Will the Minster of Home Affalrs
be pleased to state:

(a) whether 1t is a fact that the
papers relating to the investigation
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into the conduct of an Income Tax
Officer were lost by the Investigating
Officer of the Special Pohce Establish-
ment during March, 1857;

(b) what were the circumstances
under which the file was lost; and

(¢) whether any =zction was taken
against the Investigating Officer?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes

(b) The Investigating Officer in this
case had taken the files to his house
for study When returning to the office
the next morning, he had*tied the bag
containing the papers on to the rear
seat of his motor cycle On reaching
the office he found that the bag con-
taining these papers was missing from
the motor cycle

(c) The officer was dealt with
depdrtmcentally

Shri Narayanankutty Menon: What
action has been taken against the
officer and al<o to get back the files
either from him or from other sources?

Shr Datar: The enquiry regarding
the files 1 going on So far as the
officer 1s concerned he was subjected
to a departmental enguirv and a
severe censure has been administered
to him

Shri Narayanankutty Menon: What
steps have been taken to get back
coptes of the files from other offices or
from other sources?

Shri Datar: Enquiry was made m
various departments but unfortu-
nately the file 1s stll missing.
Attempts are now made to reconstruct
the file

Shri T. N. Singh: Under what rules
was the officer 1n a position to take
the files to his house? May I also
know whether in such cases the
offender 15 dealt with by a censure
alone?

Shri Datar: Perhaps the officer had
gone to Jullundur to make enquiries.
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The next day’when he was going to
the office, he took the file and, i1t was
lost.

Shri T. N. Singh: Why did the officer
take the files to his home?

Mr. Speaker: Because he brought it
from Jullundur.

Shri T. N, Singh: It was not the
answer 1n the original reply.

The Minister of Home Affairs
(Pandit G. B, Pant): The d¥icer has
acted 1n good faith throughout. We
have satisfied ourselves on that point.
It arouses suspicion and having looked
into the matter very carefully, we
found that he really did not intend to
shield the culprit and that he was
looking 1into the matter. He has taken
it home m good faith with a view to
expedite the enqury

_Govemment Construction Programme

*330. Shri Harish Chandra Mathur:
‘Will the Minister of Finance be plcased
1o state:

1a) whether construction pro-
giamme in cach Mins try has been re-
examined with a view to stop con-
structions, not urgently necessary
during the year;

(b the steps, 1f any, taken 1n this
direction; and

() what saving is anlcipated?

The Deputv Minister of Finance
(Shr1 Bhagat): (a) and (b). The con-
struction promramme of each Mimistry
15 being 1eviewed,

(¢) As the review s not completed,
1t 15 not possible to indicate the extent
of savings at this stage.

Shri Harish Chandra Mathur: May
1 know what 1s the policy and pro-
gramme of the Government in the
context of the review that is being
held?

Shri B. R, Bhagat: This is as a
measure of economy. As is known to
the House, the Finance Mnister
desired that all new works should be
taken up only with the concurrence
of the Finance Ministry., There has

25 JULY 1837

Oral Answers 5068
been an economy board in each Minis~
try which will meview all such new
works and all such things will be
submitted to the Finance Minister for
his concurrence.

Shri Harish Chandra Mathur: Is it
because of economy or because of the
shortage of steel and cement and
foreign exchange that this temporary
measure 1s taken or 1s there another
poliey involved?

The Minister of Finance (Shri T. T.
Krishnamachari): It 1s 2 multi-purpose
programme. Immediately of course
steel and cement have perhaps to be
conserved There 1s also the guestion
of periodical review so as to eliminate
unnecessary buildings.

Shri Gajendra Prasad Sinha: May
I know whether the different States
have also becn requested to review
their construction programme and if
<0, by what time we expect & reply
fiom them?

Shri T. T. Krishnamachari: I have
not taken any steps in that regard.

Shri Dasappa: In view of the large
amount of accommoaation available in
the ex-State cap:tals both Part A and
L, bay, the Government considered the
de irability of locating the offices in
those capitals?

Shri T. T. Krishnamacharl: 1 think
this 1s a matter which 1s engaging the
attention of the Gosernment

Shrimati Tarkeshwari Sinha: The
hon Minister said that in order to
have economy n the construction pro-
gramme, the Government had circu-
lated orders not to have further big
constiuctions May 1 know whether
Government also pioposes to find out
how much over-budgeting is made by
the different departments mn their can-
struction programme and also whethar
the Government will try to remove
this defect?

Shri T. T. Krishnamacharl: If I
accept the presumption behind that
question, I accept the position that the
Finance Mmnister is not exercising
enough control over the Budget. There
1s no such thing as over-budgeting
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Sales-Tax Racket

*331. Dr. Ram BSubhag Singh: Will
the Minister of Finance be pleased to
state

(a) whether 1t 1s a fact that a sales
tax racket (m which several lakhs
of rupees 1n sales tax are said to have
been evaded) has been discovered n
Delhs,

(b) if s0, how many peisons are
involved n that racket, and

(c) what hag been their
operand:?

The Deputy Minister of Finance
(8hri B. K. Bhagat): (a) to (¢)
Repoits of bogus commission agents
misusing regiistration certificates have
been received off and on 1nd  are
under investigation The eaact num-
ber of persons involved in such
attempts 15 not rcadilv available

Dr. Ram Subhag Smmgh May I
know the number of cases in Deth: in
which sale tax evasion 1s mote than
a lakh of rupees?

Shrn B R. Bhagat We have at pre-
sent under invistigation about two
dozen cases

Dr. Ram Subhag Singh: Since how
long 1 this invedtigation go:ng on ind
15 1t 4 fact that for many vears th
racketeiiimg s poin; on in Delh)”

Shrr B R Bhagat. It v not true
that 1t 1 going on for a large number
of yems In the Sales Tax Adt Las
apphed to the Delht State, thae was
no provision to take effective action
against such culprits and that lacuna
was filled up only last ycar After
that we have pot round about two
dozen cases against whom ex-parte
orders have been passed and they are
being proceeded with

modus

‘Bogus’ Educational Institutions in°
Delhi

133 f Shrl Vasudevan Nalir:
e \ Shri Punnoose-t

Will the Minister of Education and
Scientific Research be pleased to refer
to the reply mven to Starrrd Question
No 263 on the 2ist November, 1956
and state.

25 JULY 1057

Oral Amwers so70

(a) whether any more ‘bogus’ edu-
cational institutions have been discov-
ered in Delhi;

(b) 1f so, the number of such insti-
tutions, and

(c) what steps Government have
taken 1in the matter?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) No,
Sir

(b) and (¢) Do not arise

L]

Shrl Vasudevan Nair: What 15 the

rule pertaining to the starting of a
new 1nstitution?

Dr. K, L. Shrimali: ] am not able
to catch the question

Mr Speaker The hon Member
should stand <1cet and put the ques-
tion

Shri Vasudevan Nair. What 1s the
tule pertamine to the starting of a
new <~chool 1n D Can 1 start a
schoo' without g tting recognition?

Dr K L Shrimait That will
dep nd o what kind of an in+titution
the hon Mumber wants to start

Dr Ram Subhag Sangh Mav I know
the tcasons why the Delln Admuinis-
tration ha~ hid -0 much difficulty in
pioviding  cducational  facilities  to
children espcciatly when Delhy is a
centrall, adoumstesed area®

Dr K L Shrimall Yes, Sir there
ha been <ome difficulty with regard
to finding accommodation for school
children but that matter 15 being
ttken up now by the Mimstry of
Education

Dr Ram Subhag Singh According
to the Constitution the Government
should provide educational facilities to
children up to 14 years of age and
compuliorv education m ten veasrs.
Mav I know how far these facilitias
have been provided in Delhs?

Mr. Speaker: How does it anse out
of ‘bogus’ institutions?

Dr. Ram Subhag Singh: Because of
the laziness of the Government here.
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Shei T. B. Vittal Reo: Last time
when this question of ‘bogus’ institu-
tions came up, you suggested, Sir, to
the Government that the Minister
ghould think of some licensing system
for starting of institutions and the
Minister said that he will consider it.
May I know at what stage is that sug-
gestion or proposal?

Dr. K. L. Shrimall: I shall need
notice with regard to that gquestion.

Shrimati A. Kale: Are these ‘bogus’
institutions registered?

Dr. K, L. Shrimali: How can ‘bogus’
institutions be registered?

Shri Punnoose: Last time 1t was
stated that they have discovered some
‘bogus’ schools in Delhi  What has
happened to those schools?

Shri V. P. Nayar: Have they been
regularised?

Dr. K. L. Shrimali: Suitable enqui-
ries were made by the Police

Shri Punuvese: With what result”?

Mr, Speaker: What has happened to
thase 1nstitutions?

Dr. K. L. Shrimali: I would like to
have notice to answer that question

Mr. Speaker: Hon Minister must
naturally expect that such a question
will  be put, particularly when the
main question 1s “whether any more
‘bogus’ educational institutions have
been discovered in Delht” Naturally,
the supplementary will arise as to
what has been donc with the old
institutions and what has been done
to prevent any such institutions
coming nto existence The hon. Mmis-
t~ must have anticipated these sup-
plementaries out of the mam question.
Anyway. we will go to the next ques-
tion

Shrimati Renuka Ray:
any,

Is there

Mr. Speaker: I have called the pext
question.
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‘Water Precipitators’

*333. 8hri 8. C. Samanta: Will the
Minister of Education and Scientifio
Research be pleased to state:

(a) the number of ‘Water Precipi-
tators’ which were prepared in the
National Physical Laboratory;

(b) how they compare with the
model of a Water Precipitator that
was supplied by the Indian Scientific
Liaison Officer, London, and

(c) where the manufactured Preci-
pitators are being used at present?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) None

(b) and (c¢) Do not anse.

Shri 8. C. Samanta: Is 1t not a fact
that dew collectors were imported into
India and attemplts were made to
manufacture such instruments here?

Shri M. M. Das: A small four-inch
model of a dew collector that was in-
vented in Australia was brought to
this country and from this we pre-
pated a working model, but due to
changed atmospheric conditions 1n this
countrv the instrument could not be
worked und no appreciable quantity
of dew could be collected an this dew
collector

Shri S. C. Samanta: Is 1t not a fact
that the instrument could not be
worked because 1t was defective?

Shri M. M. Das: It 15 not a fact.
The instiument thal was prepared
fiom this model was not a defective
one, and 1t wa> only due to changed
atmospheric conditions that no dew
could be collected Two conditions are
necessary for collection of dew on this
Instrument: one 15 a high percentage
of humidity, percentage of water
vapour m the atmosphere, and the
second condition 1s that there must be
an appreciable difference between the
day and night temperatures. So far
as North India 1s concerned, the humi-
dity 1s low and, therefore, the instru-
ment cannot be worked here. So far
as our coastal regions are concerned,

even though the humidity is high the
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difference between day and night
temperatures 18 not very high with the
result that the instrument cannot be
worked there also.

Alr Force College, Begumpet

*334. Shri M. R. Krishna: Will the
Minister of Defence be pleased to
state

(a) whether 1t 1s a fact that the
Government have decided to change
No 1 Air Force College at Begumpet
from a Flymmg and Training Institu-
tion to Air Force Station,

(b) whether the change m the
designation has effected any change
in the maede aof wark dane 1 the A
Force at Begumpet, and

(c) whether this change has caused
any additional finanual expenses for
the Air Force”

The Deputy Minister of Defence
(Sardar Majithia): (a) and (b) A
statement 1s placed on the Table of
Lok Sabha [See Appendix I, an-
nexure No 102]

{c) The change has not resulted m
any extra expenditure

Shri M. R. Knshna May I know
whether 1t 1s not a fact that the entire
academy was decided to be shifted
from Begumpet to Jodhpur and after
experiencing certain difficulties certain
sections of the academy were shifted
back to Begumpet?

Sardar Majithia If only the hon
Member reads the statement he will
get a correct picture As 1s stated
theremn, the training school 1« still
there but 1t gives traiming in jet air-
craft only

Shri B. S. Murthy: What was the
pecessity for the change?

Sardar Mafithia: Previous to thus
we had piston engine aiwrcraft and also
jet aircraft at Begumpet and piston
engine aircraft at Jodhpur We have
now separated the two and this will
result in better facihities for training.
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$hri M. R. Krishna: From the atate~
ment I find that tramning in transport
aircraft 18 bemng given at Begumpet.
Was that tramning not given earlier,
and 18 1t a new introduction?

sardar Majithia: That was being
given at Agra before
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The Mcdicinal Plants Sub-Commattfee
of the Counail of Scientific and Indus-
tr;al Resentch have <ubmittcd their
findl recommendations a to the func-
tions of the proposed Central Indian
Mcdicinal Plant~ Organisation and the
constitution of 1ts Exccutive Com-
mittec, on which all concerned organi-
cations will be 1epresented These
1ecommendations will be considered
bv the Board of Scientific and Indus-
trsal Research and the Governing
Bedv of the Counaul of Scientific and
Industrial Rescarch at their meetings
in September 1957, after which
further action would be possible
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Shri M. M. Das: There has not
been any appreciable delay in this
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matter. The sub-committee was set
up and they had to consider the
different aspects of this question.
They have not sent their recommen-
dations to the C.SILR. The CSIR.
in their next meeting to be held in
September, 1957, will consider their
recommendations and take final de-
cisions.

ot e THA . WU R AW,
e g fr AT wT T T AW

T ® AT & A ?

Shri M. M. Das: The matter will
be finally decided, we hope, in the
next meeting of the CSIR Board
and Council which 1s to be held, as
1 have said, in September next, and
I think then 1t will be possible to
take steps in this direction.

Shrl T. N. Singh: May I know 1n
what respect does the scope and field
of activity of this Medicinal Plants
Organiration differ from the Central
Drug Research Inttitute at Lucknow?

Shri M. M. Das: There are various
institutions and organisations m this
country which are carrying out re-
search 1n medianal plant, and drugs.
For caample, our Hcaith Mimistrv has
got an orgamsation under the Indian
Counul of Mcdical Re<earch, our
Agricultural  Mnustry has got thar
own orgnmsation and the Council of
Scientific and Industrial Rescarch has
got its own organisation. It 1s neces-
sary to form a co-ordinating body
which will co-ordinate the activities
of all these different organisations,
and sce that there 1s no duphcation
of efforts and the money available is
fully utilised for the purpose It is
for this reason that this organisation
1s gomng {0 be set up

Shri T. N. Singh: Are we to under-
stand that because of duplication of
efforts by various Ministries every
time a co-ordinating committee will
become necessary?

Shri M. M. Das: We are to see that
the money available for this purpose
with the different Ministries is not
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wasted and, therefore, there should
be a co-ordinating agency which will
co-ordinate the activities of the differ-

ent organisations working in this
sphere.

Shri V. P. Nayar: From the hon.
Deputy Minister’s answer it appears,
that the subject of medicinal plants
and drugs falls under different Minis-
tries—the Education Ministry, the
Health Ministry, the Agriculture
Ministry and we know that some part
of 1t belongs to the Ministry of Com-

merce and Industry also Is there
any recommendation to the effect
that this subject, which 1s of wital

mmportance, should be placed under
one Ministry?

Shri M. M. Das: There are a large
number of official and non-official
organisations working 1n this field.
This organisation which is sought to
be created will see that all these or-
ganisations work 1n their respective
spheres and no duphcation of efforts
15 made

Trivandrum Corporation

*340. Shri Maniyangadan: Will the
Minister of Defence be pleased to
state *

(a) whether 1t 1s a fact that the
Trivandrum Coiporation in Kerala
State made a claim for taxes for the
buildings etec 1n the Tnvandrum
cantonment;

{b) if so, what is the amount
claimed for, and

(c) the reasons for non-payment?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes, Sir.

(b) Rs 1822925 per annum with
cffect from 1st April 1950.

(c) Under Article 285 of the Con-
stitution of India, the property of the
Union is exempt from all taxes levi-
able by State or by any other authori-
ties within a State.
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Credit on Food Gralns

.'.
Pandit D. N. Tiwary:
*341. Shri Jadhav:
Shri M. C. Jain:

Will the Minister of Finance be
‘pleased to state:

(a) whether 1t 1s a fact that in spite
of the direction by the Reserve Bank
not to advance credit on foodgrains,
the scheduled Banks have advanced a
large sum on food stuffs;

(b) whether Government 1s aware
that the merchants purposely do net
lift the stocks to create artificial
scarcity 1n the market, and

(c) the steps taken to check it”

The Deputy Minister of Finance
(Shri B. R, Bhagat): (a) The Reserve
Bank’s directihnes do not prohibit
advances by scheduled banks agamst
fuodgrains but only seek to restrict
such advances The issue of directives
by the Reserve Bank has generally
been followed by either a definite
reduction n advances agamst food-
grains or a slowing down of the pace
of their eapan<ion depending upon
whether 1t was the slack season or the
busy season I may add for the infor-
mation of the llun'ble Members that
the restriction on advances against
foodgrains was further tightened 1n
June, 1957 by providing for the main-
tenance of agaregate level of udvances
agaiwnst foodgrains As a iesult of this,
advances are expected to dechine
further.

(b) Government have no informa-
tion on the point

(c) Does not arisc

Pandit D. N. Tiwary: May I know
whether, 1n spite of these efforts of
the Reserve Bank, the advances on
foodgrains including wheat and rice
have gone up and i so, by what per
cent” Also, may 1 know what was the
advance in 1955 and 1856 and what 1s
the advance today?

Shr! B. R. Bhagat: As compared to
1954, 1855 and 1956, the advances

25 JULY 1967

Qual Answers 3078

against foodgrains including wheat
and other crops are high. But, as I
said, when we imposed the first
restriction in May, 1856 against paddy
and rice, the advances came down from
Rs. 26 crores to Rs. 4 crores, although
it was a slack season. But part of the
coming down of the advances is due
to the restrictions imposed by us. As
regards wheat, 1t 13 true that the
advances by the banks are high, but
as a result of fresh restrictions impos-
ed m June, 1957 1n which we have
provided for bringing down the aggre-
gate level of advances—for example
now 1t 1s only 66-2'3 per cent of the
aggregate of 1956 as against paddy and
75 per cent of the aggregate of 1956
as against other foodgrains—we
reasonably believe that it will con-
siderably bring down the advances.

Shri Jadhav: May I know whether
the Governmcnt 1s going to make the
purchases itsclf’

Shri B. R. Bhagat: This has nothing
to do with the advances by banks.
That is a question to be put to the
Food Ministry

Shri R. Ramanathan Chettiar: What
15 the total amount advanced by the
scheduled banks on foodgrains since
the directive was 1ssued by the
Rescive Bank of India?

Shri B. R. Bhagat: If hc means the
duective sssued in June, 1957, 1 will
have to ask for notice to collect the
snformation

Shri Viswanatha Reddy: May 1
know whether the policy of manipulat-
ing cedit with regard to foodgrains
applies to the loan and sales societies
and other co-uperative credit societies?

The Minister of Finance (Shri T. T.
Krishnamachari): The position 13 that
there are a plethora of credit institu-
tions 1n the country and the informa-
tion that we get 1s from 20 reporting
scheduled banks, which give us the
information weekly. The general
situation was, early this year, because
of what was supposed to be a good
crop in rice and the fear of the State
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Governments that prices would drop,
such that we had to relax these restric-
tions on credit. It was tightened
again round about June I am sorry
I have not got the figures—that paper
is not in my file—but the position
Teally 1s that today the advances are
undoubtedly dropping The reason 1s
two-fold One is that rice 1s getting
into circulation and the other 1is that
the restriction 1s being put fairly
tight In the case of wheat, 1t has not
been quite so, because the mini-
mum credit facalities available 1in
the country have to be utilised
for stocks which are only for
three or four months Now Govern-
ment are also implementing a pro-
gramme of largc-scale credit avail-
abiity to the agriculturists conse-
quent on the report of the Rural Credit
Survey Committee, we have made
avatlable through the co operative
socleties a much larger amount than
was avallable otherwise Precise indi-
cauons of the position as it obtains
1 certain areas are not available But,
as resaids the area from which my
hon friend Shr1 Viswanatha Reddy,
comes 1t <eems to be fairly certain
that this extia credit 1= bemg used for
the purpose of hoarding paddy and
rice

The total evaluation of the amount
of credit given for any foodgrains does
not revcal the position to us in full
Maibe thesc c1eaits are such that thev
can be transferred from one Type of
giamn to another A person who has
got two tvpes of grains, might use the
credit which 1s given for one grawn
for the purpose of financing the other
grain

Area-wise there are certain dispari-
ties I find from the State Bank’s
repoits m regaid to the Southern
Circle that while i1n Madras State, the
advances in rice have come down
appreciably, they have rsen very
rapidly in regard to the Andhra ares,
which seems to indicate that there 1s
hoarding there So, unless we get the
details m regard to every sector, we
cannot evaluate definitely where the
hoarding takes place Every attempt
1s being made to study the position
and inform the Food and Agriculture
Mmistry from time to time of the
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exact nature of the hoarding and the
utilisation of the credit.

Contribution to Political Parties

.,.
Shri Naushir Bharucha:
Shri Surendranath Dwivedy:
Shri Vajpayee:
*342. { Shri Goray. .
Shri Mohamed Imam:
Shri B. C. Ghose:
Shri H. N. Mukerjee:

Will the Minister of Finance be
pleased to state

(¢) whether the attention of Gov-
ernment has been drawn to a recent
judgment of the Bombay High Court
in respect of contribution to political
parties bv the Tata Iron and Stgel
Company wherein the learned judges
have suggested some remedial
measures 1n the companies Act, and

(b) 1if so, the steps proposed to be
taken in the matter?

The Deputy Minister of Finance
(Shr1 B R Bhagat). (a) Yes, Sir

(b) Government dre considering
the advisability of incorporating in
the Companies Act, 1956 the condi-
tionsn on which the Appellate Bench
of the Bombay High Court confirmed
the alterations in the Memorandum of
Association of the ‘Tata Iron and Steel
Company Lamited

Shri Naushir Bharucha: Is the Gov-
ernment aware that their Lordships
of the Bombay High Court unequivo-
callv condemned the practice of poli-
tical partics recewving contributions
from big business®

The Manister of Finance (Shri T. T.
Krishnamachari)* Maybe, this 1s
common knowledge I do not think
Government would be unaware of
what 1s common knowledge

Shri Naushir Bharucha: Am I to
take 1t that the Government is fully
aware of the fact that such a prac-
tice 1s reprehensible?

Mr. Speaker: What 1s this argu-
ment about?
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Shri T. T. chari: This is
an individual expreesion of opmion
which the hon. Member seeks to make
on the floor of the House, where he
is privileged to express any opinion
he likes.

Shri Sadhan Gupta: May I know by
what time the proposed amendment
will be l.arought before this House?

Shri T. T. Krishnamachari: I am un-
able to give anc‘txme-schedule.

Shri H. N. Mukerjee: In view of
the Tatas and Indian Iron having been
the substantial beneficiaries of Gov-
ernment action, will Government see
to 1t that whatever contributions they
might have made or might not have
made to political parties are intimdated
to the House and to the Elecfion Com-
mission, so that the country might
know whether there 15 a quuid pro quo
arrangement”

Shri T. T. Krishnamachari: The
trouble about the question of the hon
Member 1y that 1t 1s hedged by so
many hypotheses Bul, the ppint that
he mentioned—he mentioned it once
before—is that these companies are
benefictartes <o far as gouernmental
action was concerned 1 would like to
say once again that any bcnefits that
these two companies have obtained
from Government cannot be related to
any subscriptions that they have given
to any pohitical party in which ceitain
Members of Government are interest-
ed. Therefore, I do not think that
this question warrants an answer.
(Interruption)

Shri V. P. Nayar: Are there differ-
ent political parties to which the
Members of Government belong? 1
thought they all belong to one party

Benches of High Courts

*343. Shri Easwara Iyer: Will the
Minister of Home Affairs be pleased
to state:

(a) the States in the Union where
Benches of the High Courts are now
functioning subsequent to the reorga-
nisation of the States, under section
51 (3) of the States Reorganisation
Act;
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(b) whether the Benches so estab~
lished have jurisdiction and powers
to receive appeals, original petitions
and other papers at the place where
they are functioning;

(c) whether in any State a Bench
so estabhished under section 51 (8) of
the said Act 1s now functioning with-
out such jurisdiction to receive papers
as aforesaid, and

(d) 1f so, reasons for the same?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Rajasthan, Madhya Pradesh,
Bombay and Kerala.

(b) to (d) Such papers are being
received by the Benches situated in
Rajasthan, Madhya Pradesh and
Bombay These matters are bewng
determined by the iigh Courts con-
cerned The Trivandrum Bench 1s not
receiving such papers 1n accordance
with the deasions of the Kerala High
Court

Shri Easwara Iyer: In view of the
fact that the Chief Justice of Kerala
High Coutt has put a non-judicial
mterpretation of sccfion 51 (3) of the
States Keorganisation Act, will the
Government con<udar  the desnabihty
of obtlaining an authoritatne judicial
pionouncement on this point by the
Suptetne Coutt unucr article 143 of
the Con.titution”

The Minister of Home Affairs
(Pandit G. B. Pant): If anybody 1s
mtcrested n ontauung a  decision
against the orders of the High Court,
the Government certainly would not
like to take such action itself It is
open to those who aie aggrieved or
diszatisfied to take such action in res-
pect of this order of the High Court
as they may decem proper or appro-
priate

Shri Easwara Iyer: That is not my
question The decision 1s a non-
Judicial interpretation purely on the
administrative side by the Chiet
Justice of Kerala. It is not open to
any party to take it up in appeal to
the Supreme Court otherwise. It is.
only & matter for the President to-
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refer the decision under article 143.
Therefore, I humbly ask whether the
Government will consider the desir-
ability of getting an authoritative pro-
nouncement on that matter by the
Supreme Court. That is what I want.

Pandit G. B. Pant: It 13 a matter of
opinion whether it is an admimstrative
or judicinl matter But, I think it
<cannot be denied that it comes within
the jurisdiction of the High Court.
We do not want to interfere with the
junisdiction of the High Court or with
its discretion if it be a discretionary
power vested in the High Court.

Shri Easwara Iyer: May I ask one
more question?

Mr. Speaker: He 1s going nto argu-
ments.

Shri Easwara Iyer: It 1s a question;
not an argument May I know whe-
ther any representation has been re-
cewved from the State of Kerala”

Pandit G. B. Pant: I do not know
what 1s exactly meant by State of
Kerala .

Shri Easwara Iyer: State Govern-
ment

Pandit G. B. Pant: I do not exactly
remember if any official representa-
tion has been made or received from
the Government of Kerala

Supply of Coal to Bhadravati Works

*344. Shri Shankaraiya: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether 1t 1s a fact that the
Bhadravat: Iron and Steel Works have
been asking for a long time for the
supply of coal by all rail route from
Calcutta area mnstead of through ship-
ping and rail;

(b) if so, the action taken; and
(c) the estimated difference in cost

¢to the works by the present system of
supply?
The Minister of Steel, Mines and

Fuel (Sardar Swaran Singh): (a)
Yes.
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(b) The request could not be acced-
ed to on account of lack of adequate
rail transport facilities.

(c) It is estimated that incidence of
cost of fuel could be reduced by the
Steel Works by about Rs. 45/- per ton
if the total requirements could be
moved by the all rail route, but in
effect it 1s physically impossible to
move all the coal requirements by the
all rail route.

Shri Shankaraiya: May I know
whether 1t has come to the notice of
the Government that much of the
pilferage 1s passed on as wastage and
more loss 18 due to pilferage also?
What 1s the percentage of pilferage?

Sardar Swaran Singh: I am afrawd
I could not say what 1s pilferage and
what 1s the percentage of loss on ac-
count of pilferage. If my hon. friend
who comes from that area, presum-
ably, knows something, I would be
happy to become wiser on that score.

Shri Shankaraiya: In view of the
improvement 1n the situation of wagons
after the construction of wagons, will
the Railway authorities make avail-
able an adequate number of wagons?

Sardar Swaran Singh: This pomt
about the non-availability of wagons
for movement of coal or for the
matter of that, other goods to the
south 1s well known to the House, It
has been discussed here from time to
time I only want to add that this is
the case not only with the Bhadravati
Steel works, but affects the Railways
themselves as also some of the other
industries, They are moving a consi-
derable part of their requirements of
coal hy sea.

Shri Dasappa: May I know whether
the absence of railway communication
between the nearest port and Bhadra-
vati 18 accounting for a large part of
this high price of coal?

Sardar Swaran Singh: Obviously,
it there is inadequate rail capacity for
movement whether from the port or
by the direct all rail route, that would
have an effect upon the supply posi-
tién and supply and prices are linked.

Shri Pasappa: The question is not
one of want of rail communication
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from the coal head to the Bhadravati
works. I am referring to the want
of railway communication between
the port by which it comes now—sea
cum rail route—and the Steel works.

The Minister of Finance (Shri T. T.
Krishnamachari): May I answer this
question, Sir? . My hon. friend wants
us now to admit that there are ports
near about Bhadravati which have no
rail communication to Bhadravati. It
is a geographical fact. My hon. fréend
need not admit it.

Shri T. B. Vittal Rao: May I know
if the coal that is supplied to Bhadra-
vati Iron Works is metallurgical coal
and if not, why could not they draw
their supply from nearer coal fields
at Singareni, etc.?

Sardér Swaran Singh: This is coal
and hard coke. I think there is no
nearer source of availability.

Shri Dasappa: May I ask......

Mr. Speaker: What is the good of
asking indirectly that a railway line
or rail link ought to be established
with the port? Next question.

Neo-Buddhists

T
‘(Shri B. C. Kamble:
*345 { Shri D. C. Sharma:
{Shri Raghunath Singh:

3

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have ex-
amined the guestion as to whether a
member of Scheduled Caste on conver-
sion to Buddhism, should be entitled
to the constitutional safeguards admis-
sible to him formerly as Scheduled
Caste; and

(b) if so, the decision taken in the
matter?

The Minister of Home
(Pandit G. B. Pant): (a) Yes.

(b) A member of a Scheduled Caste
on conversion to Buddhism will not
be entitled under the Constitution to

Affairs
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the facilities provided exclusively for
Scheduled Castes.

Shri B. C. Kamble: May I know
what are the principles on which this
decision of the Government is based?

Pandit G. B. Pant:-- The basis is
this, Government’s activities are con-
trolled and guided by this House.
This House, last year, passed a law to
the effect that no one who professes.
any religion other than Hinduism or
Sikkism will be regarded as a member
of the Scheduled Castes.

Shri B. C. Kamble: In view of the
definition which is given in article 366
sub-clause 24 of the Constitution of
India where there is no mention what-
ever of any religion, can religion be
made the basis for taking such
decision or making such enactment?

Mr. Speaker: These are opinion on

- matters of law.

Shri B. K. Gaikwad: May I know
whether it is a fact that the Central
Government have informed all State
Governments that the facilities as re-
gards education -<and economic aid

- which were provided to the Scheduled

Castes people should be continued
even after their conversion to Buddhi-
sim?

Pandit G. B. Pant: Government
have advised the State Governments
to assist persons who have been or
who may be converted to Buddhism
wherever they deserve such assistance
as other backward-class members are
treated on the same footing.

Raja Mahendra Pratap: May I know
whether this question is religious,
social or economic? What does the
Government think about it?

Pandit G. B. Pant: All the three.

Raja Mahendra Prataf): I am inter-
ested in religion. Is a religious ques-

Shri D. C. Sharma: You don’t call
persons who have tabled questions.

Mr. Speaker: Hon. Members who
have tabled questions will kindly rise
in their seats one after the other.
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Shri D. C. Sharma: I have risen so
many times,

Mr. Speaker: I am sorry. Before
the taller friends I have not been
able to notice him.

Shri D. C. Sharma: [ think a con-
stitutlonal clause should be put in the
People’'s Representation Act that no
person, on my side should be taller
than me.

May I know if any representation
has been received from the new Bud-
dhist converts by the Home Ministry
and whether the reasons which they
have given for the continuation of
concessions has been examined and 1if
so what 1s the result?

Pandit G. B. Pant: Representations
were received Careful consideration
was given to them The law experts
were consulted and the answer that 1
have given 1s based on the advice
given by them and on the very serious
thought given to the matter by the
Home Ministry

Shri B. S. Murthy: May I know
whether the neo-Buddhists <till consi-
der themselves as belonging to the so-
called untouchable community and
whether they are being <o treated by
the caste Hindus even after their con-
version?

Pandit G. B. Pant: Untouchability
15 1nconsistent with a religion <o noble
and humamtarian as Buddhism There
are milhons of Buddhists outside India
and nowhere 1 think .s untouchability
ob-erved among them or any caste
system 1in any wav encouraged

Shrimati Renu Chakravartity: The
point which the hon Member wanted
to know—and that also covers my
question —1s whether even after con-
version to Buddhism the majority
community of the Hindus continues to
practise any form of ostracism against
them. That 1s the point I think he
would like to know

Pandit G. B. Pant: We do not want
any sort of ostracism agsinst any
individual 1n this country.
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Shri Nagi Reddy: But what is the
reslity and fact?

Mr. Speaker: It is for each indivi-
dual Hindu to consider it for himself

Kundah Project

*346. Shri 8. V. Ramaswami: Will
the Minister of Finance be pleased to.
state:

(a) whether 1t 1s a fact that the
Canadian help to the Kundah Pro-
Ject extends only to the first stage of
the Hydel works,

{(b) whether 1t 1s a fact that
Canada 1s willing to extend help for
laying the transmission lines also to
hnk up with the existing Madras
gnd,

(c) whether the Madras Govern-
ment have requested the Centre to
secure for it thus additional help also;
and

(d) if so, what sfeps the Union
Government have taken in regard
thereto”

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (d}. The
Canadian aid for the Kundeh ¥Froject
contemplated the inclusion of trans-
mission lines subject to a hmit of $20
milion Wnen the details were work-
ed out 1t was found that the cost of
transmission hines would not be cover-
ed within tmis hmit  Our request for
additional assistance for this item s
under the consideration of the Cana-
dian Government

Shri §. V Ramaswami: May I know
whether the Canadian aid 1s complete
by itself or whether in order to com-
plete that project we have got to buy
any essential commodities on our ac-
count

Shri T. T. Krishnamachari: I could
not give the details of the commod'-
ties that we have to buy, but I thunk
no aid of this nature 1s complete,
There are certain things which are
filled up by indigenous production to
a very large extent.

Shri 8. V. Ramaswami: Concern
was expressed in the Legislative As-
sembly about the possmble slowing
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down of the scheme owing to shortage
-of foreign exchange May I know
whether there has been no slowing
down of thigs project on account of
the shortage of foreign exchange?®

Shri T. T. Krishnamachari: It is

precisely for the reason that there,

should be no slowing down of this
project that we approached the Cana-
dian Government for additional aid 1n
respect of the purchase of transmus-
sion lines that 1s needed

Shri Tangamani: May I know
whether the Government will also
make contributions to supplement this
20 million dollars of Canadian aid so
that there 1s no slowing down so that
the project 1s completed according to
schedule?

Shri T. T Krishnamachari: 1 had
mentioned that this 20 million dollar
aid does not complete all the re-
quirements of this particular project
and the question of financing this pro-
Ject 1s a matter on which the State
Government and the Central Govern
ment have had consultations and they
have decided on ways and means
What 1s now feared 1s that shortage
of foreign exchange might prevent us
from importing the balance of equp-
ment that 1s needed for completion and
it 1s for this purpose that we have
made an approach to the Canadian
Government for assistance

Shri R. Ramanathan Chettiar. May
I know the extra amount needed for
the transmission lines in this project?

Shri T. T. Krishnamachari: The
rough estimate 1s about 6 mllion
dollars

Shri Nanjappa: May I know whe-
ther the work will not be delayed on
account of delay m the shipping of
amport from foreign countries”

Shri T. T. Krishnamachari: The
~whole i1dea of trying to ensure that we
get the supply 18 to see that the work
43 not delayed.
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Petroloum Concesslens

*347. Shri Matin: Will“the Minister
of Steel, Mines and Fusl be pleased
to lay a statement showing:

(a) the new petroleum concessions
that have been granted during the
last three years,

(b) the amount spent on prospecting
by the concession holders and by
Government during the same period;
and

(c) the resuilts achieved during the
last three years?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
to (c) A statement giving the re-
quired information 1s laxd on the
Table of Lok Sabha [See Appendix
I, annexure No 103]

Shri Joachim Alva: Eight com-
panies were given concessions from
1955 for two or three years only
whilst the Assam Oil Company has
managed to get a lease for 30 years
for mming May I know why this
defference has been made especially
when the manganese mine owners
get ore at least a concession for only
15 years?

Sardar Swaran Singh: There 153 a
distinction between a prospecting
licente, an exploring licence and a
mining lease My hon friend has
picked only the mning lease item
which 1s mentioned in Annexure I and
he 1s trying to compare the length of
time of the mining lease with the
prospecting licence or an exploring
licence They are not comparable at
all

Shrimati Tarkeshwari Sinha: Is
there any proposal under the consi-
deration of the Government to amend
the rules in regard to the petroleum
concession to be given and if so, when
this amendment of the rules will be
brought about?

Sardar Swaran Singh: The ques-
tion of revising the petroleum conces-
sion rules has been engaging the atten-
tion of Government, and it s
Government intention to place
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acopy of the same as soon as
they are finalised, and I would re-
quest the hon. lady Member to wait
till a final decision is taken in that
respect.

Grants to Universities for Scientific
Research

*349. Shri V. P. Nayar: Will the
Minister of Education and Sclentific
Research be pleased to state the
amounts of grants given to each of the
Universities of Travancore, Delhi,
Aligarh and Banaras during 1856-57
for pursuing Scientific Research?

The Minister of State in the Minis-
try of Education and Sclentific
Research (Dr. K. L., Shrimali):

A statement is laid in the Table of
Lok Sabha. [See Appendix I, an-
nexure No. 104].

Shri V. P. Nayar: Could I know the
mam conditions and considerations
which govern such grants for higher
education and research to the various
universities?

Dr. K. L, Shrimall: With regard to
ithe conditions, the universities submit
their proposals to the Umversity
Grants Commission and then visiting
committees are appointed which
examine these proposals, and on the
recommendations of the wvisiting com-
mittees the grants are given. With
regard to the Central universities, the
University Grants Commission meets
the full expend:iture for development
purposes With regard to the State
Unuversities 1n respect of non-recur-
ring grants, 33-1/3 per cent 1s to be
borne by the State Government and
the university and 66-2/3 per cent to
be borne by the University Grants
Commission. With regard to recur-
ring grants, 50 per cent is to be borne
by the State Governments and uni-
versities and 50 per cent is to be borne
by the University Grants Commission.

Shri V. P. Nayar: In respect of
grants for scientific research I would
like to know whether such grants are

98 LS.D.
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given to the universities on their indi-
vidual proposals of ressarch schemes
or whether they are-given only for
research schemes which form part of
a central plgn laid down by any cen-
tral agency?,

Dr. K. L. Shrimali: The hon. Mem-
ber has asked the question with se-
gard to universities. At present I can
only say the University Grants Com-
massion considers the proposals which
come from the universities. Whether
individual schemes asre to be given
grants is a’ separate question and 1
shall be glad to answer it if a separate
question is put.

Shri V. P. Nayar: He has not under-
stood my question.

Mr. Speaker: He wants to know the
basis for calculating or fixing the
grant whether for individual research
schemes undertaken -irrespective of
any central plan or for researches
undertaken in pursuance of a central
plan.

Dr. K, L. Shrimall: It is for the
university to submit the propesal and
these proposals are very -carefully
examined by the wisiting committee
and the grants are made on the recom-
mendations of the visiting committee.

Shri Tangamani: May I know if the
University of Madras has also apptied
for grants for higher scientific re-
search, because I find in the amounts
granted there are only universities
like Travancore, Delhi, Aligarh and
Banaras”

Mr. Speaker: There are as many
as 30 universities 1n the whole of
India 1 crnot allow such a ques-
tion.

Shri Tangamani: May I know how
much has been granted to the Madras
University?

Mr. Speaker: No, no. It is out of
order

Shri B. S. Murthy: What happens
to the case of new universities pursu-
ing the same subject of research and
applying for central help?
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Dr. K, L. Shrimall: This is a hypo-
thetical question. The University
Grants Comission is co-ordinating,
and 1t does co-ordinate, when the uni-
versities are working in the fleld of
higher research.

South Zonal Council

*350. Shri Ganpati Ram: Will the
Minister of Home Affairs be pleased
to state what were the items discussed
and agreed upon in the meeting of the
South Zonal Council held m the
second week of July, 1957?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
The Southern Zonal Council discussed
and took certain decisions of which a
summary 1s laid on the Table of Lok
Sabha {See Appendix I, annexure
No 105]

Shri Ganpati Ram: What are the
major items which have not yet been
agreed upon, and what are the propo-
sals of the participating States on the
same?

The Minister of Home Affairs
(Pandit G. R. Pant): There is no item
over which there has been any serious
difference in this Zonal Council meet-
ing

WRITTEN ANSWERS TO
QUESTIONS
Inter-State Border Dispute

*335. Shri Mahanty: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether a mediator was ap-
powmnted to srbitrate over the border
dispute be*ween Madras & Andhra
States; and

(b) 1if so, vhether he has submitted
any report?

The Minister of Home Affairs
(Pandit G B. Pant): (a) Shri H V.
Pataskar was requested to take up
this matter with the consent of the
States concerned

(b) The report of Shri Pataskar
has not yet been received.

Jhumia Rehabilitation in Tripura

*337. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state what steps Government have
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taken to expedite Jhumia rehabilita-
tion works 1n Tripura?. .

The Minister of Home Affalrs
(Pandit G. B. Pant): A total provision
of Rs. 57.36 lakhs under the State
Sector and Rs 18.70 lakhs under the
Centrally sponsored programme has
been set apart for giving subsidies to
Jhumigs for reclamation of land and
agricultural operations and for their
rehabilitation m planned colonies. In
addition, a special Multi-purpose pro-
Ject at an estimated cost of Rs. 27:00
lakhs has been started in Amarpur
Sub-division where there is a large
concentration of Jhumia families.

All possible efforts are being made
by the Tripura Administration in this
direction About 3000 Jhumia fami-
liles were settled last year. Pro-
gramme for the current year is await-
ed,

Indo-U.S. Technical Co-operation
Programme

*338. Shrimatl Ila  Palchoudhuri:
Will the Minister of Finance be pleas-
ed to state:

(a) whether 1t 1s a fact that India
will receive 10 milhon dollars during
the year 1958 under Indo-U.S
Technical Co-operation Programme;
and

(b) 1f so, the details thereof?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Presumably the
Hon'ble Member desires information
about the extent of the technical
assistance that would be provided to
India during the American fiscal year
1958 (from 1st July, 1957 to 30th June,
1958) This assistance 1s provided nbdt
m cash but in the shape of (i) services
of American experts, (i1) equipment
ancillary to such services and (iii)
tramning facilities for Indian nationals.
So far, no official intimation has been
received about the amount allocated
for technical assistance to be provid-
ed to India during 1958.

(b) Does not arise.
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National Council of Applied Economic
Research

351 {517} Siree Narayan Das:
yan Das:

Will the Minister of Finance be
pleased to state:

(a) whether Government have re-
ceived an interim report submitted by
the National Council of Applied Eco-
nomic Research;

(b) if so, the nature of the recom-
mendations made in the report; and

(c) the action contemplated there-
under?

The Deputy Minister of Finance
(Shri B. R, Bhagat): (a) to (c). Gov-
ernment have received an interim re-
port on Taxation and Foreign Invest-
ment submitted by the National Coun-
cil of Applied Economic Research.
The Council has decided not to publish
the Interim Report or release it to the
Press. Government await the final
report which 1s due shortly

Income-Tax Appellate Tribunal
{Patna Bench)

*352, Shri Shree Narayan Das: Will
the Minister of Law be pleased to
state:

(a) whether 1t 1s a fact that the
Income-Tax Appellate Tribunal Patna
Bench 1s going to be shifted from
Patna to Calcutta,

(b) 1f so. the circumstances m which
this 1s being done,

(¢) whether representations against
such proposal have been received and
considered; and

(d) if so, the action taken thereon?

The Minister of Law (Shri A. K.
Sen): (a) There is no proposal to
shift to Calcutta the Bench of the
Income-Tax Appellate Tribunal now
functioning m Patna, but there is a
proposal to shift it either to Bombay
or to Madras

(b) The number of cases instituted
before the Patna Bench and the num-
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ber of cases pending before it at pre-
sent are so amall that the Bench has
not even half-a-day’s work. The insti-
tutions as well as arrears, are heavy
at other places like Madras, Bombay
and Calcutta. In view of the nearness
of the Allahabad and Calcutta Benches
to Patna it is also not possible to give
additional jurisdiction to the Paina
Bench. It is necessary, therefore, in
the interests of economy to close down
the Patna Bench and shift it to
Madras or to Bombay where there is
urgent need for an additional Bench.

(c) and (d). Two or three tele-
grams objecting to the proposal have
been received and considered but, for
the reasons just mentioned, it is not
possible to accept these representa-
tions In order to avoid any hardship
to the assessees, arrangements will be
made for a Bench to visit Patna en
carcuit at swtable intervals and dis-
pose of all cases which the assessees
prefer to be heard at Patna

All India Services

Shri Harish Chandra Mathur:
*353. { Shri Bibhuti Mishra:
Shri Raghunath Singh:

Will the Minmister of Home Affairs
be pleased to state:

(a) whether the State of Jammu
and Kashmir has joined the scheme of
Aijl India Services,

(b) if so. the details of the arrange-
ment; and

(c) the ~tope 1if any, taken to give
effect to 1t?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (¢) It has been decided, in
consultation with the State Govern-
ment that Jammu and Kashmir will
participate in the Scheme of all-India
Services. ‘The details regarding the
number of officers to be appointed,
their pay and seniority, will be deter-
mined after the State Civil Service
officers are selected for appointment
to these Services. The selections are
likely to take place some time in
September 1957.
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Trust PFroperties

*354. Dr., Ram Sublag Singh: Will
the Minister of Finanoe de pleased to
state whether Government propose to
bring under uniform legislation the
Trust Properties in the country?

The Deputy Minister of Finance
(Shri B, R. Bhagat): The question of
an uniform legislation in respect of
Charitable and other trusts is under
examination.

Co-operation in Social Welfare Work

358, Shri A. K. Gopalan:
Shri Narayanankutty Menon:

Will the Minister of Education and
Scientific Research be pleased to state
whether Government are eliciting co-
operation from all sections of the
people 1n social welfare work?

The Minister of State in the Minis-
try of Education and Sclentific
Research (Dr. K. L. Shrimali):
An attempt 1s made to do so

Sample Survey of Blind Population

*356. Shri D. C. Sharma: Will the
Minister of Education and Scientific
Research be pleased to refer to the
reply given to Starred Question No
214 on the 21st May, 1957 and state:

(a) whether the sample survey of
the blind population in Dell and
Bombay has been completed; and

(b) 1if so, the details thereof?

The Minister of State in the Minis-
try of Education and Scientific
Research (Dr. K, L. Shrimali):
(a) No, Sir

(b) Does not anse
Maultipurpose Schools in Andhra

*357. Shri M. R. Krishna: Will the
Minister of Education and Scientific
Research be pleased to state the total
amount that Andhra Pradesh will get
from Central Government for starting
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Multipurpose deoh during the
Second Plan period?

The Minister of State in the Minis-
try of Education and Sclentifs
Research (Dr. K. L. Shripsall):
The total amount of central assistance
during the period will depend on the
extent to which the State Government
are in a position to implement the
scheme. Aj such no final figures can
be given,

Loan for Flood Relief in Orissa

*358. Shri Mahanty: Will the Minis.
ter of Finance be pleased to state:

(a) whether Government had sanc-
tioned to the State Government of
Orissa a loan of Rs 350 crores for
providing flood relief during 1956-87;
and

(b) if so, whether the sym has unce
been advanced?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) and (b). The
position 1n this respect 1s as follows:—

On a hberal view of the pattern of
Central assistance for natural calami-
ties, a total grant of Rs 369 54 lakhs
and a loan of Rs 360 88 lukhs were
sanctioned to the Qovernment of
Orissa as the Central share of the ex-
penditure incurred on the flood and
drought rehef in Orivsa during the
vears 1955-56 and 1956-57 The State
Government, however, made a request
for a medium term loan of R« 3'62
crores to cover their share of the ex-
penditure Though such a loan 15 not
admisauble, the Central Government
agreed, as a special case, to sanction
a loan of Rs 35 crores on the repeat-
ed representation of the State Govern-
ment to the effect that they had not
the requisite resources to meet their
share of the expenditure on these jtems
which are primarily the duty and res-
ponsibility of the State Government.
fhe grant of loen was approven
on 26-8-57 and the letter releasing the
amount of loan was issued on 27-8-37.
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Option for Pakistan by Govemn-
ment Servants

*359. Shrimati Ha Palohoudhuri:
Will the Minister of Home Affairs be
pleased to state:

(a) whether 1t 18 & fact that the
question of the recognition of the de-
facto options of Umon Government
employees who opted for Pakistan
(final) and could not leave India, 1s
under the consideration of the Gov-
ernment of India; and

(b) 1f so, when a final decision 1s
likely to be arnved at?

The Minister of State in the Minis-
try of Home Afifailrs (Shri Datar):
(a) and (b) A decision has been
taken to regularise the position of the
employees In question and orders
were 1ssued on the 5th July, 1857 A
copy of the orders is placed on the
Table of Lok Sabha [See Appendix
1, annexure No 106 ]

Kargali and Jarangdih Collieries

*360. Shri Matin: Will the Minister
of Steel, Mines and Fuel be pleased
to state

(a) the date of discontinuance of
the Kargali and Jarangdih Colhery
shafts 1n the District of Hazanbagh,
and

(b) the total cost incurred so far on
maintaining the shafts and keeping
them dry?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
The Jarangdih Shafts were abandoned
in 1936 The Kargali Shafts have not
been discontinued permanently

(b) No cost has been wncurred on

mamntaining  the Shafts or keeping
them dry

Demurrage
*361. Shri 8. V. Ramaswamy: Will
the Minuster of Finance be pleased
to lay a statement showing.

() how much by way of demur-
rage has been paid owing to delay
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in unloading of goods imporied on
State account from abroad since the
beginning of 19857;

(b) 1n what currency or curren-
cles the demurrage has been paid;
and

(¢) whether there has been any
delay in unloading of goods meant for
the Bhila: Steel Plant”

The Deputy Minister of Finance
(8hri B. R. Bhagat): (a) and (b). In-
formation 1s being collected and wall
be laid on the Table of the Lok Sabha
as early as possible

(c) Yes

Higher Technological Institutes

{ Shri Ganpati Ram:
*362. { Dr. Ram Subhag Singh:
Shri T. B. Vittal Rao:

Will the Minister of Education and
Scientific Research be pleased to
state

(a) Whether it 1s a fact that
Madras and Kanpur have been final-
ly selected for the Southern and
Northern Higher Technological Ins-
titutes,

(b) 1f so, what provision of money
has been made for each of them;

(c) whether Government propose
to establish more such technological
institutes 1n other parts of the coun-
try in the near future, and

(d) if so how many and at what
places®

The Deputy Minister of Education
apd Scientific Research (Shri M. M.
Das): (a) Yes, Sir

(b) A sum of Rs. 2 crores has been
provided for each mstitate during the
Plan period

(c) and (d) The scheme 1s to o
Lish four hugher teehnological
tutes, one in each region. The
tyte 1in the Eastern rpgion bas
been established . Kharagpur. ,
Western Institute 1s 1n the course

1L

il
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establishment in Bombay. The South-
em and Northern Institutes will com-
plete the chain. ‘

Balance of Payments

*363. Dr. Ram Subhag Singh: Will
the Minister of Finance be pleased
to state the present position of the
balance of payments of the country?

The Minister of Finance (Shri T. T.
Krishnamachari): During January—
March 1957, the last quarter for which
balance of payments statistics are
available, there was a deficit of Rs. 82
crores on current ascount. A rough
indication of the trend in the balance
of payments position during the
Second quarter of 1957 is provided by
the net drawal of Rs. 109 crores from
the sterling balances over this period.

Man-Power Directorate

*364. Shri D. C. Sharma: Wil the
Minister of Home Affairs be pleased
to refer to the reply given to Starred
Question No. 105 on the 16th May,
1957 and state:

(a) Whether the comprehensive
programme of man-power studies
with regard to the Man-Power Direc-
torate has been finalised; and

(b) it so, the nature of the pro-
gramme?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
A programme of manpower studies,
etc, for the next 12-18 months has
been prepared by the Manpower
Directorate, and, with the exception
of a few items, finalized 1n consuita-
tion with the Ministries etc concern-
ed

(b) The Programme consists of
several studies of the requirements
for and resources of different catego-
ries of trained personnel, employ-
ment and unemployment studies, and
educational studies. The objective of
all these studies is to budld a sound
base of manpower information for the
formulation of manpower Wblicies, and
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for taking administrative action pursu-
ant to those policies. The programme
alyo includes items requiring specific
8ction on certain matters having man-
Power implications, for instance, the
improvement of the procedure for the
recruitment of scientific and technical
Personnel through the Union Public
Service Commission, re-organisation
of the National Register of Scientific
and Technical Personnel, collection of
information regarding Indian scien-
tists and technologists in foreign
Countries ete.

Responsibility for taking action with
regard to each item of the Programme
has been assigned to the appropriste
Ministries and agencies of the Cen-
tral Government, and further action
18 ynder way.

Nationsl Coal Development
Corporation

*365. Shri Matin: Will the Minis-
ter of Steel, Mines and Fuel be pless-
ed to state:

(a) the advantages denived through
the formation of the National Coal
Development Corporation, for ad-
Ministering the collieries in the
Pyblic Sector;

(b) whether the overall monthly
cost per ton of collieries, managed
by the new Corporation, has increas-
ed or decreased since the change-

Over: and
(c) what extra money 1s bemg
spent on engaging new staff and

managerial personnel for the Cor-
poration, and for running an addi-
tipnal establishment at Ranchi?

The Minister of Steel, Mines and
Fyel (Sardar Swaran Singh): (a) The
Company form of management of pro-
duction and industrial enterprises of
Government has been tried, amongst
Other forms, and is being incressingly
adopted as it has been found in prac-
tice to be better suited to the circums-
tances, in the interest of efficlency,
flexibibity, autonomy and exerciss of
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the necessary intiative and enterprise
in management,

(b) The Coal Corporation came in-
to existence only last October. The
cost per ton can be given when the
annual report and accounts are
available.

(¢) The figures required can also be
giveéh when the annual report and ac-
coufits become available. ’

Salem Iron Ore

*366. Shri S. V. Ramaswami: Will
the Minister of Education and Scienti-
fic Research be pleased to refer to the
reply given to Unstarred Question No.
461 on the 29th November, 1856 and
state:

(a) whether Salem iron ore has
since been sent to the National Metal-
lurgical Laboratory for tests; and

(b) 1f so, with what results?

The Minister of State in the Minis-
try of Edncation and Scientific Re-
search (Dr. K. L. Shrimali): (a) Yes,
Sir.

(b) Investigations by the Metal-
lurgical Laboratory haye not yet been
completed.

Productien of Coalene

235. Shri Ram Krishan: Will the
Minister of Education and Sclentific
Bmafeh be pleased to state:

(a) whether the scheme for setting
up a pilot plant for production of
Coalene has been finalised; and

(b) If so, the details thereof?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) No,
Sir.

(b) Does not arise

Industrial Finance Corporatien of
Indis

236. Shri M. V. Krishna Rao: Will
the Minister of Finahee be pleased to
state: <

(a) the totel amount advanced as
loans (State-wise) to the Textile Mill
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industry and its allied units like pro-
cessing and finishing factories by the
Central Industrial Finance Corporation
of India from the 1st July 1956 to the
80th June, 1957; and

(b) the total amount of loans due
from the textile industry and its allied
units as 1t stood on the ist April, 19577

The Minister of Finance (Shri T. T.
Krishnamachari): (a) The requisite
information 1s contained in the state-
ment laid gn the Table ([See Appen-
dix I, annexure No 107]

(b) Rs 1.43,00,000/-

General Education Courses tn
Universities

Shri D. C. Sharma:
Shri Shree Narayan Das:

Will the Minister of Education and
Scientific Research be pleased to state:

237.

(a) the names of the Universities in
India that have introduced the Gene-
ral Education Courses, and

(b) the amount of grants if any,
given to them for this purpose during
1957-58 so far?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimall): (a) The
Universities of Lucknow and Baroda.

(b) No grants have been given 8o
far for the purpose

Coronary Heart Disease in Defence
Services

238 Shri V. P. Nayar:
’ Shri Easwara Iyer:

Will the Minister of Defeace be
pleased to state:

(a) the number of deaths reported
from Military Hospitals in the last



S108 Written Answers

five years on account of coronary
heart disease; and

(b) whether any investigition has
been made thereon?

The Deputy Minister of Defenoce
(Sardar Mafithia): (a) The required
information is given in the statement

28 JULY

No. of deaths on

Year account of coronery
heart disease in the
Armed Forces,

‘ 1952 ln!‘ormalt;on not avail-
a

1953 —do—

1954 6

1955 1

1956 11

(b; No.
Expenditure on Second General
Elections

(8hri D. C. Sharma:
239. { Shri M. L. Dwivedi:
( Shrl L. Achaw Singh:

‘Will the Minister of Law be pleas-
ed to refer to reply given to Uhstar-
red Question No. 34 on the 16th May,
1857 and state:

(a) the total expenditure incurred
by the Central Government and the
various State Governments in con-
ducting Second General Elections;

(b) how it compares with the ex-
penditure on General Elections in
1952; and

(c) whether a statement giving the
break-up of the expénditure under
different important heads will be laid
on the Table?

The Minister of Law (Shri A. K.
Sen): (a) The information is still
awaited from some of the State Gov-
ernments.

(b) Does not arise.

(c) A statement will be laid on the
Table as soon as possible.
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Government Basic Schoels in Delld -
m{lhﬂl.l.ﬁmhlx

Will the Minhterotldmhll‘
Scientific Research be pleased to state:

(a) whether it is a fact that tea~
chers employed in Government Basic
Schools 1n Delhi continue to be tem-
porary even after they have put in
several years of service; and

(b) if so, whether there is a propo~
sal to make them permanent?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimail): (a) and
(b). Yes, Sir, but steps have recent-
ly been taken to confirm a large per-
centage of these teachers.
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Indigent Writers and Artisls

242. Shri Mahanty: Will the Minds-
ter of Edueation and BSciextifis
Research be pleased to state the total
amount of allowances paid to various
eminent writers and artists in indi-
gent circumstances, State-wise during
1056-57*
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The Minister of State in the Minls-
iry of Bducation and Solentific Re-
search (Dr. K. L. Shrimsll): A state-
ment 1s laid on the Table ([See
Appendix 1, annexure No 108].

Crime Situation in Manipur

3. Shrl L. Achaw Singh: Will the
Minister of Home Affairs be pleased
to state the reasons for the increase in
the number of crime cases in the
Union Ternitory of Manipur during
the year 18367

The Minister of State in the Minis-
try of Home Affairs (Shrl Datar):
The number of criminal cases
reported during the year 1958 shows
some increase over the figures for
1855 Ths does not, necessanly in-
dicate an increase 1n the incidence of
cnime, but 15 due to the more effective
enforcement of law 1n consequence of
the establishment of more police
stations and the extension of the
Cniminal Procedure Code to the hill
areas of the Territory

Regional Committee for
Telengana

244. Shri Heda: Will the Minister of
Home Affairs be pleased to state-

(a) whether and if 80, when the
first meeting of the Regional Com-
mittee for Telengana was held;

(b) 1f so, what business was trans-
acted at that meeting; and

(c) 1f no meeting was held, reasons
for delay”

The Minister of Heme Affairs
(Pandit G. B. Pant): (a) Not yet
(b) Does not anse.

(c) Final proposals of the State
Government regarding matters men-
tioned 1n Article 371(1) of the Consti-
tution are awaited

Ecomomy Unit in Finance Ministry
5. Shri Hoda: W1ll the Mumister of
Finanoe be pleased to state:
(a) whether the Economy Unit in

the Minustry of Finance is being ex-
panded; and
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(b) if so, what additiona} expendi-
ture is budgeted for the expansion of
the Economy Unit?

The Minister of Finance (Shri T. T.
Krishnamacharl): (g) No immediate
expansion of the Economy Unit is
contemplated pending an assessment
of the efforts of the Economy Boards

which have just started functioning
in the several Minstries

(b) Does not arise

Promotion of Literacy

Shri Supakar:
246. I\Dr. Ram Subhag Singh:

Will the Minister of Education and
Scientific Research be pleased to state:

(2) the total amount of money
granted by the Government of India
to different States for promotion of
literacy during the First Five Year
Plan period;

(b) whether any statistics about the
progress of hteracy during the First
Five Year Plan are avaiable, and

(¢) if so, the percentage of 1ts in-
crease”

The Minister of State in the Minis-
try of Education and Scientific Re-
sesrch (Dr. K. L. Shrimaif): (a) Nil

(b) and (¢) Information is being
collected from the State Governments.

Buddhist Relics in Oriesa

247. Shri Panigrahi: Will the Minis-
ter of REducation and Sclemtific
Research be pleased to state:

(a) the steps taken for preserving
the Buddhist relics found in Lalitgiri
m the district of Cuttack in Orissa;
and

{(b) the amount of money sanction-
ed 1n 1856-57 for preserving important
Buddhist relics looked after by the
Centre 1 different parts of Orissa
State?
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The Minister of State in the Minls-
try of Bducation and Scieniihc Re-
search (Dr. K. L, Shrimall): (a) A
chowkidar has been posted to look
after the sculptures found at the site
.and it is proposed to construct during
the current financial year a sculpture-
shed at the site to house the loose
sculptures at present lying scattered.
After the shed is completed the finds
will be chemically treated and housed
jn the shed.

(b) Rs. 3,410/-

Boarding Houses for Tribal
Students

248, Shri Dasaratha Deb: Will the
‘Minister of Education and Scientific

Research be pleased to state:

(a) the number of boarding houses
for tribal students run by Govern-
ment as well as by private bodies at
Agartala, Tripura;

(b) the number of students admit-
isted in each of these boarding houses;

(¢) whether compensation or aid
has been given to students of
the Government-run tribal boarding
house of Agartala which was destroy-
.ed completely by fire recently; and

(d) whether Government propose
to aid the privately-run tribal board-
ing houses pending extension of Gov-
ernment accommodation facilities for
tribal students?

The Minister of State in the Minis-
try of Education and Sclentific Re-
search (Dr. K, L. Shrimali): (a) 4;
One run by Government and three
run by private organisations.

(b) Run by Government: Umakanta

85
Run by private organisations:
1. 8t. Pauls’ Mission 129
2. Abhoy Nagar M
3. Patel Boarding House 16
(c) Yes, Sir.

(d) Yes, Sir. ‘
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Primary Schoels in Tripurs

249. Bhri Dasaratha Deb: Will the
Minister of Bducation and Belemtilo
Research be pleased to state:

(a) the number of petitions receiv.
ed by Tripura Administration from
primary schools for (i) taking up of
privately-run Schools by Government,
(ii) granting of financial aid %o pri.
vately-run schools and (iii} up-grad-
mgd of Government primary schools;
an -

(b) the action Government propose
lo take in the matter?

The Minister of State in the Minis-
try of Education and Scientific Re-
?e)arze‘:l (Dr. K. L. Shrimal): (a)

1 8

(1) 27  Primary  Schools and

2 Special Schools
(iii) 6.

(b) The matter is under considera-
tion

Students in Primary Schools in
Tripura

250. Shri Dasaratha Deb: Will the
Ministey of Education and Scleatifie
Research be pleased to state:

(a) the number of students who
studied in Government primary
schools in Tripura in the years 1963-
53, 1953-54, 1854-53, 1953-56 and 1988-

(b) the reasons for decrease, it any,
in the number; and .

(c) the steps Governmant propose
to take in the matter?

The Minister of State in the Minls-
try of Education and Sclemtifie Re-
search (Dr. K. L. Shrimalt): (a) to
(c). A statement is laid on the Teble
of Lok Sabha ,[See Appendix 1, an-
nexure No. 108). .
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Divector of ESucation for Mantpur

251, Shri L. Achaw Singh: Will the
Minister of Education and Sclentific
Wesearch be pleased to state: ,

(a) whether the post of Director of
Edueation is lying vacant in the Ter-
ritory of Manipur; and

(b) how long this post has not been
filled in?

The Minister of State in the Minis-
try of Education and Sciemtific Re-
search (Dr. K. L. Shrimali): (a) Yes,
Sir

(b) Since 7-9-1954

Staff Cars

252 Shri V. P. Nayar:
“ 1 Shri Morarka:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of staff cars man-
tained by each Ministry mn 1956-87;
and

(b) the total expenditure mcurred
on these cars during the same period?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). The requisite informa-
tion 1s being collected and will be
laid on the Table of Lok Sabha

Requisition of Land for Defence
Services

2538. Shri H. N. Mukerjee: Will the
Minister of Defence be pleased to
state

(a) whether his attention has been
drawn towards the inconvenience
caused by continued requisition of
land for Defence Services in the area
known as New Alipore in the suburbs
of Calcutta where a residential dis-
trict had been originally planned and
has been partly built;
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(b) whether de-requisitioning will
be effected; and

(c) 1f so, when”

The Deputy Minister of Defence
(Sardar Mafithia): (a) Yes

(b) and (¢) Out of an area of
473.61 bighas origmnally requisitioned
1in 1942, an area of 347.99 bighas has
already been de-requisitioned leaving
only 12562 bighag till under re-
quisition The Defence Services are
actually using 52 02 bighas only and
the question whether this portion
should be acquired or released 1s
under examination. The balance of
73.60 bighas 1s under unauthorised
occupation by displaced persons from
East Bengal since 1948

Kerala Bducation Bill

Dr. Ram Subhag Singh:
254. { Shri Radha Raman:

Wiil the Minuster of Education and
Scientific Research be pleased to state
whether the Central Government
were consulted by the Kerala State
Government about the Kerala Educa-
tion Bill, 1957

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): Yes, Sir.

Currency Notes Stolen froem Nasik

235. Shri N. R. Muniswamy: Wil the

Minister of Finance be pleased to
state.

(a) the value of currency notes that
were stolen from Nasik recently; and

(b) whether the culprits have been
punished”

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). Cer-
tain allegations are under Police
winvestigation and 1t will not be in the
public interest to disclose at this stage
the facts of the case and the nature
of investigation.
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Law Commission

259. Shri Tangamani: Will the Minis-
ter of Law be pleased to state:

(a) whether the Law Commission
has completed its report on criminal
law, practice and procedure; and

(b) when will the final report of
the Commussion be submitted”

The Minister of Law (Shri A. K.
Sen): (a) and (b). The Law Com-
mission is not at present undertaking
a separate inquiry into criminal law,
practice and procedure, but is inguir-
ing into the system of administration
of justice as a whole. It expects to
submit a report on this by the end
of this year.
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Ooal Mine in Phulliant District

260, Shri B C Prodhan: Will the
mmdmm-umu
pleased to state:

(2) whether 1t 1s a fact that there
is & coal mine at Gochapara village
in Phulliani District, Orissa State; and

(b) if so, the steps proposed to be
taken 1n the matter of its exploitation”?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Presumably the reference is to
Gochapara Village in Phulban: Dis-
trict But there 1s no coal mine 1n the

village

(b) Does not arise

Field Staff of Life Insurance
Corporation

261 Shri 8 M Banerjee Will the
Minister of Finance be pleased to
refer to the reply given to Unstarred
Question No 310 on the 26th Novem-
ber, 1856 and state the pay scales of
the four grades of the fleld staff of
the Lufe Insurance Corporation?

The Minister of Finance (Shri T T.
Krishnamachari). The pay scales of
the four grades of the fleld staff of the
Life Insurance Corporation are as
follows —

(i) Probatwnary Inspectors

Salary Rs 100 pm (without
Dearness Allowance) plus a com-
mission equal to 10 per cent of
the excess over Rs 6,000 of the
income from first years’ premium
on business introduced

(n) Junwor Inspectors

Salary Rs 120 pm plus Dear-
ness Allowance Rs 55 and convey-
ance allowance Rs 50 pon (or
Rs 75 pm 1if he mantamns a
motor cycle) plus a commission
equal to 10 per cent of the excess
over Rs 20,000 of the 1ncome
from first year’s premium on
business introduced,
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(ii) Senior Inspectors:®

Salary: Rs 250 pm plus Dear-
nesg Allowance Rs 65 and con-
veyance Allowance Rs. 130 (or
Rs 175 pm if he maintains a car)
plus a commussion equal to 10 per
cent of the excess over Rs 50,000
of the income from first year's
premuum on business introduced

(1v) Selection Grade

Salary Rs 300 nsing by
annual mncrements of Rs 20 to
Rs 500 pm plus Dearness Allow-
ance Rs 70, 75 or 80 according as
salary does not exceed Rs 300,
Rs 400 or Rs 500 pm Convey-
ance allowance Rs 150 pm (or
Rs 175 pm 1if he mamtamns a
car) plus a commission equal tn
10 per cent of the excess of the
mncome from first year’s premwum
on business introduced over
Rs 55,000 increased every year by
Rs 2,500 to Rs 80,000

Subordinate Law Courts in Delhi

262 Shri V P Nayar: Will the
Minister of Home Affairs be pleased
to state

(a) whether it 1s a fact that the
subordinate Law Courts in Dell1 pro-
vide no proper accommodation 1n
their premises for the lawyers and
clients, and

(b) whether the Government of
India propose to take any steps to
rcmedy this?

The Minjster of Home Affairs
(Pandit G. B. Pant). (a) and (b)
Criminal Courts The lawvers have
been provided with a suitable Bar
Room and Chambers for their clerks
and clients In courts they are pro-
vided with chairs and tables
Benches are provided 1n verandahs of
the courts for lhitigants

Cwil Court There 1s a Bar Room
for the use of Lawvers m court
buildings There are no separate
Chambers for the Lawyers or thewr
clients In courts the Lawyers are
provided with chairs and tables and
benches are provided in verandahs of
the courtg for the htigants
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All facilities have been provided in
the new court building at Tis Hazari
which are expected to be completed
in the near future

Estate Duty

263. Shri Ganpati Ram: Will the
Minister of Finance. be pleased to
state the number of cases of evasions
of Estate Duty that have been detect-
ed since the Estate Duty Act, 1053
came into force?

The Minister of Finance (Shri T, T.
Krishnamachari): So far no case of
total evaston, m the sense of estates
hiable to duty under the Act being al-
together omitted, has come to notice.
There have been, however, many cases
of understatement of valuation of pro-
perties, failure to disclose all assets in
the form of jewellety, cash in hand
etc all of which could be viewed as
varying dugrec, of evasion. In the
vast majonty of these cases, the value
of the properties has been increased
by the Estate Duty authorities, often
with the concurrence of the account-
able person  Additions have also been
made in some cases for cash in hand
and jewellerv Information regard-
ing the number of cases in which such
additions have been made is not
readilv available

Translation of Arabian Nights

264. Shri Tangamani: Will the Minis-
ter of Education and Scientific Re-
search be pleased to state:

(a) whether the Sahitya Akadam
propose ti translate into regional lan-
guages the Arabian Fable ‘1001 Nights';
and

(b) 1if so, the steps that have been
taken for translating the same in
Tam1)?

The Minister of State in the Ministry
of Education and Scientific Research
(Dr. K. L Shrimali): (a) and (b). A
statement is laid on the Table. {See
Appendix 1, annexure No. 110.]
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PAPERS LAID ON THE TABLE

PYANTATION INQUIRY COMMISSTION'S SR-
COMMENDATIONS ON TEA, WHICH
llAVl NOT BEEN ACCIPTED, AND 7THS
REASONS THEREFOR

The Minister of Commerce (Shr}
Kanungo): 1 beg to lay on the Table,
in pursuance of an assurance given in
reply to Supplementaries on Starred
Question No. 5 on the 15th July, 1887,
8 copy of the statement showing the
Plantation Inquiry Commission's re-
cOmmendations on tea, which have not
}’::n accepted and the reasonsg there-

[Rigced in Lsbrary. See No. S-133/87)

INpoME-TAX (SEARCE OF PREMISES AND
Sezure or DocuMEnNTs) Rurzs

‘The Deputy Minister of Finance
(Shri B. R. Bhagat): I beg to lay on
the Table a copy of the Income-tax
(Search of Premises and Seizure of
Dgeuments) Rules, 1957, published in
the Notification No SRO 1953, dated
the 15th June, 1957.
fPlaced 1n Library Sce No S-138/57]

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

CANAL WATER DISPUTE

Shri Raghunath Singh (Varanasi):
Under i1ule 197, I beg to call the
atlention of the Minister of Irrigation
ang Power to the following matter of
ufgent public importance and I re-
quest that he may make a statement
thereon —

“Present position of the Canal

Water Disputes.”

The Minister of Irrigation and
Pawer (Shri § K. Pati): Sir, with
YOour permission, 1 beg to make a
staitement on the Indo-Pakistan dis.
PUte on canal waters.

The House 1s aware that on the 4th
Mgy, 1948, the Governments of India
ang Pakistan entered into an agree-
ment on the canal waters. The two
GGvernments then agreed to approach
the problem in a praeticsl spirit on
the basis of India progressively
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diminishing supply to Pakistan canals
in order to give reasonsble time to
enable Pakistan to tap alternative
sources. The question, however, still
remains unsettled due to the un-
willingness of Pakistan to settle it in
the only manner possible, namely, by
developing supplies through alterne-
tive sourcegs to replace the pre-
Partition historic withdrawals of the
Pakistan canals from the three castern
rivers.

In 1852, a Working Party compris-
ing an Engineer each from India and
Pakistan and a representative of the
Bank, was set up, at the instance
of Mr. Eugene R Black, President
of the World Bank to work out
a Plan of ‘specific engineering
measures, by which the supplies
effeclively available to each country
will be increased substantially beynnd
what they have ever been' Intensive
engineering studies were undertaken
but all efforts to find an agreed basis
for a settlement ended in failure It
was, however, clear that there was en-
ough water in the Indus basin riers
to meet the requirements of both
India and Pakistan The Bank Rep-
resentative, thereupon, put forward,
on Februarvy 5, 1954, a propo-al for
the consideration of both sides to se1ve
as a basis of agreement This pro-
posal, as 1s well known to the House,
envisaged that the three western
rivers (Indus, Jhelum and Chenab)
except for minor uses 1in the State of
Jammu and Kashmir, would be avail-
able for the use and benefit of Pakis-
tan, and the three ecastern rivers
(Ravi, Bea, and Sutle)) for the use
and benefit of India It also envisag-
ed a transition period of roughly five
years, during which Pakistan was to
build link canals to replace the waters
received by sume of its canals from
the eastern rivers India was to con-
tribute towards the cost of the link
canals

In the interest of a speedy settle-
ment, we accepted the proposal not-
withstanding the fact that its accept-
ance 1nvolved extremely heavy sacri-
fices from us. Pakistan, however, did
not accept the Bank proposal. Later,
it was agreed at the instance of the
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to matter of Urgent
Pubdlic Importance
Bank that both sides would co-operate
in working out a Plan, taking as a
starting point the division of waters
envisaged in the Bank proposal. Al-
though a considerable amount of vse-
ful work was done, the Bank found
itself unable to bring about a settle-
ment between the two parties.

In May, 1956, the Bank handed
over to both sides ar cide-memoire ia
which it reiterated ts conviction that
the division of wateis proposed by the
Bank in 1954, afforded the best pros-
pects of a stttlement The Bank also
felt, on the basis of a study carried
out by its consultants, that it might
be necessary to provide some stcrage
as a part of the replacement plan to
meet the uses that the Bank had
adopted for this study

Though the talks were extended to
31st March, 1957, the Bank again
found it difficult to make much pro-
gress because of the attitude of the
Pakistan recpresentative who would
not co-operate in working out a plan,
ori the basis of the Bank proposal and
the aide-memorre In April, 19857
the Bank suggested that the co-opera-
tive work should be extended up to
the 30th September. 1957, to give the
Bank and the Governments of India
and Pakistan an opportumty to review
the situation

In June last, a Bank Team headed
by Mr W A B IuLff, Vice-President
of the Bank, visited India and Pakistan
and held consultations with the Prime
Mimisters and Ministers concerned in
both countriecs Befire leaving for
Washington, M1 Ihfl handed over to
both sides a letter 1p which he has
asked for the views of the two Gov-
ernments, In writing, on certain heads
of agreement which should fcrm the
basis of an approach to an interna-
tional water treaty These heads of
agreement follow generally the Bank
proposal of 1954, but seek to provide
some machinery for resolving points
on which the Bank may be unable to
Sccure an agreement. After receiving
the views of the two Governmente,
the Bank would obtain the comments
of each Government on the views of

5130°
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[Shri 8. K. Patil]

the other, The Bank would then
decide whether the employment of its
good offices could make any further
contribution and if so, along what
lines the work should proceed.

Durning the recent months, there has
been a good deal of propaganda by
ang on behalf of Pakistan, axmed at
mis-leading world opimon by suppres-
sion and distortion of facts Among
other things, 1t has been alleged that
India has cut off, or i1s threatening to
cut off, canal supplies to Pakistan;
that India is constructing a dam ¢©n
the niver Sutle; which would convert
the whole of West Pakistan into a
*dusty bowl’, and that Pakistan’s eco-
momy 1s 1n danger unless it continues
to receive supplies from the three
eastern rivers

The statements made agamst India
have not only no basis 1n fact, but are
completely misleading Ever since the
Agreement of May, 1848, to which 1
have already 1cferred, there has not
been a single occasion when supplies
were cut off from Pakistan  For the
two years ending 3ist of March,
1957, three agreements were
executed through the good offices of
the Bank, and formed the basis of re-
gulation of canal waters between the
two countries Under these ad hoc
transitional agreements India agreed
to restrict her additional withdrawals
for the Bhakra canals 1n accordance
with Pakistan's ability to replace sup-
plhes There 1s no such agreement,
however, from April, 1957 as no re-
quest was made for one It s under-
stood that the three link canals al-
ready constructed n Pakistan are
capable of replacing all the waters
that the new Indian canals would
withdraw during the current kharif
season

The Bhakra Dam which has been
under construction since 1945 will go
into operation with partial reservoir
capacity in 1958 By 1980, 1t would
operate with full capacity This will
not have any effect on the Paki-tan
canals as the dam would store sup-
plies only during the flood season
when ample supplies are available
On the other hand, such storage would
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reduce flood hazards and damags by
floodg in Pakistan.

A dam on the Sutlej cannot in any
event hold up waters flowing into the
Indus, the Jhelum and the Chensbd
which carry 80 per cent of the waters
of the Indus system. At present, only
about 10 per cent of the irrigation in
West Pakistan depends on the waters
from the eastern rivers. The fact o=
and this has been generally recognised
by those who have studied the pro-
blem—that the three western rivers
(Indus, Jhelum and Chenab) have
such a large irngation potential that
Pakistan would be able to undertake,
in addition to replacing supplies
hitherto received from the eastern
nivers, extensive new developments
for many years to come To say, in
these circumstances, that the whole of
the irrigated area in West Pakistan
will revert to desert by the withhold-
ing of waters from the eastprn rivers
1s a grave distortion of facts

It was 1n a spirtt of good neighbour-
liness that we accepted the Bank pro-
posal although it meant giving up our
rights on certain vital supplies flow-
ing through our territory In the
~ame spirit, we voluntarily imposed
on ourselves restrictions on the utili-
sation of the waters flowing through
our rivers although m the context of
the tiemendous problems of rehabili-
tation following Partition, we would
have been fullv justified in  rapidly
extending urigation to areas which
depend for their development on the
waters of the eastern rivers  And,
m our anxiety to see that the Pakistan
cultivator, were not penalised for the
faults of their Government, ve have
continued to supply water from the
three eastern rivers although the Gov-
ernment of Pakistan, contrary to the
agreement of May, 1848, have default-
ed 1n the payment of the canal water
charges the arrears of which have
steadilv mounted up to over a crore
of rupees There 1s, however, a limit
to our patience India will not walt
indefinitely for a settlement, ignoring
the needs of her own people
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RE MOTION FOR ADJOURNMENT

COLLISION OF TWO TRAINS NEAR
TATANAGAR

Shrl Tangamant (Madurai) 1 had
given notice of an adjournment motion
along with Shr1 S M Banerjee relat-
ing to the collision of two trains near
Tatanagar Station on the South
Eastern Railway on the 24th July 1957
(night), resulting in injuries to nearly
89 people I am informed that be-
cause a ‘call attention’ notice has been
received for tomorrow, all these things
will be taken up tomorrow May 1
know whether my adjournment
motion will be taken up now?

Mr Speaker: No What happened
was this The accadent seems to have
taken place on the 23rd might The
news appeared in the evening edition
of the Hindustan Times yesterday
Immediately, Shr: Raghunath Singh
tabled a ‘call attention’ motion, that 1s
yestcrday 1tself before the House rose,
at about 16 38 hours I passed orders
yesterday that the matter would be
taken up on the 26th 1 have given
time to the hon Minister to gather in-
formation regarding this matter and
he will place the entire matter before
the House by way of a statement In
view of this, I noted on the adjourn-
ment motion that 1 do not give my
consent to 1t The full facts will be
placed betore the House on the 26th

Some Hon. Members: Some nfor-
mation now

Mr Speaker: Has the hon Muster
got any information immediately?

The Minister of Rallways (Shri
Jaglivan Ram): Yes 1 can give this
information now and supplement 1t by
further information later

At about 21 50 hours on 23rd July,
1967, 304 down Hazaribagh-Ranchi-
Howrah Express passed through
Adityapur on the Chakradharpore-
Tatanagar Double lime section of
Nagpur-Howrah Mzin line and eollid-
ed with 414 Down Gua-Tata Passen-
* ger which left Adityapur at 2138
hours and wag stopped at Mule 185/
23 between the Outer and Home of
Tatanager by some passengers by
pulling the alarm chain. As a result

of the impact, rear TLR of 414 Down
and engine of 304 Down derailed.
Three persons severely injured and 54
received munor injuries Details of
pensons severely injured are

MK G Biswas, Conductor
Guard of 304 Down,

(1) Biswanath Dass, Mail Guard,
Tata RMS on 414 Down,

(i) Abdul Aziz a passe
traveiling by 414 Down

Relief train with ambulgnce van
left Tata for the site of the acadent
immediately First aild was given to
the injured Conductor Guard and
RMS Mail Guard were removed to
the hospital The third passenger
who received serious injuries was sent
home at his own request

Relief tram from the Dastrict Head-
quarters at Chakradharpore left at
23-00 hours with Dy COPS (Goods),
the District Operating Superinten-
dentt DME, DEN and AMO.
Chakradharpore and reached site at
0020 hrs The GM, accompanied by
COPS, CMO, CSTE and Gov-
ernment Inspector of Railways left
Howrah by speciml train at 0444
hours The Up hine 1s clear and single
line working introduced The Gov-
ernment Inspector of Railways,
Calcutta, has started enqury at Tata
vesterday at 10-00 hours

Mr. Speaker. Further information
will be placed before the House to-
morrow

Shri Jagjivan Ram: 1 doubt very
much whether I will be 1n a position
to give any further information, pend-
ing enquiry by the Government Ins-
pector of Railways

Mr Speaker: I will put the ‘call
attention’ motion for answer for to-
morrow If 1n the meanwhile, he
gets any more information, he will
place 1t before the House Otherwise,
it will be answered in the usual
manner

ghri Jagiivan Ram: Yes.
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8hrl Ferose Gandhi (Rai Bareli):
May 1 point out that 1 had tabled a
question and also given notice for a
discussion on the Bombay accident.
The Minister had said that the report
of the Government Inspector would
be placed on the Table. But it has
not been placed on the Table

Shr Jagiivan Ram: Ajg I said that
day, the final report of the Govern-
ment Inspector of Railways has not
been received as yet and, as the hon
Member 18 aware, the report will be
rteived by the Communications
Ministry  As soon as it 15 received in
the Communications Minustry, I wall
request that Minustry to place 1t on the
Table of the House

Shri Ferose Gandbi: But accidents
are taking place faster than our dis-
cussion

Shri Tyagi (Dehra Dun) Because
the trains are faster

LEGISLATIVE COUNCILS BILL®

The Minister of Law (Shri A, K.
Sen): I beg to move for leave to
introduce a Bill to provide for the
creation of a Legislative Council for
the State of Andhra Pradesh and the
increasing of the strength of the
Legislative Councils of the States
having such Councils and for matters
connected therewith

Mr. Spesker: The question 1s

“That leave be granted to
introduce a Bill to provide for the
creation of a Legislative Council
for the State of Andhra Pradesh
and the mcreasing of the strength
of the Legislative Councils of the
States having such Councils and
for matters connected therewith”

The motion wag adopted.

Shri A. K. Sen: I introduce the
Bill

5136

**DEMANDS FOR GRANTS-—contd.
Minmarxy or Derznce—contd.

Mr, Speaker: The House will now
resume further discussion of the
Demands for Grants relating to the
Munistry of Defence Out of 8 hours
allotted for the Demands of this
Ministry, about 4 hours have already
been availed of and 4 hours now
remain

The Lst of Moved Cut Motions re-
lating to the Demands of this Ministry
has already been circulated to Mem-
bers on the 24th July, 1957

I will call upon the Mimster of
Defence to reply to the debate at .

The Deputy Minister of Defence
(Shri Raghuramaiah): We require
about one hour

Mr. Speaker: quarter past

three
Shri Raghuramaiah: Yes

Mr. Speaker: After the Mnster's
reply, the cut motions will be dis-
posed of and the Demands put to
vote

Mr. Speaker: Shn Vajpayee was
on his legs when the House rose
yesterday He may continue

Shri Vajpayee (Balrampur) How
many minutes have 7

Mr. Speaker: Five

Shrl Vajpayee: Wil the
man of a Group get more?

spokes-

Mr. Speaker: Five minutes more.

ot awmidft waw Wz, W
# frdaw T @ o1 fo gl A Y
Tft qrem) wr

Shri B. 8. Marthy (Kakinada-Re-
served—8ch Castes). It 1s very di%-
cult to understand his Hinds.

Mr. Speaker: It does not matter,

*Published in the Gazette of India Extraordinary Part II—Section 2,

dated 25-7-57 pp 303—321

**Moved with the recommendation of the President
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faw o7 & et ¥ AR 2 ?

Wi I (st wEAaw wt) -
@ At & A or o thww d

st wwddt : @ sfew S #
oY g, W ag aa ehege Qar
£, o ¥ wnfe ol 3w & e
twagd oA o s
fex ¥ arrafasar @ 2w & = @),
& {AT W ATae A ¥ g S99
fercrroor w< & wifed | & dear §
fe 2w A @y & o W @
19 AT & T g 1 F ofEd w5
& ot ot sfearé §, @ awww § &
a1 AT P AR &,
W I el A & I
B BW YW AT N W FAT
1 aft v S FvEE & W )
&, a1 Refs v g @ i @
e wyr fsar, 3 § g Wik g
w7 S Wt fear st & gl Ty
o, faw o @l I e §,
faw-faw &Y ardhr e gl ¥t
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FHr & smgmar o
¢, afawn & Sery gw Wi
afy aoft et ar Wk &
& AT §, oY oy Wnle ¥ wm
qT o sy Wiz o, waer Wz
® g foash Wl ik ammdy
wile @, fam Wake H oy
wffafag Wz ar gffag awar
Ui @ 1 T a7 W e wigd,
N AT o FIR S AR T &
reSEIfasar Y AvaET off dqv 9 g

e WERT, ® F oy w9 ¥
fragw foar § f5 w9 gk o fax
& FaT WX afeor w1 gare a@wr fea
qr | qW &7 & g v qear § fe
y Teafa 9F w T § W @,
@ N @ oww B owrer R g
| gk AW F 97 ¥ § e A
—TRTAE, ATNTATE G SR |
W OUF T AR G Q@ g fa
#1 am ¢ femmarg | SR W efaor
e g fegmel & o § fag
21 % q@ fAAA & WIq wEAT W
g fr dawr Q@ @ foord ) @t @
—fead urs ft g 1 SAT WR
efaw & a1 @ W afw W §
goe-gd, Ifw-gE Wk SER-
ofesrr W gfaor-afww o e &
¥ gqwr  wen g fe osee
g ww g g oW <
w e T 1 T § 7w
T AT §, R ] T farrar F avg
wgr wgar g f A A g7 wod
¥ wgar & fge | Iyl Y
WO & ATt ¢, Y T T T N
Wi sag! T@waE s
e s g e fm ai &
wsfiedl &) ot 3% g waae off

Prd §, T weex Fred wfyd Wi
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[sft arwdfr]

o frad g kg oK o wfes
gfeed & ot gy, frg g
o Wt W ¥ & ey 9% frwr v
sty o gfer & faame R, @ gfeewior o
Ay ovx gHEET | wwlE ¥
T w7 AT AW A g% & A
W & W i oy A & W
qg qeqet dw w7 goAW FEA 1 WA
Rt fr g aafa ¢ i
¥ § U7 q3w ¥ A W g, A
I3 wiw ¥ o wfafafe & 9 7 7@
g ¥ fag dmx g fr W W,
N mow & fag g wE@ F Sy
¥ I F el a2 w7 g 1 e
¥y x@ aw ¥ O wIW ¥ AT faw
qga T g, WX KW WIF A WA
forae ¥a= oY & Fr a1 o ag wA
wer 7 fom o fe ¥ & fewr
¥ fead i) & ) 9 W # A
g o W g w1 § Awwa
g 5w g 7z waer w0 fs Ay
F of oY 387 ¥ ¥z ¥4 T 19,
frglt ot woqd Tmrer B
T g, A @ IE TR
fag wr€ s femd ag q& 1 @
# wft e frar @ fe ool dmg
Ty THA A W e
T X 4§ 3@ THAT FY Fw
@ ae wfge | W W § §
T & wfes ok 555 O v

o 7w fafaed -
frafor wfaw @, fag Two €0 THo wgr
HATR | TR EIE 7 Q@ T
mgfedidtar g o i an ¥
#rw 7 fafeed wiifrafar afre Fa
efa s vy s § i e
ot st §, & AT
) &= dredr et 3kare @
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W oA W gwr qw e gé &
# freet o wigar f e gowr o o
A O e & e frerowdhty
fiv war fafoedr Soitfafor afas w
frafor & st F o wfies e
feqr ar awar & | ww gaTR wy fawd
Fwaaf am A e oyt 3
et W amar & v § A
& ot § Sy & ardr wfed
T frgmm ¢ e ¥l @ wrd-
sRaT-gfisdni-a-17 @y gT o
I7 ¥ wyman—fefafean &t <ar
@ FT afx gW IT W IV WA
Frfor—wat § w37, A & wngar §
f& ¥rg W ) A ¥ wies free
WY ) ST § OF JIET
TWagm g owrlt ¥ 55 &
% 9§ fik mar AR EFTA ¥ 9w 39
T w1 T &y F ook, o Ty
fo IR WY Wi, Af TN %
Jarat § 3w w4x ¥ fralw mod
qfrr & — o9 Wt %7 faay
% Wt 7 WY F @R IaT §
s At medrar€ 1 7 feam 2
¢ 737 # v 37 ¥ ¥ N7 faw
wdr g 9 fF gary I & faglo
W7 SAGT FATS AR QAL ;Y
F9 WA {1 wr-a frgea fufredr
gofrafor wfeg Y O3 €1 & sy
7% @ g aw@ Nt g,
oS F9 3P fo® a@ ¥ ST Y
iy T & &Y o aalE wve ¥ §,
Iq w1 W v g WY WAt ¥ &Y
#Y g gy e §F ¥y e
®Y fowz mx ® gV Igew ofr Wy
T A% QR gy W |

w g £y 0§ qaw ¥
mMAggar A gy ol
ahere »¢ fs gd ek qaqd
afret & fag déY squeay soft wfgy
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gy AR
gV § EATO swaewT AFW AN
) ¥ fag gur@  ofderfom
# o §  ¥ea gt
AWt wr gl gk @
% I% ¥ o Wt §, N W I
¥ wraegwaT § 5 9w @fw gmrd
¥ar § w0 ¥ T § gW % s
ot firr, fom W Sga § -
TR T WIS 9 A% | g A
dfw Rree O &%, AET & AR
N 7 SR W Far FT IWEET G
q%, @ AAIT&0F 7 @ F, T

& yra $ @ §, 347 a7 afr fomr
® ETe A W g ¥ fafera e
arar arfey s o aw s ¥ fene
& g, IEW wreny A= &7 fa,
@ I W T ® gl
famr % WYX § weew dE efa
¥ wq fear %

oF a@ qE A FEA & 0w
wodi g ® Fag ghearsy #Y 3=
@ ¥ forg it ar fazar a3 fnie
g 1 N @ I ¥ T
¢ qwar f& ag Pl o fag
AT T &1 MEEAHET wy-
e arent ¥ zfie § wrfoi Q1
i dfie I« fasre fivar s
m|gqqq%aqgfwrﬁﬂﬁwh
w2, I F woa AfR * foe A,
€@ Iy W ey §, WX Wer § wg
M WC, I g7 FAAGTE qE —
qodt afedt & efemrd— gfe ¥
qRrat sTefrie g g |

dor R FAT TIgAr g !
AW QAX TG A XA § IW TH
agi areETam wfwwE wieRT Ml
$A G WY TG IS A, AT
AR A Rt gt T, W A & e
% wuv wiefomr o€ ofodr oY
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g B ‘armerdw sy fawer war
* gfav sfage afpac grag 1 s
fafr gt frxr A g, g or
FHAT F, g7 uF dfawa 7 oF ar
#frar sfage mfa g Ak o=
e wfrgs mfea< € | & faa
T 91T g 5 g ga @ a1
97 aefar @ feare w5 f sragaar
T TIT TAT g W wfqericay /
HOI f T G7 AEA  A4T WS BT
1 AwAr A Aagy g ¢

Wy ufes q@ AR w7 A
FEAT &, TUAT |

Shri S. Ghose (Burdwan): Mr.
Speaker, Sir, I want to confine my-
self to one or two poimnts Amount
apart—money must be given in the
hands of the Mumistry for the defence
of the country—message of peace,
however carried from one corner of
the globe to the other cannot be
thought of as a defensive weapon in
the present context of the world.
Even if we are for the creation of
public opinion regarding the manu-
facture or banning of the use of
nuclear and thermo-nuclear weapons,
personally speaking 1 have grave
doubts whether the nations responsi-
ble for the preparation of these wea-
pons will put them m cold storage in
times of need, particularly when they
require them for the defence of their
country

Whatever might be the weapon for
the defence of the country—army,
navy, air force, etc—I think the
defence of all defences is the support
of the people If the people are not
taught that the country belongs to
them as much as 1t belongs to the
Government, 1f an 1dea 1s not instilled
into the minds of the people that “it
18 up to you to defend the country”,
1 think no navy, no air force or any-
thing of the kind will be of any
avall 1n times of need

In this respect we should take
lessons from the Second World War.
We have learnt, and we all know that
when Germany was taking country
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after country in quick succession, arrangement to make them military

quicker than the change of scenes in
a theatrical performance, it was the
Russian people that rose to the high-
est stature, rose to a man and kept
at bay the German progress; and the
result was that the might of Hitler
was reduced to dust. That was possi-
ble for Russia because the people
were behind the government.

What has our Government done in
this respect? 1 think no amount of
infliction of homilies to the people
will be of any help; even eulogising
democracy by saying that the Opposi-
tion has been given a right of critici-
sing the Government on the floor of
this House, with impunity, will also
be of no avail. It will only create a
yawning chasm between the Govern-
ment and the people; these irrespon-
sible utterances will only create a dis-
tance between the Government and the
people.

It might be said that Government
thas started organisations like the Lok
Sahayak Sens. It is said by the Gov-
ernment that the Auxiliary Territorial
Force was organised as a volunteer
nitional force and designated as Lok
Sahayak Sena, the intention of the
Government being to give military
training to five lakhs of people within
five years. They will be provided with
lodging and boarding and fifteen
rupees out-of-pocket allowance. The
period of training is thirty days. Not
only will they be given military train-
g, but there will be a literacy drive
in the case of illeterates. That is the
idea. The only thing that the Gov-
ernment forgot to do is to supply a
magic wand in the hands of the train-
ers so that with a touch of it the eyes
of the trainees will be opened spiri-
tually and militarily and they will be
fit for defending the country! This is
too short period, and to make a lite-
racy drive within thirty days passes
one's comprehension.

If the Government wants to form
the Lok Sabha Sahayak Sena in the
true perspective, the policy must be
broandbased. There must be some

experts or to make them literate. The
people are not taken in closer contact
in this way.

Secondly, it might be said that they
have started the National Cadet Corps.
Without commenting anything, I can
say that these studerits, college stu-
dents or school students, are not train-
ed in the idea 1n which they should be
trained. They take it as if it is &
holiday pastime.

Another thing to which I want to
draw the attention of the Ministry is
this, namely their treatment towards
ex-gervicemen. It is said by
Government that they are taking s
and giving special consideration for
the settlement of ex-servicemen, and
Government is trying to provide them
in the police department, in the watch
and ward department and in the
excise department. It is said by the
Government that as they have been
given military training and as they
are military personnel, they will be
better suitted in the posts in the police,
watch and ward and excise depart-
ments. But the irony of fate is this
that they cannot be provided in the
Military Department. Though train-
ed in the military school, they cannot
be given military service. That is an
irony of fate. I do not know what is
the reason behind it. It is said—I do
not know how far 1 am correct—that
the deserters from the Military De-
partment should not be taken back
to the fold. That is what is said.
But in this matter ehay 1 respectfully
ask whether the LN.A. people can
strictly be called “deserters”? If they
are deserters from the alien govern-
ment, they fought for the countrv's
cause, and when they will be prevent-
ed from being taken to the old fold.
This argument will not hold good
because if we look into history we
find that in the British days, it is not
bayonet that ruled the country but
the intelligence Branch, the Special
Branch or the Criminal Investigation
Department which were the main
props of the Britishers. If we go
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back to the past we find during the
British regime these special branches
of police arrested the people to a great
number. They arrested the people in
any way they liked. They arrested the
deople who worked for the country’s
cause. But, with the dawn of in-
dependence from the 15th August,
1047, we find these people cladding
Khadder from head to foot and they
were absorbed in the services
They were given such posts They
were upgraded and rewarded. We used
to tell at that time that the honorary
magistrate, 12 I am permitted to say
80 were the Dglals of the Britishers
Although the systems was abolished
by the Government, we find this sys-
tem is again now being introduced and
the persons who were honorary magis-
trates previously are coming back to
the same posts. I do not know what
miracle has happened during this
period. It is against the interest of
the nation to provide the Indian
national Army with jobs other than
military who fought for the country.
It 13 practically a humiliation to take
& warrior from a battlefield to the
rallway saloon That should not be
the policy of the Government and ex-
servicemen should be provided with
the post in the mulitary department.
An hon. friend referred to the sup-
ply of arms to the people lwving in
border areas. I wish to draw the
attention of the Ministry to this point
We find that the policy of the Govern-
ment is not satisfactory The Govern-
ment are absolutely niggardly in sup-
plying arms to these people, for
reasons which we do not know
The Government has not taken
anybody mto confidence wus to
why these people were not given
arms 1f they do 1t, 1t will be help-
ful to the Government, particularly m
the present context, when danger is
looming large m the Indian horizon
So far as granting of arms is concern-
ed, I wish to draw the attention of the
Ministry to a case which happened in
Burdwan, which is my constituency.
The Chairman of the District Hoard,
Burdwan applied for revenue after
consuiting the District Magistrate.
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Perthaps he was the only non-congress
Chairman at that time out of 13 dis~
tricts. The reply came after the police
enquiry that he is the most dangerous
person to be armed with such fire
arms. Although officially he was the
head of a district, the reply came in
such a way. The magistrate was in an
awkward position and he asked the
Chairman to write out that he was
loyal to the Government. The Chair-
man in reply said “while I can oblige
you by writing that I am loyal to the
country, I cannot say that I am loyal
to the Government”. Even then, this
was found to be an insufficient reason
by the District Magistrate in granting
fire arms to the Chsirman of the
Dustrict Board.

That is the policy which the Govern~
ment 1s pursuing I would request that
Government should take the people
nto confidence in this respect. What
prevents the Government in granting
fire arms to the people? They may
place reasonable restrictions. Even
then, they may be given fire arms as
this is required for the safety of the
country.

Regarding the allotment of money
so far as the navy is concerned,
agree with my hon friend mm which he
said regarding the navy matter

Mr. Speaker: Shri Ajit Singh.

N st oy (wieer-<iwm
s{fae ofaar) - wemw g,
W ¥ gy a ¥ fafasd aiw fedw
®T W AN g f5 w e ofte
ot & A & aga vy i Gy
g W W @ R afmY e
WH A 4 & drae  (fawre)
¥ Twy & 19 #rw forar & R forer
fars vy i gt Wre ofea o Wi
R AT A Fmr e d @

YTAATAT, €8 W 9 7 @
W] Teed (g A1) & wafee
& AQ ¥ § Saw i (e ¥)
¥ aw gy faow W | wedr g
& & fafreee ww fediw wr v
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[#f w.orer Ferg)
vt § e o Ao frwed o
§ sud s gt & ared oxe
W W d v (fomm)
fear 1 vo® ATy # & g7 3 wd wenr
fis xgr N sfdfer oo
(sfrdfirar wier) g § 39 gfom
wfe vwmrfaeslt (snfew gfer @)
wre dfaast (wrnfos gfe &) am
gfoom & qwrad & weftz (sfaaifar)
Y v and ¢, wufed w3\ W
®] gt & T 4 9@ fadw
T feur am &t I6d gw gfar Wk
w Ao § ag FE & wrfaw @ ahd
fie &% TS @ gt w1 o R
R s RY 1

qg § w9 q 98 a9 Fen fE
mfmmﬁwﬁwzﬁmw E ]

AQFE AT HY AT & ATHF @A
e g e & ¥ g O g T O
gfre o f gfort &1 &=t wgard
ft 1 30 woew fow gz gl -
Hew 2T, MOwgR & § 1| 28U &
waiqz ¥ nfed; gy |+ P
gRAARG TR fay femr w7
w qfedt & s gu frm "=
Rl Wonlew =T 1 qwmw Howew
¥ ¥ fammay woe fear won 1 & W
sonagaT g f6 9w T faw e
ghedy Honres J=T M I w2fogd 4
wa for vora fordew H g9 7 7 w2fogm
@ e qgar fesw srfgemay
I" #1 A few wrve vhed Wnes
T v e A gt ug s faw
e e Hawew ¥ ¥v AWM
B9 & & ST A qorw W
9T TRIT 4T | §® 9T STHY AgE

g, ot & do dro wwe warl &
1o fordae Y fsar, sfier 3w
wr§ grart Y gk wiife 37 w1 W
TEHER WA gewEATET ® Al W@
Y ITET AT W GAT | @ W AW
ad dart 7w fedede gar )
gy § Wt feofazd gqe
FAXaq foqr warag W W W
s g Armr adew T
F o ok o N g oAl
foamar Ty 1 g Wi ATES M
Hodew =X M fammwx X w
sirce Wordiew dveT AT TR T )
F SEAT ATEAT § 6 o I @ TN
fow wrg: wdeh Hosew d=T AW
THT WTAT O sreger wreH & dfey
¥ w§ feafragdem 7 et 0 =@
9T WY &1 3¢ qHRA 90 A & fe
I 1 e ufar & AT 9 wwRe
fear mar @ 7 fo g far T fe e
WEYEE FETH ¥ § 1 wfow | s
g f& 7y e fowdemw fear
ae W o qw fogeefommr ad frar
AT T A% IT FT AN AT ¥ K
qora fam Light Infantry 3fasizy e
Y aTg, aifs st w7 o sady
WaHiawgmagamisgd
A AT F W TG E @y LAY
gfet & wguv aA wfgn wrET
ST 7 | agr X fAd qonw  anfew
AT F § G AT AT
W™ 7 qarx faw Az yaed Waden
aRT AW % feuy § gRfofe
FoaF dar T

ve § fermie, felw o
T % ¥ § 5y gXww v ) 6
¥ ¥ few & v § 9 fe wfned
o HYo waro ay el tww aref &
g1 ¥ qwar g fe o f & gt WY
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oy q AW G FW SR ¥ A
it Rrer o §, efedwr & | 3 W o
(gt da) wtog wff frweft o
wiY aff freelr 7 qafed o ay
e 9 § 1 dfer qg o I
IR Y W I Ndm
v gfag & o fad ad oY ag doe
¥ goer< £ g9 ¥ | Wl Wi ag
T wan § e W) Wigg a1 Awd
FR & W7 JAr g o T Ty
am wT Awd ¥ frerar frar snar
% o fad & 7R o A &
g wraT A 39 Ay g7 Fom afafere
faer o | xafed fag 999 a1 A
#o oo & ¥7 ¥ ¥ 919 A TH
A v & ¥ T (Frafaa)
¥ feqr WU | W @ JArE oA
WA ATy TR & 9
TR o

flzwie & a1t & § g8 s w70
wrgar g fr dow fedr fafasy &
qE AR TG T | IR A
e A FAE W oFA F
Afer ot v afemda (g dfaw)
§ = ® afes (vam) § S
g & T A WSy AT WEA
oY fggma - feoew fafadt (wfaoen
TATAG) K ATE A D I TN
At A Mg R AT AR ®
=\ wifgr W W w3 ogw
fafret &Y o & fggrame I @y
wfgd fe 9 gt TRy oo SR
Hrogy AT & ( Fawra T
woeY & a7 A Wi AW T AgEH g
¥ AN R o AT E T W
arg A ¥ fogr g o I qc AW
T fear arg o gt ww wEfe-
afeew ( sumfy ) ¢, w fifag-
I W oft o wT A 3w ¥
geATgiz oe| afgade W e e
t
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¥ yu g Wi ] g §
fir &% gt wanil § wdwrw dar
et & for ag e arelf F Wl §f o
qer & fad wod a A ¥ w¥ )
ggey ara A qg £ v woAd WY ¥
™ ¥ femrd 7 foqr o fafew
A ox yy oo NI i
wfem fegrar ¢ 1 & s
g § e B § A wrw w1
w1 fefara foeag Wl § 1 wredt
AT JEI A &Y wnwr fe werwfadaw
AR wfad o)t § swyew
W Y aF femy @ s
oifed

fw gue ag ¥ fr Aeedfew
siwT Wz Qv v g
I TR T THE 9T afaw o AT
wfed, 7 f ¥ | qE qE A @
TR QT §, afeT wn A W
¥ e ¥ A aF dww & e
o fAg arA § 1 W & 37 & fewrer-
A dRT AT

WA IR ¥ ogee g B
fafasr sk fafred fedw & ww
# T Ted & fAd 2o qEw MY
forr & owr wfeerdr v o

% g f w5 e § v dow
fevm fafret & a6 foaw
WA ERAAE & TR 7, W
I ¥ feaufafadt quw &1 9§ faw
T ¢ | wEEw o wres fadt & AT
¥ afcd feita foar wrar & a1 9w
N T T fad 1 Afw dyer
ae fasly wrelt &, 97 f6 3@ & fok
ST AG A 1 & 33w we€m
faw wifwax @ 2 fgor #fec @ a=
i afrg w7 {1 avil(fafawr) & 2=
w wreecifzr sfan Y wm Fag Y
i A s AT e I X ¥



s141  Demands for Grants

ok afire fing]
S & ff wwr org wiife oo &
fad wTeY feiw A weay geft & Wi
CF wSTH & whr R o ) W
fafew & frelt wifisere o o = oo
o 7z R e T &S T W
s vt § Wik 3w qR Ifafeew
e &, AT A qEadr &
yafod fafaw & W & fot weeRfen
gz (dwTw wag) weed amd
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Shri Birendra Singhji (Rapur):
Mr. Speaker, I am a new Member and
therefore, I would like to thank you

for giving me an opportunity to say
a few words on the Defence Budget.

Mr. Speaker: This 1s his maiden
speech

Shri Birendra Singhji: It 1s a very
delicate subject and to stress the point
over and over again would not be
proper. I have, however, got a few
observations to make. I have listened
t0 the speeches yesterday and only-
one aspect hus been dealt with af
1ength, namely. insufficiency of equip-
maent for the Navy, Army and the Air

Force. True, it is high time that when
we want our forces, even from the
point of view of peace, to protect our
country, we must have adequate
equipment for the forces. I only wish
to add that the equipment should be
given to the forces as early as possi-
ble.

We have got a very long coast in
India and our Navy has to be built.
We have a couple of frigates, one
cruiser and a few others. We have
not got any naval base nor any flotilla
attached to the naval base Unless
and until we have them, it would not
be complete. In Andamans, we
should have a very good naval base.
We can also have round about South
India a base in Okha or in any such
port. It 1s essential from the point of
view of the protection of the coast of
our country.

Similarly, in the Air JIorce, our
fighters proved absolutely inadequate
in Kashmir. The bombers are also
not enough. In other countries, when-
ever there is an emergency, they
employ other air services. In India
we nave not got these services. 1 do
not know whether there are non-
scheduled services too. But, 1n
England, the Eagles, the Scottish Air-
lines and others are requsitioned by
the Air Force whenever there is an
emergency. We must have something
on those in this country

There 1s another important point
which has been pending for the last
ten years My friend, Sardar Ajit
Singh has already dealt with this and
one or two Members had also spoken
about it. As soon as war was declar-
ed in 1939, various types of officers
were taken Some of them SRCs,
ECOs and then there were regular
commissioned officers We got In-
dependence in 1947 and 1t is o now
1957 They have been there for the
last twenty years, doing the same
thing. Their fate has not been decid-
ed till now  They still continue In
their old posts while the junior have
been promoted.
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I have heard recently that a ceiling
committee has been appointed to see
how many of these officers should be
taken in rdégular permanent commis-
sions. This question should have been
taken up and dealt with long ago.
All these compartments should have
been abolished and the officers should
have becn long ago given permanent
commussions They would be losing
their pension after working for 20
years They would not be entitled to
the same pension as that of the regular
officers

Recently I read in the papers, and
it 1s a good thing, that the Ministry
of Defence was considering the ques-
tion of raising the retirement age from
45 to 50 There also I hear that only
certamn categories of officers are going
to be included and not all That 1s
unfair If after 20 years they are to
be treated as NCO's and SRC's, the
morale of the Army, which 1s as
important as the equipments of the
Forces, wall greatly suffer

There 1s also the question of pay
Today we see that an ordinary cooly
on a railway platform gets about Rs
80 a month What does our sepoy
get? He gets only Rs 35 to Rs. 40
It 1s high time that their pay should
be mncreased at least to a minimum of
Rs. 80 Simularly, the pays of JCO'»
and others should be increased A
Second Lieutenant draws only a pay
of Rs 350. He gets no other facilities
He has to educate his children him-
self. He has no facilities for food etc
I think that officers up to the rank of
Captain and Major should be allowed
free food in the mess like others, and
their children should also be allowed
free education It 1s not m the fitness
of things that lieutenant officers and
J.CO's are not getting adequate pay
these days We see how the postal
employees and others clamour and get
about Rs 80 to Rs 90 Once, I re-
merfber, at the Pulgaon Railway
Station a railway cooly said to a
sepoy that ne was geting much than
a sepoy. These are things that the
Ministry of Defence should take into
account.
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My next point is about the Gurkha
Forces. I am very sorry to &9 that
we tram up these Gurkhas for them
to join the British Forces. What
happens 15, we recruit Gurkhas and
train them up for three or four years.
When the contract 18 over they go
back and join the UK. Army. Are
we traming those Gurkhas for the
UK. Army? I think it is high time
that the contract in respect of the
Gurkha Forces 1s suitably changed.
When we take them into the Indian
Army a proper contract should be
entered into with them to see that
they serve us for some time. Their
pay-scales also should be ncreased
What they do 1s, they resign from
our service equipped soldrers and they
join the UK Army They are recr.uxt-
ed from Indian grounds, but they join
the UK Army Practically, we are
trying to raise Gurkha units from the
pomnt of view of the UK Army. they
Never Serve us

Then 1 want to say something about
the ex-Army personnel There 1s an
Ex-Soldiers’ Board When these peo-
ple come after their release nobody
bothers about them 1 know of cases
where these sepoys have not drawn
their allowance for several years The
District Magistrate simply takes down
their names and leaves the paper
there These soldiers come and go
and nobody hears their grievances
They do not even get their pension
properly I think, recently our ex-
Commander-in-Chief of the Indian
Army, General Cariappa has made an
appeal on behalf of these people I
do not know whether the Ministry of
Defence has taken up that question
Instead of his asking everyone to con-
tribute there must be a substantial
contribution from the Ministry of De-
fence to this scheme launched by our
former Chie? of the Army Staff

Coming to my next point, I am
rather surprised over this Lok Saha-
yak Sena. I personally think that
this is a sheer waste of money. We
ure spending to the tune of about
Rs 74 lakhs, and the dnly result is that



4147 Demands for Grants 25 JULY 1957

they are only trained to become
first-class gangsters and dacoits as
after release hive they nothing else to
do. Today, in Madhya Pradesh and
Uttar Pradesh most of the people who
have had training in the Lok Sahayak
Sena have joind the gangsters. I was
& soldier. Still I hold a commission in
the Army. I you want to raise an
Army, you can certainly do it n a
differesp way. Make compulsory mih-
tary trasining in schools and colleges
Instead of four years course have only
a three-years course for becoming a
Graduate and make the students to
spend the fourth year for getting mili-
tary tralning You can understand
who will come and join the Lok Saha-
yak Sena when you take people at
the age of 42 or 45 Only persons
who have no jobs, disgruntied
or dismissed people will join that and
try to hoid a gun and know what the
urt 8 You can ask the Police autho-
rities in the States and they will tell
you that most of the dacoits had train-
tng in the Lok Sahayak Sena I think
thus Lok Sahayak Sena must be com-

pletely stopped

At the same time, I suggest that you
increase the Territorial Army. What
1s happening today in the Territorial
Army” We have some provisional and
some urban units My suggestion 1s
that all urbanised units should be
Provincalised It 1s the second line of
defence. Have the regular Army and
then the Territorial Army You have
also got the NC.C which s a very
good thing Added to that, if you
start giving compuisory military tramn-
ing in colieges 1t will be very good

We can utihse 74 lakhs to that
money for buying better equipments
and also to raise the standard of living
of our sepoys. I am putting this sug-
gestion tor consideration by the De-
fence Ministry. There 13 no harm in
giving military training. Everyone
wants military training. If you start
giving that tramning at the age of 43 we
will get only people who will train for
one month and take rest for twelve
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months in their houses Start Mili-
tary tsaining right at the bottom.

Sevemal speakers have stressed the
need of taking people, recruiting peo~
ple from the Scheduled Castes and
Scheduled Tribes When the Britishers
could raisc great units from the Afri-
dies, Baluchies and Masuds of Waziris-
tan, I do not understand why the
Ministry of Defence cannot rase a
first-class Force for our Indian Army
from our Scheduled Tribes They got
a fighting tradition We have got the
Nagas in Assam. They have been taken
in the Assam Rifles There are also
people belongmmg to other Tribes in
other parts of the country who are also
good fighters If a proper recruitment
drive i{s made they will certainly come
out Yesterday Shri1 Manabendra
Shah pointed out one thing with re-
gard to these people. 1 do not think
he meant anything like that. Hils own
army of Scheduled Tribes is one of the
best who did good work mn the last
war and even in Kashmir. If only
you give an opportunity to these peu-
ple, they will do excellent work. At
the same time, we will also be try-
ing to put a stop to most of the
troubles in the NEFA, if these people
are taken in our Army

It has been pownted out that the
people and Armed Forces do not mix
I do not agree Whenever an oppor-
tunity has been given the Army per-
sonnel have always availed of it Only
last year when there were floods m
Saurashtra the Army personnel did a
lot of good work With regard to the
food problem also they have done a
lot The only question that remains
1s whether they should mix much
with the civihan population. There is
a certain discipline which they have
to observe. While observing that it
becomes part of their duty not to do
certain things. otherwise, whenever an
opportunity has been given, the Army
was second to none

There 1s one more point. In England
and other places, the army personnel
have got the right of appeal against
their services to the Privy Coumcil
But In the Indian army, we do not
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have such a thing. 1 suggest tiat if
we can ¢reate a military dyvision m
the Supreme Court consisting of very
experienced ex-army officers, they will
have their appeals heard properly.
1 realise it will be difficult in an
operational area, but in non-opera-
tional areas where there is peace, it
18 better that a mulitary wing 1s creat-
ed and attached to the Supreme Court
to hear appeals 1n such cases

Spealing about the Indian Army,
I should say that the Indian Army
has been second to none Whether
we had the equpment or we haa no
equipment, whether on the battle
fileld or on peace missions, we have
shown to the world what we are
I congratulate the three Chiefs of
Army Staff, because the morale of our
Army has been A—I and it is due to
that so many of our problems have
already been solved 1 strongly feel
that by improving the morale of the
army by improving thewr living con-
ditions and by a pat on their back, so
many Mings can be done and so many
problemns can be solved

[PANDIT THAKUR DAS BHARGAVA n
the Chair]

I think I have dealt with all the
points and I hope the Defence Minis-
try will landly examme them Our
Indian army has had a hugh reputa-
tion; not only from the point of view
of morale, but from the point of view
of every thmg, our army 1s second
to none I know that the feelings of
the jawans, the sepoys and the officers
are Give them the tools and they are
not afraid of anything Whether it be
a neighbouring country or a far off
country, the Indian army has always
stood In whatever circumstances 1t had
been placed after my sincere congratu-
lations to the 38 chiefs and the men
under their command 1, once again
congratulate the Chief of the Army
Staff

Shri Kodiyan (Quilon—Reserved—
Sch Castes): Sir, for the last five or
six years, we have been spending
fairly a large amount of money on our
defence services. Between the year

1080-51 and 1987-58, we have spent &
sum of Rs. 1,688 crores for our defence
services. But has this huge expendi-
ture resulted in the overcoming of
our main weaknesses m this respect?
Has this expenditure enable us %o
attain self-sufficiency in the matter of
defence requirements, especially in the
matter of weapons and equpment
for our armed forces® The er
18, ‘no’' Even after spen this
huge amount for our defence forces,
we are still depending to a very large
extent on foreign countries for our
defence requirements, especially wes-
pons and equipment

One mam weakness, so far as our
defence is concerned, 18 our excessive
dependence on fdreign sources, espe-
cially the United Kingdom We know
that the United Kingdom and such
other countries as france and Ameri-
ca, from where we are importing our
requirements, are mvolved in so many
mulitary alliances and pacts to which
arv opposed. They are at hberty to
cut short the supply of arms to us at
any moment they decide 1 would
ask the hon Defence Minister, what
18 the reason for the practice ¢f pur-
chasing arms and equipment from the
United Kingdom and such other
western countries only? Why 1s it that
the G8vernment 13 not contacting all
other countries that can supply equp-
ment and arms for our country? 1 am
not advocating that we should sudden-
ly stop purchasing arms from UK. or
other western countries and begin
purchasing arms from the east Eupro-
pean countries alone 1 am not advo-
cating such a policy But I would
submit that we should be in a position
to trade with all countries where
arms, equpment and weapons for
our defence forces can be available,
so that we may not bde put to sny
difficulty in times of emergency,
because those countries orr which we
are now depending may cut short
therr supplies in times of emergency.

What is the main reason for this
excessive dependence on foreign coun-
tries? One main resson, in my ops-
nion, is that the whole problem of
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developing and meeting the require-
ments of our defence forces is view-
ed in isolation from the economic
development of our country. We can~
not develop our defengive potential
in isolation from the economic deve-
lopment and the civilian needs of our
country. There has been no co-ordi-
nation between the industrial deve-
lopment and the development of the
defence requirements. I find that
there is a tendency on the part of the
defence authorities to depend on
foreign imports, when indigenous
materials are available in large gquan-
tities in our own country.

Take, for example, the purchases
that are being made for our army
stores. It is such that local purchase
comes only up to 10.3 per cent. of the
total purchases for our army stores,
whereas it is said that there 1s a possi-
bility of increasing this local pur-
chase up to 40 per cent. if proper steps
are being taken to see where local
purchases can be made But such
things never occur in the mmds of
defence authorities. Therefore, 1 sug-
gest that we must have a long-term
plan for attaining self-sufficiency in
the matter of equipment and arms for
our defence forces. I do understand
that 1t Is not an easy job to attain self-
sufficiency in the matter of weapons
and equipment for a country like ours
which is backward economically. At
the same timgq, I should like to ask
the Denfence Minister what steps have
been taken in the matter of attaining
self-sufficiency The answer will be in
the negative.

The Deputy Minister of Defence
(Sardar Majithia): No It is m the
potsitive.

Shri Kodiyan: The expenditure on
our manufacturing establishments has
beéen decreasing for the last few years.
In 1953-54, we spent Rs. 15,18,00,000.
In 1854-35, the expenditure was Rs. 18,
crores and 1956-57 it was
Rs. 15,79,00,000. This year only a sum
of Rs. 15,12,50,000 has been allot-
ted. This shows that instead of
producing more and more items
in our own country end redue-
ing our dependence on foreign sources
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of supply, we are working in the
reverse gear.

In this connection, I would suggest
that we should have a long term plan
mtegrating our industrial potential
with the requirements ot our defence
forces. Certain basic industries started.
We must have a motor vehicle cum
Tractor 1ndustry by which we can pro-
duce our civil requarements 1n normal
times, and 1n times of emergency, we
can switch over to the production of
tanks and other armaments for
our defence forces. Just like this,
we must have a second ship-
building yard by which in times
of normalcy, we can meet our
requirements of shipping. At the
same time, we can produce naval
vessels also We must develop rapid-
ly our aircraft industry. We must
develop an electronic industry alse.
Certainly, these are long-term plans.
But, steps should be taken to see that
such a long-term plan is being work-
ed out to attain self-sufficiency in the
defence forces.

Now, I come to another important
aspect 1.e., the disparities and inequli~
ties that prevail among the army per-
sonnel. I can cite a number of in-
stances, but I am not trying to do so.
1 quote only a few Instances Taking
the travelling allowance in the Army,
we can see that there Is wide range
of disparity and inequality. A Class
1 officer m civil service gets four
annas per mile as incidental expenses
while on travel. A Class III emplo-
yee gets 16 pies per mile. Whereas,
in the military, and officer is given
travelling aliowance as that of his
vounterpart in civil service, an ordi~
nary rank gets only Rs. 2 per day. If
un officer is transferred from Delhi to
Bangalore, according to this rate, the
uvfficer will be entitled to get a traves~
Iing allowance of Rs 396 whereas an
ordmary rank will get only Rs. &8 a8
travelling aflowance for three aays
travel.

Take for example temporary duty
allowance. Daily allowance, when
away, out of station, is given only %o
officers; an ordinary rank is not allow-
ed. Then comes ration allowance.
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Ration allowance Every civil emplo-
yee is allowed, when he 1s on leave,
to draw his full pay and allowances
But, in the Army, an officer gets full
pay and allowances An ordinary
rank gets only a part of it He 1s
given only eight annas as ration
allowance whereas his full ration
allowance for a day 1s Rs 1-8-0

For example take pensions The
wife of a deceased officer is entitled
to get pension whether the officer’s
death 1s accredited to service or not
‘The wife of an ordinary rank 1s not
entitled to get pension in case the
death of her husband 1s not accredit-
ed to service Take disabiity
pension The juniormost officer in
the TAF :1e a Pilot Officer, with less
than one year service, with 100 per
cent disability gets a disability pen-
siton of Rs 285 The disability
element 1s Rs 150 plus service ele-
ment Rs 135 This works out to be
74 per cent of his pay An airman
wireless operator with 100 per cent
disability gets only Rs 44, Rs 25 as
disability element and Rs 19 as ser-
vice element This works out to bc
42 per cent of his pay When both
of them have equal service and equal
percentage of disabihity, there 1is no
reason why they should not be given
an equal percentage of thewr pay as
diisability pension

Then, I come to another pomt with
regard to the civil employees, the
distinction between industrial and
non-industrial workers Take the
case of tele-communication mecha-
nics Thewr job requires both techm-
cal and academic qualifications But,
they are treated as industrial work-
ers They are not given leave facihi-
ties and PTO concessions There
18 the case of ex-sepoy clerks, who
are now employed tin the Defence
department as civilians They were
recruited from 1947 onwards as
sepoy-clerks They were discharged
from service with alternative em-
ployment in the defence installations
But, their pension service is not
taken mto account Only the ser-
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vices of those persons who waere
drawing a basic pay of Rs 8585 while
they were m the Army as  sepoy-
clerks, are taken into account,

Before 1 conclude, I would ask the
hon Defence Minister to give me &
categorical answer in regard to the
fusparity and inequalities that pre-
vail among our Armed Forces whe-
ther in the Army or in the Navy or
m the Air Force I count this ques-
tion as a very serious one because
this affects the morale and discipline
of our entire Armed Forces Certain-
ly 1 do believe that there must be
discipline 1n our Army  But, disci-
pline 18 created not by fear of
authorities alone, not by discrimina-
tion, but by raising their political
consciousness, their consciousness
about theiwr duty to the nation, their
duty to the country and to the people,
and at the same time raising thefr
contentment The more the content-
ment, the more the political con-
sciousness 1n the Army, the better
will be the discipline, the better will
be the effectiveness and efficiency of

our Army
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% qg W g 6 e @
T NI N g fr @ Wy EW
wag fie g o fa | wreed {7
I¥ P AW FT qEATq AL gT 41
9 §Ra @Ry faad S 4,
# 3 & X F vy g f £ aea
Fa ag feadt @wgam | F at agm
ol Samacd ) @ T
¥ g7 wifgn f ew q@? angEe ot
|E | T A g &R
AAqT & AET § | g ¥ ane
el F S A e & 75, A EwW
frated WE WA @A F
oY wT T gAY gwTY o fawnr
F dfr 3@ & HNF W I AW
W ¥ W= T A E, i &
g fE P oW AGAT AT B WX
TR A = & Afgm Ok W
frnr &Y soE @ wifgn | o
wa § aguE w1 e g fom
far &7 vt ® Fomm T gw
N TG T qAw_T R )

S WY IR WFE HTF
difwe i fe e gre s afrar
W & forg 9 gy A SggEE wafmar
2 37 W To Fo & o 97 T
gt Fo Fo F ford A W aTE
FIAW G, AN AFTAGE T
& foar &1 &few e ff a9 & wy
AT wgaT § R 9w go Fo F aY
0w whx = AT AR
wofagt § @1 g & F W grem
t? {o%oimif@mﬁ‘ﬁ
§ S ¥ v ¥ Wy eI R
Az freft g woft @ Qe
e % ZwT € fF go o & wfan
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T efre & fag o qf @Y W
gy wa ey | o fg g e ft wifgg
fe ot gt A aygew gk g
£ 37 ®Y uud gy wed &, S I
I gU wIW W e I e
NaT WITW T T FO O™
tfs ot g W AEge gk
T T w § Wi I WE N
TeTg &1

el 3T & X F §F wgar wgen
£ i N fror frgma e g ag 2 e
ST § HUAT A4® &= w7 fow ¥ s
W & W% @ R o) TR W
% 1 " gtfamga A 7 0 Fm
I q@md | & A @ AFa R oAy
T a@r 97 & § g A™H oW WA
a1 A1 S aTEfaw a7 g & fog @t
IH TRTEH § § g a9 T A |
Meq gr q@r T T ¥ A
A= ¥ aAET Al

ZATY 9T g X 97 TF qAAAT
iz o @ age I 3, afe
gart agr 3 frad 7 Wi gw v
¥ & AaqEst B wadter A faan &
7% | ufz g = 7 3% wAfAQ @A
A TR QLA AT ARAT & | TR
NA Ghe g, FTFANT A7 99
ey ZiedTer AR g wfen | arfe
forr a7z & o Ho & wirely & firr wy,
ft avg g N JEY WW T EE )
W W ¥ R e w0Y, ¢ o,
€Y FIATT AT @ FAT IR § |
gAagnfragaga e g wWH
Tod gY IR U R sy A W
wt fr ‘g & g & a1 faw oy
¥ ¥ & qg § i e §, o a
¥ o ay At ¥ fae 1< ¥y, ¢ T,
¥ EUTT T9AT TR vt §, W A e
ghrage wa g wae gt wifis
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fiermdt wr qur gAY wgw wwd &
fie g oot wilz Ay B o DA
2 wcqur 7 g fr AleTqgd g IA
oY TR T A FIT F A7 7% |

o gw ag @Y fe o e
sreier € €, YFF 9 7 Bwr # st
gt F s 9 gad, @ foq faw
qHTC ¥ qg1 W it $E §, 3 wwre
AN U F @I T RFTASA
offr & wreeT § IT WY F o gl v
o TEECE WEEX AT | AT AW
TR E TR N Ay 7™
afy foer &, & 00 wA{T T, 77 W
AW AV TR | AL AF ¥ F AGqTA
f oo 7 fefafiea §% wfr, § =
AT W g f6 A & N Wl &
fergt adt g & 9% A 37
dRagraraE s | i fefafmm
F W A QT T NE gaA A
war g i & agm 5 w@
¥ W uw | R AT f5 R
TS T FT G §

o ow fax 7 ug wgr w fw
@oio@omﬁw‘ﬁ T
ATEAt 9T ST Y g & v
ﬁmrmfgfmﬂ@ofomo
et 7 AT I Y ;AT w4 ¥ fAg
o 97 | I frer ox e fawer
ot Iy g #r | afx oo §o T
Sraxagt oo e g fe
FRAG! FR@Igd
@R o ARt W § |l gy
§ or vfamfal w1 wr 4w afz 7
e g ¥ ged 1 e adtar
@ &t wY §r sy wifge o fe xw
T ¥ Tadt v € )

TAT AT A WIS FOF W Ty
wardt § 1 Se% fag wg awré ot o
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) o W™ A wfer fe o
WAL I wEye @ Hw
T g

aifer & & e ¥, qx & T ol
Al & 42 & wewd W N IR
w1 & far § el oY IR 2w
FAawsa femr g v fag
T WML I @ T ) "a F
WY £ R Y o ey arey
& AT E T XY Tw A w AgA TN
g asd ¢ fn wo I awemsl
qT M £ | @ wTE S @ 9 9w
MY Aga A gy ey e oo
R %3 <feaw Ao o § S aoh
g1 urr s afiferfa e § 7 a
THT Y TR F famrs I s
I vt & 9@ avg BT ¥ Frerdy
T | TEATRAWG A IS 5T qTE WY
¥ S foreeit e g ot Wy
T A el ) TR g § &
IR N ¥ w91 fin X wemw
Y AT N o WEAG A1 X Ry
Hegsdr § Wy ag ¥ waws

i T wAww & fowign W
YT ®TACE

t Jo qo A7 ($97r) wEAY
myrafa ff, w1 ¥ fedm wgwd & fag
wrew 1 femea o agw & T &)
™ ¥ ¥ g Amw A fonew
¥ fenaa # § o) fewmga W Wi A
1 T BT HY T AR Q@
& 1 g% AT B 9T ATy & 7 fos -
forg fi fafew st & gomdr BYor g
! R B9 7 AR ey Y, afew
gafere ff fie Sa% oz ff wndy &
frgs 70 aat § gy wwex W
7 frds 3w g # wraw < § afew
Qg ) W ¥ aw & wanw g
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[ qo wo da]

@ § o o o e oreT gt €,
wyew wifar &, 9w F, $K @t
forrY &, O @ Y@ agT wER w6
femr g1 b aeT A TR AW {
W #1 Wl gt & 9 fv g
T, aY FATE B & TRTT FI R
# 1 5 ardr ara & fig st oY W
T ¥ TR SIS 7w @ & fao
o ot fedw fafredy Sraqunf ax &

@ EE ¥ A F JewA F N
¥ fou sk 2 e fow w9 &
forg wraw &, vt ¥ T, S faefae
R oeg avg qure fd i &) 7 7
gwwar fif & I ggss | Afie oW
TEO ATT FY aH WD (T § §eA
't ey faetT TAAT g 1 o qEAd
T W § T A w1 W A war
wfren 7 fow aw@ & &1 v forg gy
gaAT g e @ gwwr J@AT
& fie frw awg & fraw sore 7 srafs
T A ST 9T, THE WA fgAr ik
& AW gT | 3 T ¥ Q¥ #Tr §
o aorg & &l IF WA #T e
g W W F ® AHATE
g€ 1 & sfgre w1 avs v fedw fafir-
V| A1g™ ®7 qqwrg e agar g o
s g T 9 femfow gfie ¥ e
w § aY w1t g 7 W fr end
€ T97 K1 BN w7 977G ff I Anif
& e 9 oY fis gaTR W 9T gwemAR
g 1 & T SYT #r aErgsr S@ ANy o
firedt o o & w7y o) Sfoer fig
A gl B gl W g T gw
TEET T AT 47 ! AT g ¥« fava
7 gl ory & o et T &1 FRr
forera & 1 uw w0 @Y 7w § fie geataw
a9 A A g go W foers
et § @rd O gl o WRa &
e @) B & W wvg gftaTe
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% | R qw Twq fY & 1A § frew
% g ad ¥ qeafas s gi-
B & WITH TRA TAAT AR OF AT §Y
aTfed ®3ar | 49 9g T Gifaw &
2 fe 7 fad qafear amem ¥ O
IF G R AETI & & T A
& gR, afew o i aewa wAATC
g% W wiawr 7gr w1y &Y Ak q oY
T O ¥ I R g R @
T 9 gaforg AR 2 @ § e o ¥
f6 el WYw, fome aggd @ T
atﬂéémi,%quwﬁt@!ﬁh
R O ¥ Jgav gfqac g arAd W
27 & % gl A 1@ a0 THT &
Tasorg feardt & fr ofrem A O
AT o % wr=g gfaad ¥ AW
AT G & | WRT A § I -
T F gurr W & ofaard 7 few
7T A FHI & | F T 419 KT AH QT
& & qawwg femrn awEaT 9 1 J|r
fr sfem 7 @ r ofer frar 3,
W ZRrd RA F 9, N ¥ fEa
& aerge @), 12 ST feeT @ e
B AR NI 2w WAy qeT 3
& ot &Y samET 41, o 3 A e
& wrsg a1 FoTE7 & gfaare A £nt ar
It ey w1 o fomT Y Frwer St

&

foaget s 7 gardl WY ¥ gaen-
T T AT ¥ BRA F ZAA 10
TR AT T AR 47 | @R ¥
§ A7 ST & 93 59 Trefawnet ar
XY T TN § ) gAY TaArag & fr
I EETY BT g W Bt ¥ e
HRENFTWA QAT QL (W
¥ 55 awy g yA QR axw 4 @
M WY a% = feerar fie oo F
Tt & o onfrd¥ av o @R
wifgd oY gut farr & faedr PP
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INfrANTFIRARREIFE
Y A WTEAERY | FER ¥l )
wT 9T fir o st & 1 o g d
& wra¥ gra et fufireT arge W
TANE §) gaewg @ AH fEATEI
T fr I @ WA F AW F
1§ o shrere § 7gf 7g 7 AW g fr
waft e fTogafia q
argfaemr gé s g ) a9 ¥ &
TE ZT g | WY g AT At
vty & s@F qafas i o7 ™
anfa faaeli FT g wTATATRA £
13.59 hrs.

[{MR. DEpuTY SPEAKER in the Chair].

0 forga) watzg ar Arafees @F
FET & SAA  wERAN W FHAA
AT TATT FT 5T I YA AT § |
T TETGT { [T AT BN 7 9 Iy
9 &1 # Avg 94 @, o
& & o g9t w1 o3 737 Wil faw,
& FEwAT § 93 FIT €I, AF FT
WE Tz 9FE ] T2 520 910
qIAT & A T qg §* A H
W AW & R § 99 fr anie o7
ATARTI QW T 419 F7 geT faaqr mr
& 1 & s g g fr wow o7 Ay ag
T g Y T &, Afew oo fe
AT T F° W A AT A FH T
THAT AT &, T8 917 T 3@ % ¢

agfy @% waferw ag Ay
*Y Y & f WA & I & WA 3mm,
o & fon wwaT wvar 2, «feT dar
7z & f5 97 & 1w uw gafea e é
fis oz Worre & fag =T wme g
R R e § g o afeg W
T wafom & srfes won Ay
& o\ v T v anferdY & orareY oY
wré T quA 1 # wae fafree ¥
ag s wreaT § fv sw faefew &
fra® oo Tl & e 3 W R
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W FoT § W W %% T F AR
e # ge-feasfal & mma 9)
Wordel & ot Ay &, I 7 & i WY
T T mr g
14 hours

o & fogger gy O Wt &
WA FEI TR fraye
R § OF WA weew 7 wgr fs
B AHIX &1 iwar war w9 §
Iqq fagree Frew & @i & fag
TAGA &« 7§ @9 {7 aH Wwa F
oo ¥4 ¥ fams #1 § | JQ
Fgar a1 g § fr fogges vrew ®
AR AT T wio TG WY A L EWA §
RO &5 w1 QY 7 9T TG 8, Sfe
& e g f qona & gfom &ew
F fad o o FF W ATE A &
xR aawm Ra M &« T8
e 7 A mar f&a eyo ¥F W
a9 &3 T FL AR § 1§ wngan
g fF s v ¥ g A 7 foray s

T § qq & ag A1 wgw g
g fr @ a@F F Nl &7 g qual
& auay Afrade o At @0 7
QMR & fog wrer oY 397 a7g qeAy
g mag g dw 9 @
TEA ¥ | T A F T qA®
¥ A frw o @A F qEae
] wedfida § ara g a7 & 7
W o Tt F qT M anT g § e
T @Y § @ qEl & qafeas
¥ oaF gz & v & S g
f& qow & ifmfar s Wi
Afewer Wy T 7 fagges w1y
¥ foag @2 fors® §—Qc0 T ¥ 19
3 ¥ faF qvig W F foq
AN nr ffomm &x I PFR
& wgar g fr oa A oadh ¥ ol
W faregee srew  faa oF Fafomr
@ O g W@ 1w

aF 78 AEh ¥ e Feger wrew
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[sfr o wo v

& A gEd ¥ gEy ], -
e ], v @, @ & wwwa
fs 39 7 & it w1 www T
3g 3% § 5 q@ ¥ CRoAY wa o
g1 o xw qa¥ § wE frgraw wifaw
arr e 8 e fre g a1
aEfer & 6 WX g § Q@
# w¥ faq o §, O foggee wew
& wie 9% e § AR
ndd 1 A s seTAgar g fr
W g 9T A fet W g
QT § W g I ¥ 9 W w0
AR T AR § A g AVEW
w198 ghegre &1 yF g, fw W
fax wlt gare fodt fafres, A,
& fegr g7 | g € AwN ¢ fE A
Wade, srra Homez @ aren e
% fqome, v @ W ¥
T 9T AD { 91T AT ITH SGAA
da1 g, BfET w0 a7 A T AT D
aw o fr gw 39 AR Y T
awerg 31 aferd & am 97
3% WX <A ®1 WA § AwF 1
& g& ara * faega A W AR g )
§ gwwan g fr faeeft 9y gra-faerzd
¥ g M G, SN & AN 29 ¥
fag wsgr gm

qA A g™ ¥t W T @AW
M F AT ] W PER A @A
feart 1 So FUT TG 7 7 v
T T9WT I & alred § q9 9
¢ fg R & o g fe nd
ofax fedt fafaee, o @rfy A &
W WA § wawy 0y (% faeft o &
et qenfen & @ @ e W
g A e ¥ &t SO
&t aw § ot faw e penfam
# wg wla wa, A AN P d wark
w1 o §, sfeq g ag o e
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s W Regeendt

forg ®Y gx w3 & fad g g0 wife
wuft wifgd | ag o warar o § e
fafeery witg $ =@ WX WA
Frfrr o av i &1

W ok A A g o F a0 v
a0 ¢ W wm T AW
R g8 wifea ) o, A T 7 o
TG et 81 o & g g
g % T it § ofew v & forg
gifar i ¥ & fud, st fieey
¥ ourd 37 & fod, 9 fo goX X
ZAT TuY qifeara Y g s @
g s & sk e & g Wi
caF fag wrv ey &Y% &9 Y
JUTET THY & W4T 4%, A FF 6 I,
agr & ag i wizar g fe A dradx
W femaa & v famar § awfy
¢ @t ag A Il fgd oiv qmamrw
& A wA wifeg fe 9w § oW
et a7 &1

IR ¥ 9T OF A€ A qAIA
feak  fo w7 fefafora o &y
& (9 g % @ A@ K1 AG A",
#feq v@ A w1 Nt Agv-aTny af
frt a1 wwar § fo gemd & gl
¢ dfe vl form Qewm ¥ faed
wifgd, 3w g fored § a1 Ay, Brew
nre Wt § dwrge W deR
&1 w1 fagew §, forr w1 Foeftes o 8,
Tg TE I W oA OE A
& &) o T Qo R i T B
TF BT Wt w9 fe gy
Brex wIs Wtey fwr &, Wi v
JwT QT Y ar ey, g wveat
oz 9wl 7yt Wit g st e
wreT § 1 woe Ty e § &Y Ay
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o sl # feg-deedeny dzr v A
wwg arfuw Y et § 1 @ Fewfe®
¥  rotation ®1 WY FAigw Wiv

faezitiew wlmr wieewrn s e
et ¢

@ 3=z § fF wrrteer Fafree
ATEE T AR AR T AT T | A
s ¥ e & ¢ forgy € g
forae s g
Shri  Dasappa (Bangalore) Mr

Deputy-Speaker, Sir, I join my hon
colleagues 1n supporting the Demands
for Grants placed before the House
for defence expenditure

It was once apprehended that with
the removal of the Bntish—their
departure from this great country—
it might be difficult for us to protect
this country or to mamntain the efli-
ciency of our defence forces I am
very happy to note that our forces
have played a notable part in keep-
mg ou. frontiers absolutely safe and
also m keeping up the standards of
efficiency that we nherited from the
British I must say that thewr
organisation of our forces though on
orthodox lines was verv efficient

1 must also pay my meed of tribute
to the great part that our forces
have played and our army chiefs
have played m Korea, Indo-China
and latterly in Egypt It seems that
there has becn some kind of destiny
working out :n  our hon Minster
taking charge of Defence Even when
he was not 1n charge of Defence, he
took a very promwmnent part and con-
tributed very much to the establhish-
ment of peace m Korea and with re-
gard to the prisoners of war in China
and especially in preventing what
would have, probably, turned out to
be a world war in the case of Indo-
China And now that he has assum-
ed the remns of this Minustry, natural-
ly, the country looks forward to him
to introduce all the measures of re-
form which will make our units a
fine striking force. Not that I, by
an) means, say that it must take to
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any kind of aggressive line of action,
but, certainly, be absolutely efficient
in the matter of Defence

When we talk of defence, I do not
know exactly what its import should
be One thing 1s clear that we do
not take any aggressive move against
any neighbour of ours or agamnst
anybody else for that matter But,
if Defence 1s to be really effective, I
think, 1t requires a  considerable
amount of vigilance on one side and
preparedness on the other In the
last war, we have had the sigmficant
example of the Japanese attack on
the Navy at Hawa:r It was not that
the United States of America were
less efficient They were certamly
far more efficient than the Japanese
but yet that catastrophe at Hawai,
where a whole Navy was practically
wiped out 1n no time could not be
avorded by the US A merely because
they could not anticipate the attack

Now, that 1s a matter on which we
would like to have some light thrown
by the hon Minister as to whether
we today, in Intha are prepared for
an attack of that sort, and if, by any
chance such an attack 1s contem-
plated bv any of our neighbours,
what 1s 1t that we are going to do to
pievent a repetition of what happen-
ed at Hawai

I am not simply drawing on my
mmagimnation but I say this because
there have been a number of my hon.
friends here who have cautioned on
this matter and recently, the ex-
Army Chief of Pakistan has been
openly declaring that he has got his
own methods of trving to liberate
Kashmir Now, Kashmir 1s an nteg-
ral part of India and I would not at
all be surprised 1if the methods he has
proposed for the purpose of Liberat-
mg Kashmir are employed all
over India with a view to neutra-
hse the strength of India Let us re-
member that a new strategy has de-
veloped 1n recent years during the

column I would hke to know
from the hon Minister what machi-
nery he has to get at the fifth col-
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[Shri Dasappa]

uminists, if any and to prevent the
tampering of those elements by Pak-
istanis or others from outside. This is
a matter which is very important.
Not that I question the loyalties of
large sections of people here in India
but, when the ex-Army Chief of Pak-
istan openly says that he is going
to resort to sabotage and such things,
well, Sir, I feel that the Defence
Forces as well as the Government of
India must keep their eyes wide open
and have all the Intelligence Depart-
ments functioning vigorously in order
to prevent such malevolent activities.

Another point which arises in this
connection is the vulnerability of
Delhi, the great capital of our counftry.
I feel that it is not too wise a policy
to have most of our Defence depart-
ments centred at Delhi. I am glad to
hear that there is a proposal to shift
the head quarters to Nagpur. I do not
know whether there is any truth in
that and if the Defence Ministry is
seriously considering that proposition.
Not that I insist upon Nagpur, though
it affords certain advantages which
possibly other cities may not have.
{Interruption: why not Bangalore?).
Not Bangalore for there is already a
good enough station in Bangalore. 1
will come to Bangalore presently for
another purpose.

Shri C. R. Narasimhan (Krishna-
giri): vie Nagpur!

Shri Dasappa: Whether you go to
Washington or London, you do not
see so much of military vehicular
activity as in Delhi. These political
capitals ought to be fairly free from
the movements of the military and, as
far as possible, they must be re-
moved from the political capital.

Here, in the case of Delhi it gets
added significance because we are, as
I said, at a vulnerable distance from
our neighbouring country. If, per-
chance, as I said, Pearl Harbour is
repreated herve, it will throw the whole
of our governmental machinery out of
gear and dislocate the whole of our
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work. Therefore, I would suggest that
the hon. Minister may consider this
aspect of the question and, as far as
possible, see that many of his depart-
ments are shifted to places far beyond
Delhi. For a thing like the Navy, the
proper place would be, probably,
Bombay. Likewise, the Air Force
should not be in Delhi. They should
be far removed from Delhi, though
the force that is necessary for emer-
gency must be located here. I think
it would be very desirable to have a

-good part of the Secretariat and other

offices pertaining to the Defence Min-
istry far removed from Delhi.

Another important point is this. I
would like to know from the hon.
Minister our policy with regard {o
the development of our Air Force. I
see here, as things are, we have not
given the Air Force as much impor-
tance as we should in the present con-
text. All other military powers, are
thinking of reducing the number of
their armed men and taking more 10
the Air Force. Here, in India, I would
like to know the policy of the Gov-
ernment, whether we have kept pace
with the developments in other parts
of the world or whether we are still
going on on old conservative lines not
related to the modern and present-
day needs.

There have been some criticisms
with regard to the Defence expendi-
ture being increased by over Rs. 50
crores. I am speaking of the Revenue
Budget; not of the capital Budget.
With the Capital Budget, the rise is
nearly Rs. 70 crores.

Explanatory notes have been given
to us on the various items. I must
frankly own that these notes offer no
explanation whatever to the various
items of expenditure. We have bud-
geted for a certain amount in 1956-
57 and we have not spent even half
of it. When you take the explanatory
notes, we get no idea as to why it is
sc. In certain other instances, the ex-
ponditure is doubled. Again, there is
no explanation. I can give any num-
ber of instances.
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On page 23 of the defence estimat-
es, we have budgeted for Rs. 88 lakhs
for the National Cadet Corps of
which we have spent only Rs. 40
iakhs. There is nothing by way ot
explanation. With regard to Lok
Sahayak Sena, we provided for Rs. 42
jakhs but spent Rs. 70 lakhs. Again,
we do not know why the rise has
taken place. If you turn to page 90
the expenditure on works, other than
capital projects, mamntenance, etc. has
increased from Rs. 1511 lakhs to 4100
lakhs. That 1s a significant difference
of Rs. 26 crores from the previous
year’s budget. 1 turned to the expla-
natory note and it 38 agamn the same
story from one end to the other. 1 have
seen explanatory notes in certain other
budgets and they do offer some expla-
nation to help u: know what the
variations are. I would request the
hon. Minister to consider and give us
some real explanation in these expla-
natory notes.

I would like to refer to Bangalore.
That is fairly big enough area for the
location of a part of our forces. We
have a brigadier there and there are
a large number of forces. There are
a number of hutments there very
near the bcautiful public offices and
the Residency. I am glad and thank-
ful that in onc area known as the
South Parade, some of them have
been removed but there are quite a
large number still 1n existence there
also as well as near the Residency.
In spite of our best efforts, they have
not been removed. There have been
a lot of complaints from the residents.
It would be very desurable if those
ugly structures are removed from
there,

Wherever these military garrisons
and battalions are stationed they
should come to the rescue of the local
municipalities with regard to certain
things like water supply and so on
as they incur large expenditure for
providing water supply. If our de-
fence department could come to the
help of these municipalities, it would
be very much appreciated.

25 JULY 1957

Demands for Grants 5172

I see that our military establish-
ments are now taking more and more
the nation-building activities; the
road to Kathmandu is one of the
magnificont achievements for which
we should be grateful to our army.
During peace time, they could be
mnfinitely more helpful in the matter
of providing amenities to the people,
whether it 1s a matter of bridge or
culvert or road They can be helpful
m many ways.

I am glad that by and large our
nulitary forces are acquitting them-
s-lves very well 1 travel over loug
distances from Bangalore to this place
and there has been not a single ins«
tunce when I had not had miltary
friends with me. They have realised
thit they are a people's army and
conduct themselves in an examplary
way

Shrimat: Parvathi Krishnan (Coum-
batore): Question.

Shri Dasappa: My hon. lady friend
may question I am only sorry if
her experience 1s otherwise. I am
surc that her sisters would tell a
ditferent story I have heard from a
number of ladies that whenever there
are army friends in the compartment,
they were absolutely safe; much safer
than if they were travelling alone.
Let us not deny them what is their
just due After freedom and a little
latterly they are trying to adjust
themselves to the changed circum-
stances and befriend the people and
get more and more in touch with the
people.

There is one point that I should
refer to before I sit down and that is
with regard to Lok Sahayak Sena. I
am on the Committee for the Terri-
torial Army and Lok Sahayak Sena.
It 1s doing a marvellous piece of a
job. It is creating that psychological
atmosphere among the masses which
is so necessary to build up the morale
of the country and I am afraid that
those few hon. Members—not all, I
am glad to say—who have belittled
the function that the Lok Sahsyak
Sena 15 going to perform in the
future, are perhaps not in touch with
the activities of the Lok Sahayak
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Sena. In fact, I was going to make a
plea that there must be a much larg-
er amount provided for this purpose.
It means practically getting into
touch with the masses and giving
them training in discipline team work
and other things. So, I would request
the hon. Minister to enhance the grant
for the Lok Sahayak Sena.
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Mr. Deputy-Speaker: There 1s great
pressure on time; the hon. Member
will therefore condense his remarks.

Shri Frank Anthony (Nommated—
Anglo-Indians): Mr. Deputy-Speaker,
Sir, I feel I ought to commence with
what appears to me to be a lack of
defence consciousness. I say tiis
with a great deal of respect and also
with a certain amount of regret.
This debate in this House is an un-
happy index of this position.

1 am glad that the Defence Minister
has come back to the House. Ris
rather prolonged absence during the
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debate was adversely commended
upon by the Members that the whole
Defence Debate was being treated in
delight, almost contempt, the manner
in which defence demands were treat-
ed 1n pre-independence days.

I feel that the Government cannot
escape complete responsibility for this
seemung lack of mterest in defence
even in this House There is still
drawn a shroud of almost complete
secrecy over the defence expenditure
and the defence budget and I feel that
this secrecy 1s practised, or carried, to
almost extreme and even absurd
extent

We ale by no means a first class
military power, we are not a major
military power But the kind of
secreCy we practise even in respect
of this House 1s to me quite ununder-
standable If we look at the white
paper published by the Defence
Ministry of some really great power,
we will know precisely the strength
of their armed forces, we will know
how many tanks they have got, how
many planes they have got They
may not give us internal or secret
nformation But we in this House,
quite frankly, at least I and many of
my friends have not the foggiest
notion today whether we are stand-
ing still or going forward I say this
with a great deal of respect When
we vote this comparatively large
defence budget we do 1t blindly and
I feel that by keeping this House m
the dark the Government 1s failing in
1ts duty to the House and to the coun-
try By allowing ourselves to be
kept 1n the dark we are faiing in our
duty to the country

Sir, today particularly with Pakis-
tan’s increasing sabre-rattling and
talk of jehad. 1t 1s the duty of every
Member of this House to have some
mmmum Information as to the secu-
rity steps that the Government is
taking. Sir, we all know that we are
so pre-occupied with buiding our
economy that the last thing we want
is a war with Pakistan. But we also
have to realise this that with the poli-
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tical instability there combined with
religious fanaticism Pakistan may well
be stampeded into an adventure in
this country and because of this sup-
reme need for securing the defence
of the country we are prepared to
accept almost blindly any vote in res-
pect of defence, although it means
serious inroads 1n our capacity to
carry out the Plan But in the con-
text of our relations with Pakistan
today 1t is the duty of the Members
of this House to demand from the
Defence Minister some mmnimum
information as to whether the maxi-
mum of care, the maximum of vigi-
lance and the maximum of efficiency
is being exercised to secure the def-
ence of this country

Sir, I want to know from the Def-
cnce Minister—I will not be satisfled
with «ome kind of ipst dieit from him
that fo1 security reasons he cannot
disclose 1t—whether American aid
has today tipped the balance aganst
India 1 the matter of tanks and
planc” We know that up to fairly
reeently,  because we got a larger
<hare of the dcfence assets, both in
tanks and planes we had a larger
number  than Pakistan So far as
quality was concerned, they were
comparatively the samc But there
arc many pcople today who believe
that Pakistan has definitely outstrip-
pcd us in the number of tanks We
do not know what the quality of those
tanks 1k We do not know whether
Paki<tan has outstripped us 1n the
number of planes, but we should be
told as to what the relative position
1~ W¢ also want to know this: If
Pakistan has been given superior
tanks and planes by America, what
should be our expenditure on our
defcnce strategy. Have we the forces
to be able to match the increasing
strength of Pakistan in tanks and
planes, or ought we continue merely
to place our trust in numbers and
continue to buy inferior tanks and
inferior planes? Or should we con-
ceive differently in respect of both
our expenditure and our defence
strategy”®
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8Sir, I would hke to know from the
Defence Minister what is the posi-
tion today? Does he not know the
comparative firing power of the
Indian and Pakistan armies? We are
perhaps self-sufficient in small arms—
that is common knowledge—but what
is the good of being self-sufficient in
small arms if the firing power of
Pakistan, on account of the aid she is
recelving, is becoming greater. We
know that the country has plenty of
physical courage; we can put Into
the fleld an almost unlimited number
of people, we have the necessary
requisite physical courage But today
with the kind of terrain that we would
have to operate in, flat, open terrain
particularly on our frontiers, right up
to Delhi, who will carry the itial
advantage® If Pakistan 1s superior to
us in tanks and planes, 1s 1t not axio-
matic that in the beginning they will
have the advantage? In the first bat-
tle or the first two battles? There is
complete ignorance 1n the country
and 1n this House on this matter. Is
it the kind of 1gnorance that we
should expect®

Are we preparing out people
psychologically? 1 have not the
slightest doubt as to the ultimate
result of a war with Pakistan We
may lo.e the first battle we may lose
the first two battles because of Pakis-
tan’s present superiority in the matter
of armoured tanks and planes. But I
feel, even as a layman that we will
be able to take East Pakistan and its
port Chittagong, as a sitting duck
Perhaps, we could quite easily, not
immediately, but after some time
immobilise West Pakistan’s only port.
I have not the shightest doubt that
ultimately we will be able to com-
pletely paralyse Pakistan's muilitary
and civillan economy Before we do
that, however, it will mean a war of
some duration.

The only people we are preparing
our defence against is Pakistan. We
will have to fall back on our own
resources. Those resources, I feel,
are represented by our ordnance fac-~
tories. Therefore, 1 am asking the
Defence Minister: what is the position
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with regard to our ordnance factories?
Is he satisfled? How long will it take
to put them on a war footing? Some
people say, I do not know, months;
some people say it will take over a
year How can we, depending on our
own resources, depending basically
and ultimately on our own ordnance
factories, wait for a month or a year?
Can he tell this House that our ord-
nance factories are in such a position
of preparedness that we would be
able to put them, to put India, on a
war footing m a period of one week,
because ultimately our capacity to
withstand the war or to hit back will
depend directly on the productive
capacity of our ordnance factories?

Sir, 1 have a suggestion to make in
this respect It may not commend
itself to my commumist friends. I
fécl that we connot trifile with our
productive capacities in our ordnance
factories I say this that the person-
nel in our ordnance factories are abso-
lutely m the front hne of India’s
defence Whether our communist
friends hke 1t or not, I feel that we
cannot allow these labour unions to
operatec among our ordnance factories.
We can ask them to have service
assoclations, let them represent their
grevances, but the right to go slow,
the right to strike, the right virtually
to sabotage our production 1s a right
which none who has any regard for
the defence of the country can accept.

Then, I want certain information as
to the kind of machincry the Defence
Ministry has for ensuring that we are
getting our money's worth with
regard to our purchase of armaments.
I am not suggesting that the Minister
should assume the bapu attitude of
our clerk 1n the Finance Mmistry; I
am agamnst that I feel that this kind
of higghng bapuism in the Finance
Ministry probably acts as some kind
of hindrance to a military machine,
which has to be characterised not only
by efficiency, but by expedition. I
am also quite prepared to concede
that in every military machine there
1s inevitably wasteful expenditure.
But, what I am wanting to know from
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the Defence Minister is, in the final
analysis have we got some machinery
which stringently watches over and
ensures that we get ‘our money’s
worth? It is no good sitting back
smuggly and repudiating, saying “it
does not happen in this country”.
What has happened in Egypt? What
were the Egyptians trying to do?
They had guns which were not firing,
shells which were not bursting® and
tanks which would not or could not
move. Sir, this is a very vital mat-
ter. I want to know from the Minis-
ter, with the armaments that we are
buying, we have a machinery which
is absolutely exaect and which would
ensure that it" would go off when it
needs to go off. Particularly today
with our purchases dispersed over
so many countries—I do not know
whether some of them have the capa-
city for production, but there is this
dispersal of purchase—I feel this is a
matter which calls for the most care-
ful scrutiny. :

Normally in this House, we do not
refer to persons, but ‘I think that in
this rather difficult time, we are very
fortunate in. that we have in the per-
son of the recently appointed Chief
of the Army Staff a person who has
come to it with outstanding reputa-
tion, both as a soldier and as a leader
of men. I feel that the Ministry has
acted very wisely on principle in
extending the term of office of the
Chief of Staff. ¥is previous term of
two years was completely inadequate.
By the time he settles himself, he has
to go out of office. I am.also glad
that the Ministry has extended the
age of retirement for the service offi-
cers. The retirement age of 45 was
something which I often had occasion
to protest against. Two things hap-
pened. First of all, it created a seuse
of insecurity in the officer cadre and
I think it had a demoralising effect,
because when they go out at 45, they
are neither young nor old; they fall
between two stones and they ore
incapable of rehabilitating themseives
in civilian life at that stage. So, I am
glad that the age of retirement has
been extended. Another reason why
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I am glad is, with my own little
experience of army personnel, I felt
that the army was gratuitously losing
the services of our senior and very
capable officers, who were bound to
retire under this age limit.

There are one or two other matters
I want to refer to. I would ask the
Minister to ensure that any tendency
for unnecessary civilian interference
in the army is spurned. Some kind of
a happy mean- has to be struck.
Sometimes civilian influence is abso-
lutely vital. After all, we cannot
leave things entirely to experts.
Experts very often are wrong. Some-
times their thinking is myopic and
narrowly conditioned and it has to be
qualified very often by civilian think-
ing, which sometimes is more imagin-
ative. But I feel that there should be
no unnecessary interference of ihe
civilians in the armed forces. It was
common talk not so long ago that the
Chief of the Army Staff had to wait
on the Defence Secretary, sometimes
on the corridor to be admitted. ‘This
waiting as if he is an inferior official
is quite wrong; it has a very adverse
effect on the morale of the officers.
The Army Chief of Staff has to be
given a certain position; he should
not be made to defer in some way or
feel that he has to defer to the Def-
ence Secretary.

I also feel that it is very necessary
that we should keep both our men
and our officers happy and satisfied
1 do not say that has not been done.
I think that is one primary respon-
sibility and primary care of the s:r-
vices. I do feel that we have to take
the greatest care of our officer cadre.
India’s, history has shown that we
have been able to produce the finest
fighting men in the world. But India’s
history has alsoc shown that we have
not always been able to produce the
best military leaders. We have the
example of the Middle East; perhaps
they have good fighting material, but
they are still largely rebel armies,
because they have not got the neces-
sary qualities of leadership. It is an
axiom that an army is only as gcod



$187  Demands for Grants 28 JULY 1857

az the men who lead it. I feel in this
respect that we ought to do nothing
t0 try to civilianise our army.

All kinds of queer notions—I am
putting it charitably—are current in
the civilian administration I do not
think we ought to civilianise our army
or attempt to make them into a body
of saints and sanyasns I do not
think we ought to preach them this
mirvanse code of the anchoret, which
we are so happy to preach among the
civihans

In this respect, I might say a last
word The army has set, and has
continued to set, a fine tradition in
unity, brotherhood and comraderie
I do not want discontent, parochialism,
regionalism and communalism to cor-
rode the army

Shri Ranga (Tenah)
will be no comraderie

Shri Frank Anthony: It has corrod-
ed the civihan administration There
have been murmurs of sectarianism
entering the ranks of our army I ask
the Defence Minister not to just repu-
dwate 1t in a forthright way, but
wherever there 1s the slightest sug-
gestion of sectarianism creeping into
the army to elimnate 1t ruthlessly
Let the ciwvil side of the administra-
tion set a good example to our army
In the lobbies of Parhament today we
are told that they are not setting a
good example and that from the top
to bottom, when the civihan comes
into power, he immediately begins to
practise either parochialism or regio-
nalism or castelsm and from the PA
onwards, he wants somebody who
belongs to his community or caste or
at least from his own region to sur-
round him

15 hrs.

Dr. P. Snbbarayan (Tiruchengode)
Mr Deputy-Speaker, 1 have listened
to a part of these debates with great
interest From what the last speaker
said, what seems to be troubhng him
is an intended attack on us from our
neighbour. I hope to God that it will
never happen I have always felt, we
muay have parted, but we still remain
brotiers, we are of the same country

Then there
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No doubt, the circumstances and the
situation we were placed in, led to
the Partition What our Prime Minis-
ter has tried to do during the last ten
years has been to live 1n terms of real
friendship with our neighbours across
our borders I cannot imagine a worse
thing to happen than what Shri Frank
Anthony thought of

At the same time, I agree with him
that we should be on our guard
because we have a very large frontier
which 1s surrounded only by our
neighbour Fortunately as the Prime
Minister explained during the External
Aftairs debate we are 1n very friendly
terms with our neighbour an the other
side, Burma Even though Burma
may not be in the Commonwealth,
as he explained himself, we are
better friends with Burma than
with many other countries We
should be 1n the same position with
regard to Pakistan Unfortunately.
we are not As my hon friend Shn
Frank Anthony said, day after day, we
hear of jehad, a battle for helping the
Kashminis when the Kashmiris do not
want their help, when the Kashmirns
have said time and again by elections
properly held that they have decided
that their fate lies with the Indian
Union Still we have statements hke
that of Ex-Major General Akbar Khan
that they should practise sabotage,
that they should practise things which
would make it impossible for India to
keep quiet, and then declare India an
aggressor because we defend our own
part of the ternitory

There is no doubt whatever in my
mind that Kashmir has become a part
of India because of the Cabmnet Mis-
sion Statement and because of the
accession by His Highness This has
not been accepted by Pakistan They
always talk that we promised self-
determination, and we were prepared
to hold a plebiscite As our Defence
Minister explained—! think that was
the best statement that has ever been
made on Kashmir-—before the Secu-
nity Council, it is a fact that they do
not fulfil what is demanded of them
by the Resolutions of the United
Nations, but, at the same time, they
throwi!bankonmtlmtwemmt
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behaving and that we are not fulfil-
ling the obligations that we under-
took

As Shr1 Frank Anthony said, it 1s
right and proper that at least this
House should know what our com-
parative strength 13 as compared with
Pakistan Army We have heard s0
much of materizal bemmg given to
Pakistan forces by American military
aid It has been rumoured i1n the
press that a number of tanks have
landed at Karachi How are we
situated with regard to the number
of tanks, as regards our Army as
compared with Pakistan? I think, at
least the Members of this House ought
to know that we have enough mate-
rnial, we have enough machinery to
combat any attack that may be made
on us As Shri Frank Anthony said,
it may be even a surprise attack A
surprise attack 1s even more dangerous
than any intended and prepared
attack Are we prepared for that”
1 am sure our Defence Minster will
be able to tell us 1n what position we
are with regard to defence I am glad
that Shri Frank Anthony feels that
whatever may happen during the first
two or three weeks, we shall be on
top at the end 1 hope to God he is
nght I am sure we are prepared for
eventualities As the Prime Minister
has saild time and again, we are not
prepared to attack any country We
are not prepared to take away the
udependence of any land At the
same time, 1f our independence 1s
winterfercd with, we must be in a posi-
tion to defend our frontiers Whoever
attacks our land, we should be in a
position to throw him out “Are we
in such a situation”, is the question
I ask of the Defence Minister No
doubt, some people who talk in this
manner may be called scare-mongers
I do not intend to be one At the
same time I do feel that we must be
In a position to say that we are pre-
pared, and under any eventuahty we
shall be 1n a position to defend our
frontiers This 18 the question I ask
of the Defence Minister

28 JULY 1987
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Fmally, I would like to say s word
or two on what I consider very impor-
tant and that is the development of
sports In the old days, we had the
Princes who did encourage our sports-
men and who did spend a good deal
of money on encouragement of sport.
Now, for instance, in the USA and
in the USSR, the Government as a
whole does encourage sports They
have produced men who can hold
their own in international competi-
tions They get some of them through
their defence forces To cite one
example, the USA won the Davis
Cup three years ago through Trabert
He was a member of their Naval for-
ces We must try to ‘catch them
young’ as they say With regard to
the development of sports, 1 would
plead with our Defence Minister that
he should, as far as possible, encourage
young men who are inclined to be
athletes to get into the Forces and
help them 1n every way so that they
can hold our banner aloft in inter-
national competitions

Shri Achar (Mangalore) Mr
Deputy-Speaker, the debate on this
most 1mportant problem is probably
coming to an end and I should finish
what I have to say 1in five minutes

One pecubarity that has appealed
to me though I am rather new to this
House about this discussion 1s, when
other matters were discussed, the
prob (71 of economy reduction of the
demand came up very prominently
From yesterday, the peculianity so far
as this demand 1s concerned 1s, Mem-
ber after Member seems to be very
gencrous May I say our Defence
Minister seems to be very lucky in
this respect He comes from my
neighbouring district Our people
say that he 1s a very lucky man
Apart from his personal luck, so far
as these demands are concerned, he s
sery lucky Nobady seems to Rave
raised the question of economy except
one golitary vpice Everybody seems
to agree that more money must be
provided for defence I would 1lke
to pose one question, and X feel it Is a
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very serious matter. How is it that
on every other demand peeple ask for
economy, while in respect of this
Ministry the House seems to be almost
unanimous that we should be spend-
ing more? What is the problem, what
is the undercurrent behind 1t?

I would submit that though it was
not openly expressed—it has also
openly expressed to an extent—the
one problem that everybody was
thinking about was the problem that
amses on account of the Kashmur
question, on account of the canal
waters It is said that Shr1 Suhra-
wardy 18 prepared to stake a war orf”
this canal waters problem On this
question of Kashmir also, whether we
admit 1t or not, there is that fear,
Ynougn we hope sucn an event will
not occur, that a war may come about
It 18 this undercurrent I feel that has
practically affected the whole debate
So, we have to consider this aspect
of defence more than any other aspect

I would not like to repeat any ef
the things that have been said, but
there is one aspect which I consider
to be the most important Our men
have earned tributes from every side
‘They have fared well even 1n the
flelds of France against Kaiser and
Hitler All over the world they are
vespected, tributes are paid to them.
We have excellent men in the services.
1 may be permitted to say that I
represent a constituency which has
given two Chiefs of Staff, Gen
Cariappa and Gen Thimaiah I am
proud of them, and the country is
proud of them 1 mention this fact
only to say that so far as our men are
concerned, there i1s no difficulty We
have excellent men Our soldlers
have achieved world repute, but our
greatest problem seems to be the pro-
blem of equipping them with the
latest scientific arms

Just remember what happened in
Egypt the other day Col Nasser is
an excellent man, a great patriot, a
great man Remember what happen-
ed. Let alone the armies or the
equipments of France or England
He was not able to resist the forces of
Tarael, a sttialler country, even for 24
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hours I am not exaggerating this.
What 18 1t due to?

Is our army n such a position? 1
am sure 1t 1s not Certamnly our
Defence Minister and our Prime
Minister who know world conditions
are prepanng for all eventualities I
know it But the one thing that I
would l'tk¢ to emphasize more than
anything else 18 that our arms must
be thée latest There also, 1t 158 not
so much a question of purchasing
We have to purchase 1n the present
conditions as we have not got them,
but that will not help us Just as on
the civihian side we are having a plan,
1 would appeal to the hon Minuster
that we must have a regular plan
to eqi!P ourselves with the latest
arms We must utiuse our scientic
men We must have our technical
army men help us We must be able
to produce arms which the greatest
and tne strongest military forces have
I appeal to our Defence Minister and
the prime Muuster to achieve that
object,» having the arms of the latest
type W sufficent quantity and
strength to resist any aggression on
our country

Mr Deputy-Speakerr The hon
Defence Minister

Shri S. M Banerjee (Kanpur) I
wish to submut before the hon Minis-
ter +4tarts that the civihan side
employees in defence have not yet
been represented They have thar
grievgnces, but most of our hon Mem-
bers have only attributed motives to
them that they go on strike I would
request the hon Defence Minister that
if possible he may throw some hght
on the various cut motions moved in
conngction  with the civihans in
defence-

The Minister of Defence (Shri
Krishna Menon): For eight hours,
over the last two days, Members of
this House from all sides of it, 25§ in
all have discussed these estimates
Ther¢ has been, an expression of
opmon that the Defence Minis-
ter was not m his seat I would
like 10 Say with respect that this Is &
very lemtimate observation to make.
The Yiouse, I think, is entitled to have
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the presence in it the representatives
of Government when demands are
discussed, but Parhiament has equally
the night and obligation to see that
Ministers are carrying out essential
duties which cannot be neglected.

Some Hon. Members: This 1s more
important.

Mr. Deputy-Speaker: When we do
not know the two things, then 1t is
difficult to decide Certainly this is
most important, but sometimes there
may be duties which perhaps Mem-
bers might like should be attended to
first. When we do not know that,
we have to be content with the state-
ment that he might have been busy
In some e<sential work If we find
out then we can say whether that was
more mportant, otherwise, 1t has
been stressed many a time on the
floor of this House that this i1s very
mmportant work Ordinarily we expect
the Ministers to be present, parti-
cularly when their demands are being
discussed here This 1s correct.
Nobody disputes that position, but
when we are told that some essential
work was being done, then we have
to accept it because we arc not aware
of the kind of work that was being
done And his deputy was lere,
therefore 1 hope the hon Members
would accept that

Shri Krishna Menon: If 1 may say
so, I take no exception to the obser-
vation, but 1t 1s only a matter of
courtesy to those who raised this
1ssue to let them know that every
moment that I could spare, when I
was not actively engaged in pubhc
duties and those connected with the
Ministry, 1 was m the House and
my colleagues the Deputy Minsters
have been very diligent and been
here

Mr Deputy-Speaker: That is the
controversial point then If it was
only connected with the activities of
the Ministry then this Parhiament'’s
work has to be given preference If
there was something exceptional, cer-
fainly we will accept that I think
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Members of the House would acoespt
that, but it it was only connected
with the activities of the Ministry,
then the Members do expect that this
should be considered m preference to
all other work that 1s connected with
the Ministry unless there is something
very special so far as the country’s
interests are concerned, in which case
certainly the Members would forbear

Shri Krishna Menon: Perhaps 1
did not express myself adequately I
was not referring to routine depart-
mental duties Some of the very
matters in which Members have ex-
pressed themselves with warmth and
concern must engage the attention
of the Government and of my Minis-
try There were other matters also
where my presence was considered
necessary, mdeed indispensable in the
present circumstances

I would like to mnform the House
that I have followed this debate very
closely both from the motes taken by
my colleagues and by officials and also
by reading the reports If in answer-
g this debate I am not able ade-
qQuately to deal with the 1ssues raised,
it 1s largely because of my lack of
experience in dealing with Parha-
ment and of matters of this kund in
which 1 am far away behind than
many Members who have spoken

The facts, however, are sufficiently
conclusive to enable Members, with
the patience that they usually show
mn this House and if I may say so
towards me in particular, to yield the
answers they have been seeking

1520 hrs
[MR SpeAxzR 8 the Chair]

Towards the opening of this debate,
after the motions for the Demands for
Grants were formally placed before
the House, it was said from one of
the Opposition Groups, that in dealing
with defence, we were dealing with
a “closed book” If 25 people could
talk for eight hours on the contents
of a closed book, and there is no
claim of the possession X-ray eyes,
then, it is quite obvious that the
affairs of the Ministry ate nod o
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“closed book™: It is quite true that
s considerable number of matters in
relation to defence are not publighed,
and the very reasons are reasons of
defence.

Security is part of defence. It would
however, be wrong for a Minister, to
come and plead security in Bar of
going reasonable information in his
lack of desire—or whatever may be
the reason—to give the information,
or because he is ignorant. But I want
to assure the House that there is no
desire on the part of Government or
of the Seivices to withhold from this
House any information just for the
purpose of withholding it.

Hon. Members have referred to the
‘White Papers and documents of other
Governments. With great respect, I
would refer them back to the same
papers. I believe this House gets far
more information on defence material,
personnel, production, organisation
etc, than do many other countries
which can afford more than we can
to pull down the blinds of security

When a country 1s not mdustmally
advanced, when it rehes to a
great extent upon essential equip-
ment on foreign mports, and
what 1s more, when 1t reles
very largely on iis capacity for
adaptation, more than 1s perhaps
recognised, then it has to take into
account, conditions of secunity But
we are an infant democracy. We are
trying to work a Government of this
kind in a context of open debate durmng
the last ten years. It 1s no reflec-
tion on your character but I think it
will be freely admitted that we are
not a security-minded people. Any-
thing that i said here by way of
facts, figures, description, design or
this-or that or theother 1scarefully
scrutinised, not only by our neighbours,
but by various others who may have
good, bad or indifferent intentions.

But if there is any feeling lurking
in the mind of any hon. Member that
‘Government takes an attitude of
aloofness, an attitude of ‘It-is-none-
of-your-business-we govern—you-
come-here-to-speak’ that is entirely
wrong. The House has considerable

opportunities. If I may say so, #
will be an error, in my submussies,
to consider that the debate in this
Chamber were the only one. We are
told we can take Members of Par-
liament into confidence. I cannot
understand the significance of this
statement with the visitors’ gallery
and the press gallery around, and in
any case, i1t would be very wrong for
us to go into a secret session to debate
our defence estimates at the present
tume.

There are many other opportunities.
There are meetings of the Estimates
Commyttee, of the Public Accounts
Committee, of the Standing Com-
rmttees of the House. If I may say
80 with respect, 1if I would not be
musunderstood, so far as the Defence
Minister and his colleagues are con-
cerned, and to a certain extent, in
certain matters, so far as the perma-
nent officials are concerned, we would
be only too glad to supply such infor-
matioh as our oaths of office or our
own judgments of security makes us
feel we are in a position to impart.
I say this not with the desire to score
a debating-pomnt but because I feel
that the context of open debate is
essential for our survival But open
debate, Like open diplomacy, cannot
mean leaving things open at both
ends. There must be an opportunity
for public criticism, so that the errors
of the executive can be corrected, so
that the executive may always be cone
scious that they have neither a large
volume, and less, a monopoly, of
wisdom or of judgment. For the pre-
sent, occupant of the office of the
Mnister of Defence 1s fully comscious
of thig fact.

There is a feeling, not confined to
any one part of the House, reflected
in the debate on the Navy Bill the
other day and in this defence debate,
that some of us and Government have
not emerged from out of their period
of mental tutelage, that is to say,
while the Constitution has established
our independence, while the authority
of Government in this country s



5197 Demands for Gronts 28 JULY 1037  Demands for Granty  g198

[Shri Krishna Menon]

derived from this Parliament and the
masses of our people, still Govern-
inent and the machinery of adminis-
tration are conditioned by the heavy
hand of the past. I freely confess
that it is not posaible for any people
to write away or to wish away a
hundred, or two hundred or three
hundred, or for that matter, two or
three thousand years of history But
it 1s equally untrue to say that there
18 anything like an impact of this
deadweight of the recent past as
some people seem to think

First of all], there 1s the feeling that
all this expenditure on defence is as
a result of—some honourable Members
have saixd or imphed in order to—
enrich some foreign producers or
markets, and that this 1s the bulk of
the wncidence of defence expenditure
If you examine the figures, it will be
found that on the last year's expen-
diture, which are the only figures
which we have and on which we can
depend, the total amount of the inci-
dence of foreign exchange was about
Rs 40 to 45 crores out of Rs 200
crores This year, 1t will be more; it
will go up to Rs 90 crores, unless, of
course, conditions and the lack of
judgment on the part of our neigh-
bours would induce them into more
foolish courses of conduct than they
at present have embarked upon It
may go up to Rs 90 crores But still,
1t 1s a small part of our total defence
expenditure

A break-up of the jtems will show
that the pay and allowances of our
people, and transportation all of which
18 spent m the country, account for
Rs 117 crores, and stores including
the expenditure of manufacturing
establishments—which 1nclude our
factories and are indigenously expen-
diture the twenty-four ordnance fac-
tories, and various other factones,
account for Rs 124 crores The main-
tenance of buildings and installations
accounts for Rs 11 crores So, it is
ealy In the second item of Rs. 124
crores—and perhaps, in the pay and
allowsnces, & wery asmall amount

1

mught come in for any expertise we
might have obtained or might wish to
secure. We must, particularly in mat~
ters of defence ensure that there 5 &
correspondence between our thinking
and the facts And these facts are
that the incidence of foreign expen-
diture on defence is the smaller.
There would be years Iike the present,
when re-equpment programmes
might become necessary, when other
external conditions operate, when
there may be a spurt in one direction
or another.

There are also the added factors
that on account of the world situa-
tion, mcluding the Suez Canal crisis,
the inflationary tendencies in the
other countries, and the advance m
price of manufactured goods and the
cost of labour, our defence budget
sees fhe reflection of these events

1 would hke, therefore, to assure
the House, that the policy of Govern~
ment in this matter, which, as my
personal experience—l] can  only
speak of the last few months—is
sought to b¢ implemcnted with vigour
and consistency, 1s to make defence
self-sufficient It would be a long
time before every article that we
require, every item that we require
for defence can be manufactured in
thic country But 1t 15 the desiwre of
Government, 1t 15 thewr objective, and
1t 1s thar strenuous endeavour to see
that thiough our ordnance factories,
through the other establishments such
as the Hindustan Aircrafts, the Bharat
Electronics the  Shipyards, the
Machine-too! factories, the Chittaran-
jan Locomotive Works (not under the
Defence Minstry) and the very large
sector of private industry in our
country, we would be able progres-
sively to dimmish the quantum of
foreign importation of equipment.

It may well be that a p-rtlcuhr
item of equipment may be only 329
pex cenh or 60 per
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cent. indigenous, or it may be the
ether way round. But total depend-
ence on indigenous supply, while it
is far from achieved yet, is the aim
of defence policy and defence admin-
istration.

Perhaps this is a good and proper
occasion for me to deal with the basic
approach to this problem. Seven
years ago, the Government of India
decided to appoint a Scientific Adviser
to the Ministry of Defence. He is now
Scientific Adviser to the Minister and
Chairman of the Research Organisa-
tion. He takes rank with the Chiefs
of Staff and Secretary and sits in the
Defence Minister’'s Committee Now,
the whole purpose of this organisa-
tion, which 1s embryonic, which, I
am happy to say, has made great
progress and is malung greater pro-
gress, is the recognition that a modern
army cannot divorce itself not only
from scientific thinking but from
scientific organisation.

There 318 no such thing in any
army 1n the world as the perfect
weapon There can be a perfect
weapon 1n certain circumstances.
There 1s no such thing as the best
weapon There 1s no such thing as
the best vehicle. In certain condi-
tions, the mule is the best vehicle
Therefore, the Scientific Adviser and
his establishment comes in to provide
evaluations At the present moment,
this organisation 1s almost embryo-
nic, because we cannot get the man-
power and we have not got the fin-
ancial resources. Parliament 1s gener-
ous in its desire to provide the neces-
sary funds, but funds have to come
from thc economuc advancement and
the increase in the national product.

In the modern army, it 1S necessary
to be able to evaluate weapons. It
is necessary to be able to introduce
scientific organisation into the train-
ing with weapons. It is also neces-
sary that there should be operational
research in order that weapons may
be used effectively, because otherwise,
there would be a large number of
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weapons, but the effect of the #firo
power may probably be the same
Last but not least, there must be co-
ordination between the man and the
weapon,

While a modern army may be
moving increasingly towards the time
when the human element may be
eliminated and the aircraft of today,
in ten years may be non-existent or
obsolete and non-human guided
‘planes,—that 1s mechanically guided’
planes—may take the place of wir-
craft, at the present moment, in con-
ditions of war or conflict that we
envisage—it would not be world con-
flict—co-ordination between man and
weapon, particularly imn the back-
ground of our backward education
and technical training, becomes of
the utmost i1mportance.

It I may say so, I personally do,
and my colleagues do, place a great
deal of importance or rather a great
deal of stress on the quality of this
advice and on the role that the Scien-
tific Adviser plays not only by him-
self but by the infusion of these ideas
into every level and rank of our
services.

The debate also opcned with
another note That was m relation to
our peace policy I am happy that
reference has been made to it, though
I am unable to subscribe to what has
been said in support of it Defence
cannot be separated from either eco-
nomic, social or other internal policy
of the country; nor can 1t be separat-
ed from its foreign policy Therefore,
it 15 necessary to say here and now,
since a great part of the speeches in
this Parhiament would be published
abroad, that :t would be unfortunate
if .any debate had the overall result
of creating or conveying the impres-
sion a war psychosis. We are in no
state of alarm We are in no state
of panic. While it is true that we
have to exercise the prudence that
an independent nation should exer-
cise, and what is more, we have to
take into account the fact that as a
regult of our policy of non-alignment
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we have to stand gione in the protec-
tion of our frontiers, until the consci-
ence of the world Is aroused, or what
13 more, the interest of the world is
aroused and the aggressor 1s stopped,
while we should have knowledge of
all that, I would submut that it would
not be a good service to thus country
or to the wider cause of world peace
and co-operation for us to in any way
subscribe or to contribute to a psy-
chosis of war

It 1s quite true that during a defence
debate we must talk about weapons
We must talk about explosives, about
ships, aircraft and so on, just as when
we go to a hospital we see mostly
sick people But that does not mean
that we want the world to be sick
or that we want people to go to hos-
pital 1n order to be Dbetter Our
defence forces are peace forces There
are three main objectives to our
defence policy and organmisation They
the armed forces are not organised,—
let me say quite frankly, though
everyone knows it—they are not con-
ceived, they are not organised and
they are not equipped to act be,ond
the frontiers of our country I believe
one of the first things that we did
when we attained independence was
tc withdraw the few air force planes
the British Government in India had
in Iraq at that time We have not a
gun, nor a soldier nor an airplane
anywhere 1n any territory that 1s not
m our junsdiction except as part of
our mihitary missions or as in Indo-
China or in Egypt where they are
performung international duties

Negatively that 18 our role Posi-
tively our position 1s to defend the
frontiers of our country and those
frontiers—in order that there may be
no mustake about it; I hope to come
back to it later—are the frontiers of
the territory of the Unton as estab-
Lshed by the Constitution And
those frontiers would be defended not
only to the best ability of our armed
forces, but also with all the determi-
nation of the masses of our people
are behind them No army can defend
the frontiers of this country if behind
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it were not the people who wanted
it to be s0 defended The best army
would not be able to survive the
onslaught of a conquering army, it
behind the lines there were disrup-
tion, discontent, starvation, famine
and lack of hope

For this reason among others
when we speak m terms, as someone
did, of the comparative expenditure
of America and the UK —I may be
foreign and not regarded as advocat~
ing defeatist counsels—we have also
to look at the amount of resources we
have at our disposal The per capita
income in the United States is
Rs 9,2000, 1n England, it 1s Rs 3,080,
and here 1t 1s Rs 2562 There must be
some relaton between this and the
money one can afford to spend

It 18 quite true that the pnnting
press at Nasik can print notes, but
unle there 1s some relation between
that and the economy, they won't buy
anything much

Therefore, what I would lke to
emphasise s the fact that while 1t 18
not possible, in our circumstances, 10
think of large forces, we can have
forces that are qualitatively efficient
We can have people who can render
a good account of themselves The
morale of our pcople, the quahty of
our equipment, the condition of the
equipmtnt, the brains our officers use
in learning strategy and in using
imagination, the capacity for adapta-
tion and improvisation, the lack of
blind adherence to past formula and
at the same time, lack of blnd fana-
tasm which rejects past but souhd
formulac,—these are things that have
to make up for the lack of our mate-
rial resources

This year, Government is asking for
Rs 50 crores more in these estimates
This will be spent largely on re-
equipment. It 18 accounted for by the
increase in cost, a8 1 said,—and I am
not in a posiion—to give detauls, it
is also partly caused by the expansion
of the natal and the air arm. It is
also brought sbout by snother and
more key expenditure, namely, the
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mcreased contributions and effort

being put into our training establish-
ments

As important or even more import-
ant than any equipment, our gunnery,
equipment or any other projecte in
ses, air or land, are thdse establish-
ménts in Kadakvasla, Dehra Dun,
Wellington, Jodhpur and in Bombay
where our training establishments of
the three forces are And, one is
happy to think that 1t is these estab-
lshments that are giving to the armed
forces officers needed No one, I hope,
w11l suggest that I am saywmng that
efficers alone make the Army, but
of the Army must have leadership, the
training that comes out of the Army,
and the lessons that they learn there
What 18 more gratifying 1s that this
country is making a umque contribu-
tion, the contribution of non-conflict
between the three wings of the Armed
Forces In this they are making a
greater contribution than anything
which has happened in the history of
the Indian Army right through its long
past

Among the criticisms that have been
raised ¥ith 1egard to Ordnance Fac-
tories 1s one of surplus equipment and
s0 on I would hke for a moment to
deal with this question of surplus
equipments beciuse whatever Govern-
ment 1s in offce whoever 18 Defence
Minister, there will always be Defence
stores for disposal and the reason 1s
very simple What 18 the purpose of
these Defence stores They are not
museum pieces, their life 15 lhimuted,
whether it be explosives or even
mechanism of any kind because some-
thing else takes 1its place, espeaially 1n
modern techmique Therefore, 1t will
last for anything like 3, 5 or 10 years
as the case may be So, it 18 not sur-
plus in the sense of having resulted
from over-ordering or bad estimating
It is surplus in the sense that they
‘thave become old editions Now if a
lawyerhutobouptodate,hewlll
have to get rid of old books or, other-
wise, he may be quoting wrong law.
Similarly, In the Army, 8n Amy
which is dependent on out of date
wespons would not be able to fight
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efficiently There has been no over-
ordering m our Army and wherever
there are indications that there have
been much pruning has been effected.
It has been pruning which has moved
very close to the limits that prudence
allows While 1t 1s true that Parlia-
ment 18 generous in regard to Defence
grants, the Finance Minister who 1s the
house-keeper has to make things go
and we )ust canrot eat guns There-

fore, other things have to be looked
into

The second point 1n this 1s that even
if we had all the money we need, and
even countnes which are gethng
enormous amount of arms dumped
upon them as a result of military axd
if they have to use them properly
there has to be an industry at the
back Unless there 1s a pfoper amount
of industrialisation, it 18 quite 1mpos-
sible 10 replemish the wastages, to
repair the machines and move them
mmto action Indeed, m many cases
they can be an impediment rather than
an assistance to warfare

There are certain specific matters of
waste about which 1 would hike to say
a word or two Each year, this House
draws attention, and nghtly, if I may
say so to the question of covered
accommodation of our equpment No
one 18 more conscious than the
Defence Minstry itself with regard to
this problem of our equpment, parti-
cularly, vehicles, armoured or other-
wise lying out 1n the open and there-
by, to a certain extent, suffering dete-
noration

In the last 7 years, Government
have provided 23 lakhs of acres of
covered accommodation It stil re-
quires, as we stand at present and not
as we shall be tomorrow or the day
after, another 15 lakhs There s
much other considerable amount of
equpment lying in the open and, I
think, it is deplorable state of cir-
cumstances If there is no building
material or the resources for us to do
thus, then we must make things do I
there 1s no cement or steel that can be
allogated for this purpose—the alloca-
tions have been generous in the
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context of our resources-—it is
not because the Army leaves
it by neglet or the Armed
Forces leave them by neglect
outside. Just, we have not got the
accommodation and, therefore, we
have got to take the rough with the
smooth. Equipment, probably, wears
out quicker. On the other hand, there
is the impossibility of finding the
resources. Government are doing
everything to complete the construc-
tion of building accommodation of
Ordnance Depots with the least possi-
ble delay. They are alive to the
danger of dcterioration of stores if
they are allowed to remain in the
open. The present stress of economy,
the lack of adequate funds, shortage
of building materials like steel and
cement are likely to retard for some
time progress in this matter. It is
my duty to this House, to tell you the
facts as I know them. These are within
the limits of my responsibility.

Reference has been made to labour
problems. Of course, the House will
forgive me if I take these points raised
in out of turn because I have noted
them in the way they were raised.
The Defence Ministry is in the happy
position of saying that by and large
its relations with labour are sound and
healthy. Its relations with the princi-
pal trade unions and the overall trade
union in the organisation, which is the
Federation of Defence Employees is
based upon a sense of partnership as
it works through a negotiating machi-
nery which, at the top, is presided
over by the Defence Minister, with the
Vice-President elected from the
employees side. These are levels of
negotiation right through the industry
The Federation of Defence Em-
ployees is an independent trade union,
in no way sponsored by the Ministry
or controlied or run by them and they
federate all the trade unions that are
recognised which are in Defence estab-
lishments.

There are also Weifare Committees
where there are not actually trade
union organisations either according
to the regulations of the Army Act or
the Air Force Act or for other reasons.
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Shri 8, M. Banarjes: May 1 submit
that this negotiating machinery work-
Ing in the Defence establishments is
most inefficient and deplorable. In
the Air Force and the Naval yard
there have been many strikes. This
negotiating machinery is not functicn-
ing because some of the Group Cap-
tains do not want them.

Shri Krishua Menon: Mr. Speaker,
1 must say—and you will agree with
me and the House will agree with
me—that reflections on {ndividual
officers bearing commissions of this
country are rather regrettable. If
there is a responsibility in this matter,
that responsibility rests on me and I
am prepared to take it. If there is no
negotiating machinery in some places,
it is due to the practical circumstances
that exist there, where the bulk of the
people may not be in the Armed
Forces, where there may be sensitive
parts where outsiders may not be
admitted or it may be that they are
passing through temporary phases. I
can quite understand the hon. Member
is not able to know about it because
he has not got the informatien.

Shri 8. M. Banerjee: 1 know, 1 have
represented the Defence Employees
Organisation. 1 have negotiated seve-
ral times, in the negotiating machi-
nery. That is why I am in the know
of it.

Shri Krishna Menon: I have not
understood it. If it is a part of Labour
negotiation, it is on the labour side
and the labour will discuss it. If the
Defence is the employer then they
must discuss it with the negotiating
machinery.

The same applies to the engineering
aspects of the Army and the negotiat-
ing machinery there iz in a healthy
condition. So far as the Ministry is
concerned, it recognises the process of
collective bargaining. It has no desire
to ride rough-shod over the opinions
of people who produce the woods that
are necossary for the defence of our
country.
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establishing lisison or
contact or access at ministerial or offi-
cial level at any time.

Questions were also asked in this
connection with regard to the
retrenchment of surplus labour. My
colleague, only two days ago, in
answer to a question said in the House
that there was no surplus unskilled
labour in the Ordnance Factories.
Until the end of September, 1956, five
thousand pecple were retrenched
Retrenchment was partly necessary
on the recommendations of a previous
committee appointed for this purpose.
But, out of the five thousand retrench-
ed, 3,600 have been found other alter-
native employment. 900 or so did not
want to be employed. That leaves a
very small balance. 1 have not got
figures for the last few months. There
18, however, a very special organisa-
tion 1n the Directorate of Resettle-
ment and Employment which deals
with this matter If the retrenched
people do not want jobs or do not
register themselves, it becomes diffi-
cult for them to get employment

Questions were raised with regard
to the special treatment or special
facilities or circumstances resulting in
the intake of cadets coming from a
certain part of the country alone. I
want to assure the House and the hon.
Member who had doubts about this
that there is no longer in the Indian
Armed Forces any tradition of the
martial races There 1s no attempt to
bring in anybody because they come
from one part of the country or keep
out somebody because they come from
some other part of the country.
Admissions in the Academy are on the
basis of competitive examinations and
I am sure the House would not want
the executive to tamper with this
independent machinery. These exami-
nations are held in different cen!
There are more centres in the
mentioned. That is because there

H

are
more candidates in that area. The
oentre follows candidates; the candi-
dates do not follow the centre. There
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is no reason to think that the estab-
lishment of the centre would increase
the number of candidates. 1 beheve
that this is a matter which requires
to be loocked into and to be seen.
whether there is any reason why
people from certain parts of the coun-
try come more into these Academies
than others. Partly the reason is that
some of these entrants come from
families who have been in the army
business for a long time; their fore-
fathers might have been in the army
and the tradition has gone on. But it
would not be correct for the Defence
Minister or the Government to inter-
vene in the process of examinations
and selections. These are done strict-
ly on an impersonal basis and the only
condition is merit, health and other
qualifications that are prescribed.

The hon. Member referred to the
pay of the army as being very low
and gave certain figures. There is no
need for me to concur in that view.
It 1 say that everybody's pay is low,
perhaps I may not be reflecting the
Gov ernment view or even the views
of the House The fact does remain
that the economic standards or salaries
in this country are lower than corres-
ponding salaries elsewhere except per-

haps the French Army (Interrup-
tion)

Shri Birendra Singhji: What does a
post-man get?

Shri Krishna Menon: The pay and
allowances in the Army are not com-
parable with post-man’s salaries
because he receives the whole of the
emoluments m cash. In the Army
there is not a basic wage of Rs. 20 as
was suggested but Rs. 30 to which
should be added a dearness allowance
of another Rs. 20 and also payment in
kind which, in 1949-50, was estimated
at Rs. 69—that is to say, on the basis
of Government bulk purchases and
not as they would be in the ordinary
bazar. So, on the 1849-50 level, the
actual emoluments of the low paid
soldier of the Indian Army is Rs. 119-
and not Rs. 20. I will not say that this
is a princely salary but with the
allocations that are available and tak-
ing ioto account the other employess.
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<f the Government, this is the position
that at present exists.

At the same time, another hon.
Member raised the question that when
& man went on leave, he was not
given his ration allowance. I am
happy to say that this state of affairs
to which the hon. Member referred
will no longer be prevalent since in
the last two months the Government
having looked into this question, fully
believes that the soldier is entitled to
full ration money when he goes on
leave. It is his ration and nobody
has taken it. Today a man in the
Army would get Rs. 1-1-0 per day in
lieu of his rations which he does not
consume and an Air Force man gets
Rs. 1-3-0 while 2 man n the Navy
would get Rs 1-4-0

With regard to the retirement age,
there have been some remarks. From
many points of view 1t is rather pathe-
tic to think of a man retiring from
active service at 45. But, as I said in
the case of the Navy Bill, 1t 1s neces-
sary to look at the facts as they are.
Any officer who holds a substantive
rank of the major or below, if his
record and character roll are good
and his health is good is entitled to re-
employment He can go on even after
50 till the appointed day for full
period of the pension Indeed,
we have employed many people
in the Defence Forces in this way-—not
only officers but other persens also
As time goes on even the age of 55
would be comparatively low 1n this
country with the improved standards
and longer expectations of life. So, the
position 1s not as bad as was put for-
ward.

Reference was also made to the
educational facilities with the sugges-
tion that educational facilities ought
to be extended for the children of
Armed personnel of other ranks. Some
apprehension was also felt that these
educational facilites are not in the
main meant for the poorly paid ranks
of the army. There are four army
schools: in Ajmer, in Bangalore and
two other places. On an average
those schools have about 300 pupils
each. Out of these 300 pupils,

the largest number are the chil-
dren of junior commissioned of-
cers. The next large group is that of
the children of other ranks. The next
is that of the outside personnel who
do not belong to the army. They are
day scholars from outside. The small-
et number are the children of the
officers. There is no reason for the
apprehension that the public expendi-
ture 1s disproportionately larger in
r<gard to officers’ children. Though we
have four schools, we are not able to
fill them with the children of armed
Personnel and it is those places that
are available that are given to the
others. Maybe that after having look-
ed into it and if we are able to re-
organise and have better co-ordina-
tion with the other concerned Minis-
tries, something else might be done
but this 1s the position that we have
at present

Similarly, very legilimate concern
was expressed in regard to ex-service
men These men, whether it was the
present Government after Independ-
ence or men who have sacrificed and
who bore greater burdens in the
defence of the country or in the
promotion of causes which at that
time they and others beheved to be
worthwhile, “re men of fine ability
and character. But, there 158 no census
of the total number of ex-service men
in this country. During the world
war, we had 25 million Immediately
after the war, they were quickly
demobihised An overwhelming msjo-
nty of them, 1 would say, have been
re-absorbed 1n the normal lines

So far as we know, 61,581 ex-
servicc men have been absurbed into
Government service.

Shri Warrlor (Trichur): What is
the number of those who have not
been absorbed anywhere?

16 hrs

Shri Krishna Menon: 1 said that we
have no census, no idea of the,total
of ex-service men in this country. A
great many of them would de in
other walks of life; probably pros-
perous, probably not, but they
not be found. At any rate, there are
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41,501 who have been absorbed in
Government service. 31,234 have been
sbsorbed into private mdustries
There, however, is still a considerable
problem, but we can only deal with
those who register for employment
It is not possible for Governmeat to
g0 and scour the country to ses where
the ex-service men are It 18 only
those who register for employment
that can be provided for

Questions were raised with regard
to cantonments It is almost a hardy
annual, I am told 1 have seen ques-
tions about it Mr Speaker, I hope
the House will bear with me 1f I deal
with this matter, which 1s of some
considerable importance to the morale
and all those consideration about
which the House was apprehensive a
little while ago These cantonments
are in reality, and certainly in origin,
rulitary estates They were original-
ly and pnimarily established for the
housing of personnel of the Armed
Forces, and in the historic circum-
stances of that time they came to
have a better standard of hygiene,
sanitation and all the rest of 1t ‘They,
therefore, became very good property
and other people went 1n

The position with regard to canton-
ments is that in six of them arrange-
ments have been made whereby m
the administration there 1s no dis-
panty in members, between the
representatives of the Armed Forces
and the clected representatives of
the civihan population who Lve there
This was an experiment that was
trnned We think it has worked suc-
cessfully and 1t 13 _hoped that it can
be spread It 15 not possible to hand
over these cantonments in thei® to-
tality, because In almost all canton-
ments there is one area which is more
or less a civilian ares, and the other
area is occupled by mlitary per-
sonnel. It iz not possible to hand
over any of these cantonments in the
totality to any other and exclusively
aon-military administration.

I think it is interesting that some
of our States are thinking in terms of
establading similar areas, or setting
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up similar arrangements for  their
police forces in order that they may
be better organised and have a more
comfortable existence Where the
cantonments, for one reason or
another, have become exclusively civil
areas the Defence Ministry has hand-
ed them over to the municipalities
There 1s no desire to establish a
“Military Empire” 1n these areas

One of the next important guestions
raised was with regard to the Baldevy
Singh Report I believe my predeces-~
sors have been asked this question
year after year This report has been
implemented for the most part There
are Production Boards 11n the
Ordnance Factories, which was one
of the main recommendations contain-
ed 1n that report There has been
modernisation of equipments, there is
civil trading, there is retrenchment
ot surplus labour, setting up of Boards
of management and so on, which are
some of the more important recom-
mendations So, to a very consider-
able extent the report has been im-
plemented

Shri S. M. Banerjee: May 1 enquire

Mr. Speaker: Order, order Let the
hon Minister finish his speech If
there are any pomts on which the
Member wants further elucidation I
will allow hum to put one or two
questions 1n the end

Shri Krishna Menon: I am asked,
Sir, why this report 13 not published.
So far as I am aware, 1t is not a
secret document At the same time,
it has not been published It could
have probably, been published, then
I cannot speak of that time, though
Government 1s continuous But, just
now, after seven years to pick up a
report of that kind and publish it
may not reflect the conditions of the
time However, 1 am quite prepared
to consider the situation.

With regard to Ordnance Factories,
during the last two months an inten-

sive effort is bemng made to plan pro-
duction 1n such a way as to set tar-

gets for Indianisation of equipment.
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This machinery consists of various per-
sonnel in the respective organs of
the Defence Organisation and is under
the chairmanship of my colleague, the
Deputy Minster, and it 1s hoped that
it will be possible to streamline the
establishments to be able to think of
items of production that are capable
of being done in these places even
af they are only part items of any
foreign egquipment The Defence
Minustry is well tuned to the idea
that we must aim at self-sufficiency

There were 8 number of questions
relating to the National Cadet Crops
1 have myself shared some of these
doubts about them These questions
have ansen :n my mind and, there-
fore, I welcome them My friend
from Mysore asked, why all the
money was not spent I confess it
offers a bad piece of accounting on
our part The cost of the National
Cadet Corps camps has to be paid half
by the Central Government and half
by the State Governments We have
not received from all the State Gov-
ernments the expenditure incurred,
and that 13 why the money remains
unspent And, what 1s more, this
arrangement of half and half has
worked only for the last two years
and neither the States nor the Cen-
tral Government has had adequate
experience in regard to this matter

So far as the Auxibary Forces are
concerned, and m connection with
which the problem of conscription,
has been raised Much has been
advocated from many sides of the
House Here, Mr Speaker, since this
1s the one occasion when all defence
policy can be comprehensively spoken
about, I think we must have again,
a sense of realism Is there any-
one m this House who thinks that
excluding the female population,
which I am afraid some people would
protest against, are we gomng to
conscript some 50 million or 60 million
people into our Forces® Are we going
to have selected conscription, conscrip-
tion by lots, by communities or
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castes” In what way is that conscrip-
tion to be done? Secondly, the in-
crease of size of an Army, if it was
desirable, 13 not merely persops—
particularly m a country like ours.
Man-power, if conditions offered are
reasonable, 1s not the most difficult
problem It 1s equipment A modern
army without equipment is dead be-
fore it starts

Therefore, while we may if the
parhament so decides conscript men,
we cannot conscript the resources to
buy the equipment as they are not
there to be so conscripted Even if we
had financial resources, we cannot get
the equipment

That leads me to deal with one of
the observations where it was said
that we were buying so0 much
of British equpment and for
their benefit I wish from some points
of view the facts were true It 1s
very difficult to attain equipment It
requires a great deal of diplomacy,
pressures and all kinds of things like
that

In the National Cadet Crops there
are two sections, junior and senior
and 135,000 cadets There are both
girls and boys in this National Cadet
Corps In the Auxihary Cadet Corps
thcie are 650,000 cadets These
national organisations, which are in
a8 sense a reservoir of our defence
power, have rendered a very good
account of themselves, and anything
that we can do to encourage them,
not only by expenditure but also by
othe.r means, must be done

One of the mam problems in regard
to this is to find the officers for train-
g them The Indian Army today
135—I cannot give you the exact figure
—short of a great number of officers
It 1s only durning the last two months
that about 2000 officers who have
been holding temporary commissions
for periods ranging from anything
from 5 to 12 years were ordered 0
be permanently commissioned. There-
fore, this anomaly of people doing the
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job but not having the position
or remuneration of others performing
the same or similar duties has come to
an end. Of course, it will take time
before proper selection bodies are set
up and the procedures that are neces-
sary are gone through, but very soon
these will become permanent Com-
missioned Officers. Even then we are
very short of officers.

We are asked why we should not
abolish Junior Commissioned Officers,
or the Viceroy’s Commissioned Officers,
as they used to be called. Here
again, one has to be realistic about
the situation  This 13 not peculiar
to our army. In the other armies also
there are commissioned officers and
other ranks; 1n between them are
warrant officers. We call them junior
commussioned officers. If we are to
abolish them, where we have 12
officers commissioned, we should have
to have 35 officers We have not got
the personnel or the money These
jumior commissioned officers are a
very important element in the army
and they establish a kind of con-
tinuity as 1t were between the other
ranks and officered ranks which in
the history of this army is still some-
what necessary What 1s more, what
would we do with the existing junior
commuissioned officers? So, at the
present moment there are no objec-
tive circumstances which perrmt the
revision of these arrangeinents.

In the Terntorial Air Force there
are five squadrons and two more are
soon to be formed. There 1s no diffi-
culty whatsoever i1n finding recruits
for the air squadrons, but there is
plenty of difficulty in providing them
the aircraft. It is possible that in the
months to come we may be able to
improve the situation I may also
say that a great many of the young
men who join the Territorial Air
Force desire and do join the regular
Air Force afterwards.

There are a consideraple number
of other matters that have been rais-
ed, but as time has oveitaken me. 1
am afraid I will bave to skip some
of these things. I am happy that the

25 JULY 1087 Demands for Grants  §216

Member from Mysore has stated the
role of the army and the contribution
they make and its place in our life,
As the Defence Minister of this coun-
try 1 am happy to say that between
our citizens and our armed forces
there is no conflict and there is no
friction. Armed forces personnel are
welcome wherever they go, whether
it 18 an operation area like Kashmir
or much more peaceful and remote
part in the north, east, west or south
of India

So far as our international relations
are concerned, they have in the last
two years of our independence
acquitted themselves with greater
glory no less than any soldier in the
fields of battle could have won.
whether it be in the narrow strip
in Korea, or the handful of officers
we have in Indo-China, mostly in
jungle areas, or now our battalion in
the Gaza strip, they are priceless
ambassadors of good will. They
carry with their persons unannounced
propaganda as it were. They behave
with dignity. but without pomp and
show and they are welcome where
they go They do not create the
social problems which are usually
associated with foreign soldiery in
other lands Therefore as Defence
Mimster it 1s my privilege to pay &
tribute, not merely to the officers—
because it is expected of them on
account of their education and the
opportunities they have-~but what is
rightly or wrongly called the com-
mon soldier, the ordinary man who
shoulders the rifle and today lus
machine-gun, who went i1nto Korea
without arms practically and behaved
for the first time in the history of any
country as a Gandhian army, as s
peace army, trying to separate the
hostile forces. It was a job for season-
ed diplomats and not for soldiers and
our soldiers proveq equal to the task.

1 regret very much the observations
which may have the effect of not des-
pondency, but some feelings of dis-
tress among both our civilian and
armed forces in the Defence Ministry
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and that is the reference about the
civilian high hating the soldier or
the soldier high hating the civilian.
I am a new-comer; I am a stranger to
the Defence Ministry. 1 have not
encountered, Mr. Speaker, any such
thing, and if 1 will not be misunder-
stood, I am confident that 1 shall not
encounter it, because 1t will not be
tolerated. The relations between our
civil servants, that 1s the civihan part
of the Defence Ministry, and the arm-
ed forces officers we come across are
of a very healthy character. They
recognise the difference in their func-
tions. They sit on the same commit-
tees; they share the same social life
and they all have a realisation of the
common purpose, namely, service of
their country

References were made to the De-
fence Minister being a lucky man, If
1 have any piece of luck it is in the
persohnel, it 18 in the quality of the
staff in the armed forces and on the
Defence Ministry end my colleagues
on either side of me on bench.

An Hon. Member: Both sides

Shri Krishna Menon: Therefore,
any suggestion that there is a civil
war inside the Defence Ministry
would be not only be contrary to
facts, but a disservice to the cause of
the solidarity of the forces that con-
tribute to our defence Mr Frank
Anthony who mentioned 1t must have
had some element of reason for that;
but if that is so, it is probably his-
torical and I am not a student of
military research and therefore I
would like to leave it alone.

The distinguished Member from
Mysore asked whether there was a
fitth column and whether there would
be anythung lke Pearl Harbour in
India. There certainly would not be
a Pearl Harbour, because if there are
any attacks on this country, it would
not be from the ses. But whether
there would be a sudden attack or not
1 cannot tell you. But our people
should not be led to nurse or accept
a condition of alarm and apprelien-

+

sion. The first element of defence is °
confidence. If our country, it the
frontiers of our country are violated,
whether our army is well equipped
or ill equipped, whether it is weak
or strong, we shall defend it to the
best of our ability; What is more in
regard to the question, of aggression,
on our territory, it was my duty to
tell the Security Council in another
context, aggression on any part of
Union territory is aggression against
the Union. Any further aggression on
any part of the territory of our Union
will be an aggression on the whole
of India and will be met in that way
and to the best of our ability. That
18 the view of the Government which
has been reiterated without reserva-
tion 1n places where such communica-
tion ought to be made.

So far as fifth column in the coun-
try 1s concerned, with great respect,
Mr Speaker, that 1s the concern of
the Home Minister, so far as this
Parhament 1s concerned.

I am in the happy position to say
that military intelligence functions
well m the army and I may tell the
House in striet confidence that 1t is
pretty good! The army knows more
or less what goes on; it is their busi-
ness to know But the actual deal-
ings with such hostile elements and
things of that character are largeiy
matters of internal admunistration and
not withun the purview of the Defence
Minustry and it would be improper
for me to go into that mutter.

With regard to the navy, 1t is true
that our navy is a small navy But
it 1s a navy of quality, which will
stand comparison with any navy in
the world including the navies of the
great countries so far as jts per-
formance 18 concetned. In a few
weeks or days from now we will be
commissioning another cruiser which
will go round the world, or go to the
western hemesphere, Canada and
United States, and return here. These
naval vessels again have been very
good ambassadors of our international
relations. The Chief of the Naval
Staff and the Navy would be vesy
happy it in the cruise that they will
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have from Bombay to Cochin, a few
Members of this House and the other
House would care to join them for a
few days. The necessary arrange-
ments would be made through the
usual channels.

I have very little more to say except
that I am happy that the comments
that are made have been largely of
a constructive character. They have
by the detailed references to various
points raised by themselves disapprov-
ed the suggestion that military and
defence affairs are a closed book.
They are a book which can be opened
at certain pages. There are certain
parts of the defence arrangements,
which it is not necessary even for the
Defence Minister to know in its
details, unless he wants to. But there
is nothing that is kept back just for
the fun of keeping it back. I do
want to say that some of the informa-
tion sometimes asked for, if it is given
in public, would only assist those
who are not well-intentioned towards
us; it will weaken such strength as
we may have.

We were asked about the quality of
certain weapons and whether we were
making anything beyond small arms. I
see no objection in saying that we have
advanced from the stage of making
small arms. For exemple, we make
in this country today—if it
is not a published information, it
should be published, because nobody
knows the designs—hollow charge
missilies which penetrate many inches
of steel. We are also manufacturing
many other weapons,

The other ticklish question I was
asked was, whether the Defence Min-
ister would say in this House whe-
ther the air power of Pakistan and its
armour, tanks and other things were
today superior to the armed might of
this country as a result of American
aid. With all the responsibility that
rests upon me, all that one can say
is that during the last two years, the
air strength of Pakistan has increased
phenomenally and so have her arms.
1 am not in a position for reasons that
must be obvious to the House to state
the quantum of these supplies, but it
is not a matter that escapes our
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attention and we have fair idea of it
It is necessary for us to know this so
that if the time came—we hope it will
not. Our policy is not one to be in a
state of armed poise in regard to
Pakistan. We will try to cultivate
friendly relations if we can, but if in
spite of all efforts we should fail, and
if this land of ours should be invaded
once again as it was in 1947, then any-
one who comes here will get not as
good as they give, but worse.

It is a matter of deep regret that a
country like ours should have spent
last year 24 per cent of our national
revenues, this year 38 per cent ex-
cluding the railway budget and 22
per cent including the railway budget,
or 10 per cent of our national re-
venues if we include the State
revenues in our total] on what is in
the last analysis something that does
not produce food or comfort, but just
produces discipline and a lot of other
things including national security. *
Without this feeling of security we
cannot develop. I confess all that.
But it is a factor that arises out of
the disturbed conditions of a world.
We cannot live isolated from the
context of a world that is divided
against itself. It is divided into
camps, and man has not learnt to
live in peace with his neighbour but
invaders instead that" peace is
balanced on one, two or three bombs,
as the case may be.

Therefore, we are in this position,
Sir, where we have to ask Parlia-
ment for more money than last year,
where the cuts that we effected in our
forces had to be restored, though we
are advocates of disarmament. Of
course, there is nothing to be ashamed
about it, because the total size of our
army compared to the 1,200,000 square
miles of our territory, the size of our
navy in comparison to 3,500 miles of
our coastline, and all these forces in
the background of a 400 millions
population and the circumstances that
surround us is infinitesimally small
But, it was the desire of our Govern~
ment, as you know from the Five
Year Plan, to cut it down further. In
fact, we had demobilised and dis-
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[Shri Krishna Menon] .
banded pecple; now we have to take
them- back at great expsnse- It is a
matter of very great regret to us and
one hopes that with the changed cir-
cumstances across the border, particu-
larly with the evolution of world
opinion, the lowering of tensions in
the world and the contributigns that
the foreign policy of this country can
make and not least of all, the indus-
trial, economic and social strength of
this country coupled with the soli-
darity of our people will bring a time
when tensions on our borders will
come down.

Shri S. M. Banerjee: The non
Minister just referred to the Defence
Production Board m the ordnance
factories for stepping up production
May I know whether any request of
the Defence Federation to include a
representative of those who produce
15 bemg conceded, because they
personally feel that valuable sug-
gestions were given by the various
unions in the federation .

Mr. Speakerr The hon Member
ought not to make a speech

Shri 8. M. Banerjee: I want to
know whether something has bcen
done about this

Mr. Speaker: He only wants to
know if any of the workers will be
ntroduced into the board

Shri Krishna Menon: That 1s the
1dea of trying to get co-operatjan bet-
ween the producers and the em-
ployers These are matters of nego-
tiation There is a meeting taking
place very soon between the
employees’ side and ours Conditions
vary from factory to factory’ If I
may say <o with great respect, this
18 a question which 1s best discussed
with the employees themselves until
some results can be achieved.

Shri B. S. Mnrthy (Kakinada—
Reserved—Sch Castes): The hon.
Minister said that admission into the
Miltary Academy is done by compe-
tition. May 1 know whether it has
ever occurred to the Minister that
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there would be ahy possibility of
socially backward communities and
Scheduled Castes competing and
coming out successful in these compe-
titions? I not, what are the other
methods the Minister is thinking of
to see that equal opportunities are
provided for these communities?

Shrl Krishna Menon: My_answer is
two-fold I do not think there is
any community or individual so back-
ward that given the opportunity, it
or he cannot do the same thing as
anybody else I do not subscribe to
the notion that some people are blo-
logically different from anybody else
i this respect What we have to do
1s to provide the opportunity to
develop economucally and educa-
tionally. -

Secondly, on a short-term basis, I
am certainly prepared to consider
this question and take the advice of
Government on the matter But if
we introduce any step on grounds of
community—martial races and non-
marhal races, one fellow looking down
on the other because he comes from
this community or that—that will
ruin the discipline of the army and
prevent the day when all the differ-
ences 1n the armv will be levelled out.

Shri S, M. Banerjee: May I know
whether the discrimination existing
between Class III and Class IV of
the indusinal and non-industrial
employees, which at last has been
removed 1n the Rallways and in Posts
and Telegraphs, 13 going to be remov-
ed in defence establishments also?
May I know whether it 1s being con-
sidered? ,

Shri Krishna Menon: This matter
cannot be dealt with by an answer to
a question It has relation to the
Indian Armed Forces Act, the Indian
Air Force Act and the Bill that is
before us in Parliament and various
other ' jssues  Qur establishmeats
contain labour forces of a very very
mixed character; their functions and
circumstances also vary from gne to
the other As I have said, I cannot
deal with it by way of questton and
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answsar. Our relations with the
employees are very good and we can

discuss any matter with® them,

Mr. Speaker: Does any hon. Mem-
ber want any of the cut motions put
specially to the vote of the House?

Some Hon. Membévs; None.

Mr. Speaker: I shall now put all the
cut motions to the vote of the House.

All the cut motions were put and
negatived.

Mr. Speaker: The question 1s:

“That the respective sums not
exceeding the amounts shown in
Hhe fourth columnn of the Order
Paper, be granted to the Presi-
«dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 3lst
day of March, 1958, in respect of
the following heads of demands
entered in the second column
thereof: —

Ao o
Demands Nos —8, 9, 10, 11, 12
and 106"

The motion was adopted. =

({The motions for Demands for Grants
which were adopted by the Lok
. Sabha are reproduced below.
—Ed])

DemAND No 8—MinisTRY OF DrrEnce

“That a sum ‘not exceed-
mmg Rs. 20,69,000 be granted
to the President to complete the
sum necessary to defray the
charges which will come in course
of payment during the year
ending the 31st day of March,
1058, in rTespect of Ministry of
Defence’ ”. N

Drmanp No. 9—DEFENCE SERVICES,—
ErrzcTIvE—ARMY

“That a sum not exceed-
ing Rs. 1,00,35,66,000 be grahted
to the President to-commplete the
-um necessary to defray the
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charges which will come in course
of “ payment during the yesr
ending the 3ist day of March,
1968, in respect of ‘Defence
Services,. Effective-Army’ .

Demanp No. 10—Drxrxncy  Skavieas,
ErrecTIvE-NAvVY

“That a sum not exceed-
ing Rs. 9,34,16,000 be granted
to the President to complete the
sum necessary to defray the
charges which will come in course
df payment during the year
ending the 31st day of March,
1958, in respect of ‘Defence
Services, Effective-Navy’”.

Drmanp No. 11—DErzNcE SBRVICES,
ErrecTIVE-AIR Force

“That a sum not exceed-
ing Rs. 40,72,54,000 be granted
to the President to complete the
sum necessary to defray the
charges which will come in cqurse
of payment during the year
ending the 3ist day of March,
1958, in respect of ‘Defence
Services, Effective-Air Force'.”

DeEMAND. No. 12--DErFgNCcE SERVICES,
NoN-grrecTIVE CHARCES

“That a sum not exceed-
ing Rs. 7,53,00,000 be granted
to the President to complete the
sum necessary to defray the
charges which will come in course
of payment during the year
ending the 3ist day of March,
1958, in respect of ‘Defence
Services, Non-effective Charges’.”

DeManNp No. 106—Drrznce Carrrak
OouUTLAY

“That & sum not exceed-
ing Rs. 145833000 be granted
to the President to complete the
sum necessary to defray the
charges which will come in course
of payment during the yesr
ending the 31st day of March,
1958, in respect of ‘Defence Capi-
tal Qutlay'”.
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MiNisTRY or EDUCATION AND SCIENTI-
ric ReszanchH

Mr. Speaker: The House will now
take up discussion of the Demands
for Grants Nos 13, 14, 15, 16, 17, 18,
19, 20, 21, 22 and 107 relating to the
Ministry of Education and Scientific
Research As the House 18 aware, 4
hours have been allotted for the De-
mands of this Ministry

There are a number of cut motions
to these various Demands Hon
Members may hand over at the Table
within 15 mimutes the numbers of the
selected cut motions which they pro-
pose to move I shall treat them as
moved, if the members in whose
names those cut motions stand are
present 1n the House and the motions
are otherwise m order

DemanND No 13—MiINISTRY OF Educa-
TION AND SCIENTIFIC RESEARCH

Mr. Speaker: Motion moved

“That a sum not exceeding
Rs 65,24,000 including the sums
already voted on account for the
relevant services be granted to
the President to defray the charg-
es which will come in course of
payment during the year ending
the 3Ist day of March, 1958, in
respect of ‘Ministry of Education
and Scientific Research’"”

DEMAND No 14—ARCHAEOLOGY
Mr. Speaker: Motion moved

“That a sum not exceedings
Rs 56,54,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1858, in res-
pect of ‘Archaeology’”

Demand No 15—SURrvey OF INDIA
Mr. Speaker: Motion moved:

“That ¢ sum not exceedings
Rs 96,16,000 be granted to the
President to complete the sum
necessary to defray the charges

which will come in course of pay-
ment during the yeur ending the
31st day of March, 1858, in respect
of ‘Survey of India’.”

DEMAND No 16—Boranicar Sugvey
Mr. Smker.: Motion moved:

“That 8 sum not exceeding
Rs 6,22,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come m course of payment
during the year ending the 31st
day of March, 1958, in respect of
‘Botanical Survey'”

DeEManp No 17—ZoOLOGICAL SURVEY
Mr. Speaker Motion moved

That a sum not exceeding
Rs 5,897,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1958, in res-
pect of ‘Zoological Survey'”

Demand No 18—GroLogicAL Survey

Mr Speaker. Motion moved

That a sum not exceeding
R« 55,62000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1858, m res-
pect of ‘Geological Survey'”

Demand No 19-——ScCIENTIFIC RESEARCH
Mr. Speaker: Motion moved

“That a sum not exceeding
Rs 2,07,78,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1858, in res-
pect of ‘Scientific Research’"”.

*Moved with the recommendatior of the President
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Drmanp No. 20—Orazr ScrEnTITFIC
DEPARTMENTS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,61,14,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending 81st
day of March, 1958, in respect of
‘Other Scientific Departments’”

DemManp No. 21—EpucaTtion
Mr. Speaker: Motion moved:

“That 8 sum not exceeding
Rs. 15,08,86,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1958, in res-
pect of ‘Education’”

Demanp No. 22—MISCELLANEOUS Dg-
PARTMENT AND EXPENDITURE UNDER
THE MINISTRY OF EDUCATION AND
SCIENTIFIC RESEARCH

Mr. Speaker: Motion moved:

“That & sum not exceeding
Rs. 1,85,54,000 including the sums
already voted on account for the
relevant services be granted to
the President to defray the charg-
es which will come in course of
payment during the year ending
the 31st day of March, 19858, in
respect of ‘Miscellaneous Depart-
ments and Expenditure under the
Minstry of Education and Scienti-
fic Research’”

Demanp No  107—Caritar  Ouray
or THE MINISTRY OF EDUCATION AND
ScntIrrc RESEARcH

Mr. Speaker: Motion moved:

“That 8 sum not exceeding
Rs. 1,83,17,000 including the sums
already voted on account for the
relevant services be granted to
the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1888,
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m respeet of ‘Capital Outlay of
the Ministry of Education and
Scientific Research’”.

Does the hon. Minister wish to say
anything to start with?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): I shall
reply at the end of the debate.

Mr. Speaker: Who begins on this
side?

Some Hon. Members rose

Mr. Speaker: Two names have
been given to me. If 1 have to call—
Shri H. N. Mukerjee first

Shrimati Renu Chakravartty (Bas-
hirhat): He will take his chance
next.

Mr. Speaker: No questian of chance.

Shrimati Renu Chakravartty: How
[CJ0 1 S

Mr. Speaker: Order, order. I feel
embarrassed so far as these matters
are concerned An 1mportant person
15 left behind and some other person
begins Of course, all of them are
important. 1 have nothing to say
against them Some are inescapable.
If they stand, they have to be called.
They contnibute to the debate from
therr experience. That is why they
are actually chosen as Deputy Lea-
ders To keep them behind and to
put some other person and then say,
I have not been called, 1s not correct.
I have already told the hon. Lady
Member. When she says, let so and
so be called first and then Shri H.
N Mukerjee, [ say, four hours have
been allotted for this, I may not be
able to allow more than one Member.
1t still she says that the other Mem-
ber would begin. I say, there would
not be any chance so far as that mat-
ter 1s concerned. I do not want to
inconvenience Shri H N. Mukerjee.
If he wants to speak, I would like to
call him first. The other hon. Mem=
ber may take his chance.

Shrimati Renu Chakravarity: That
is left to you

Mr, Speaker: Shri H. N. Mukerjee
{s not here
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Shrl Vasugevan Nair (Thiruvells):
Sir, I am very giad that you bhave
given a ruling, so to say, on the im-
portance of Members.

Mr. Speaker: No question of rul-
ing. Time iy hmited I cannot ex-
pand it . .

Shri Vasudevan Nair: While .iry-
ing to make certmn observations
about the activities of the Muustry
of Education and Scientific Research,
1 am fully consclous of the several
hmutations and checks that are be-
fore me I am referring to the fact
that Education 1s mamnly a State sub-
Ject.

1 was trymg to go through the de-
bate that took place last year on the
Mimustry of Education I read through
the speech made by our Deputy Mmn-
ister in reply to the several criticasms
made He advanced two arguments
m reply to the critiecisms that enough
advance was not made on this front
One of his arguments was that we
hsve very little funds We all agree
with the Minister We all understand
has difficulties Our Education Min-
wister and our Education Minstry
asked for Rs 1000 crores in the
Second Plan, but, mercilessly, our
Planning Commssion and other
authonities concerned gave only
Rs 807 crores So, it 15 quite natural
that there 15 a severe check on the
advance of education in our country

The second argument put forward
by the hon Deputy Mimister a year
ago was that mamly this i1s a State
subject, that we have very little to do
with this and that the Central
Government has very little physical
control, so to say, over the educa-
tional nstitutions 1n this vast country
‘That 15 also true

But, 1n that speech, the hon Mmn-
ister claimed two things He claimed
that the Government of India has
Qven grants to the State Governments
and to the various educational insti-
tutions m this country Secondly, he
sad, the Government of India is fur-
nishing leadersuyp 1n educational
planning  Naturally, the Govern-
ment of India is expected o give
leadership in educational plenning I
want to refer to that question in
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some detail. It s true, we have madd
a certain advance. I do not wish to
decry the activities of the Education
Minjstry as such in toto. The num-~
ber of our institutions, elementary
schools, secondary schools, Univrsi-
ties, Colleges and even Technical in-
stitutions has increased substantially,
I admt There 18 an advance.

But, when we look at this question,
we should also take into consideration
the target that was fixed. For ins-
tance, the Constitution itself directed
the Government, that within the
course of 10 years, we ghould achieve
the aim of universal compulsory
education up to the age of 14 But
now, that 1s the position. It is really
deplorgble The Planning Commission
1tself. gas accepted defeat It 13 said
on page 156 of the Summary of the
Second Five Year Plan,

“The country 1s sull far from
fulfiling the directive of the Con-
stitution But, 1t 18 necessary to
make every possible effort to
reach 1t within the next 10 or IS
years ”

It 1s really a very deplorable situa-
tion I do nmot want to blame' any-
bodv in particular Why should 1
blame the Mymster for 1t because
even a year ago, our hon Deputy
Minuster hamself has expressed, his.
deep concern over the situswon.

Shri'®. 8. Murthy: He 15 not De-
putyiMinister now

Shrl ‘Vasudevan Nair: I correct my-
self I am not a Member of the ruling
party

Shri B. S. Muarthy: That 15 why
you must be more careful.

Shri Vasudevan Nair: I thank you

Compared to the targét that was
fixed not only in the Constitution,
but also by the Planning Commission,
our achievement has not come up to
the mark That 13 my main ?dnt.

Another important question has to
be looked jnto by the Govt especially
a8 people, who give leadership in
educaty plannmng The Govern-
ment of India ought to look into
question of changing the conten
our sducation That is a very im-
portant matter We all know

LY
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histosy of our educatine, We. all
wanted to have 'm new content for
our education, a democratic, national,
popular content ¥ T can put it that
way. On that“questio, 1 think! the
lag is the gﬁntest.' The ‘humber has
increased, but the content, I am afraid
remains almost the same. There. also
I should like to quote an authority
on education. He is~none eise than
Dr. V. K. R. V. Rao, Vice-Chancellor
of the Delhi University. In his arti-
cle “Our Universities” in the June
issue of Education Quarterly, a pub-
lication of the- Ministry .itself, after
discussing the degenerate situation of
our university education, he concludes
thus:

“] believe therefore that our
universities should take positive
and purposive action to stimulate
in our student world the consci-
ousness of Indian culture, its
traditions and' its vdlues, and at
the same time an equal cons-
ciousness of the poverty and
misery that clogs the lives of so
many of our fellow citizens. Once
we get. a true understanding of
Indian cultyre and develop a
-living consciousness of our social
responsibilities, character follows
automatically. A

It is a very important pronounce-
ment of a very important. personality
in the field of education, and I hope
our Government and the Education
Ministry will give their attention to
this problem. I do not wish to deal
with this question in any more detail.
With regard to giving leadership in
educational planning, I wish to remind
the Minister that there is a great lag
in the matter of technical education
also. As I understand it, in the Se-
cond Plan we want to have a re-
orientation in our educational system
as a whole. We want to have more
of technical education, more technical
institutes, engineering colleges, a
large number of them, but what is
the position? If there was some kind
of leadership in planning from the
Government of India, I think there
wauld have been some. change_in our
State also. But what is the situation
gm'e? It is really an alarming situa-
an.
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In that smalf’ State théré are hearly
45 colleges and I believe: nearly: 'half
a’ lakh of students dre stedying 'in
those 45 colleges. I would submit that
out of these 45 colleges there: is
only one engineering eollege worth
the ndme issuing a degree ' in .the
engificering course: 7 1 admit there
are one or two more institutes where
students are coached and given dip!o-
mas.

Every year pnvute managemmts.
individuads, certain associations and
mxssnona‘hes come forward and start
colleges, and I'may submit many -of
them make plenty of money out of
this business, but they are not ‘pre-
pated to 'start tethnical institutions
becduse it Is an expensive -uffair. It
xsnbtasgoodbusinessasmenmniu
of arts colleges. So, what being done
is mhnufacturing of gndhhﬁed. gra-
duates who have only' general know-
ledge about general ‘questions. During
the last five or ten years we “have
failed to give a turn t our eddfation
in such’ a way that large numBer of
technical personnel come out of our
own colleges so that wé can' mainly
depend on our own young people.
That is our experience! I do not know
the situation in 'many bther States.

So, the questxop oLt giving lesdership
in educational plnnmng should be more
carefully examined. My submission is
there is no well-defined, eoneeﬂed
effort in this direction. Thege_} }s only
some hnpazard development.
That will not do. That
will only create problems, because in
our State we have got the guestion of
unemployment for large numbers of
educated young men. So, my request
to the Ministry is that there should be
a more concerted, well-planned, all-
India attempt to give-this kind of
technical bias to our education as a
whole.

16.45 hrs. -«

[PANDIT THAKUR DAY’ BHARCAVA in
the Chair].

Now I come to anpther very impor-
tant question. Going- through the
amounts allotted under various heads
I find thntahrgenmwntoi
is set apart for distribu
That is necessary. The h'e is’ v
ing generous help to increase the

-
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{Mr, Vasudevan Nair)

salary of our secondary teachers and
elementary teachers. Taeir condition
has improved. I am coming to
that question later. But the
question of the distribution of
the grants fo the States has
to be reexamined, I want the Ministry
to examine it and lay down some
definite principles.

In answer to & question 1n this very
House, I think in the last session, the
hon Minister stated that out of
Rs 350 lakhs distributed to the vari-
ous States to help the development of
secondary education, our State,
Kerala, was given Rs 19 lakhs. We
are thankful for that, but my point is:
in dividing this amount, in allotting
these grants, what is the principle
adopted by the Government” It may
be that the applications from the vari-
ous States are taken into considera-
tion But my point 1s that the deve-
lopment in the various States is of
differing character For example,
Kerala is perhaps the only State where
almost cent percent of our people are
literate, where there are nearly 16 to
17 lakh students of the age group of
between 6 and 11 gomng to school,
where we have got more than 9,000
schools There 1s this development,
but this development should not be-
come a curse for us An undeveloped
State will have 1ts own problems. I
am glad that the Government of India
helps those States which are back-
ward They should be helped to come
up very soon. But, at the same time,
the problems of those States which are
developed to a certain extent also
should be understood and allotment
should be made to such States consi-
de1ing their problems also. Ido not
know  whethc:  there is any well-
defined policy with regard to this
question of distribution of grants to
the States

Now 1 come to the very important
question of our teachers

Mr. Chairman: The hon Member
has exceeded his time

Shri Vasudevan Nair: I
only speaker from our group.

Mr. Chairman: Already he has
taken about 20 minutes.

am the

Shrl Vassllevan Nair: I may be
allowed some more tima.

Mr. Chairman: Two minutes more.

Shri Vasudevan Nair: I will finish
as soon as possible, but I may be
allowed flve minutes more.

Mr. Chairman; If the point he takes
up 1s a long one, I am afraxd I will not
be able to allow 1t. After all, 20
minutes 1 not a small amount of time.
He can take one or two minutes and
fimish

Shri Vasudevan Nair: The question
of our teachers 1s still a very serious
one Of course, the old position is no
more Bemng the son of a teacher, I
can understand the difficulties of the
life of a teacher 1 remember my
father teling me that he started his
job at a salary of Rs 4 per month.
That was long ago, but I remember
that always Now, m our State a
primary school teacher gets a starting
of Rs 40 plus dearness allowance.
That 1» a big advance from the old
days, but still we should pay some
more attention to him In the report
of the Planning Commussion 1t 1s said
that the teacher 1s the pivot of the en-
tire educational system Good words
are spoken about the teacher always
by everybody, but some more atten-
tion has to be given to him

Another very 1mportant pontI
have to bring to the attention of the
Ministry 15 the question of teachers
working in private schools, manage-
ment schools,—mn our State nearly
half the schools are management
schools—at present there 1s no rule
governing the service conditions of the
teacher, when he will be sent away
from the school, the question of pro-
vident fund, the question of leave etc.
There 1s a kind of servant and master
relationship between the teacher and
the management

1 would suggest to Government to
look into this matter, and if possible,
to appoint some kind of a committee
or commission to go into the service
conditions, the life, salary and other
problems of our primary school and
secondary school teachers, and to lay
down some uniform all-India stan-
dards with regard to these.
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1 hope the Ministry will glve consi-
deration to these suggestions and
svolve & well-defined policy on these
matters.

Shri V. P. Nayar (Quilon): I want
to rajse a point on which I seek your
ruling. It is customary that when
Demands for Grants are under dis-
cussion, the senior Minister in charge
of the Mimstry 1s present in the
House. But I do not find the Minis-
ter here, and although his very able
Deputies are here, I want to know
what prevents the Miuster from
making at lesst a very rare appear-
ance in thus House on such a very im-
portant occasion as thus,

Dr. K. L. Shrimali: 1 am 1in  full
charge of this subject, but the Minis-

ter will be here, I expect, during the
course of the debate
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Shri V. P. Nayar: He could not
have meant all this

Shri Punnoose (Ambalapuzha): He
only wanted to speak on these De-
mands for Grants
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Shri B. 8. Marthy: Mr. Chairman,

public I asked him whether he
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bhad
the

I have been very closely following the
speech made just now by my predece-
asor, but I was not able to understand
much, And, what little I could under-
stand, from that I thought that bhe
has been teling the Education Minis-
try that as far as possible English
names should be avoided and suitable
Hind: or sanskntised Hindi names
should be used.

In this connection, I have already
sad what we in the South mean by
this Hindissation of Enghsh names The
new name for a wireless office is
Vithanthu Karyalaye In the south,
Vithanthu means a widow

Seth Govind Das: Have a Tamil
-word, or a Telugu word or a Malaya-
lam word, I have no objection

Shri B. 8. Murthy: I am illustrating
how we should not run a race madly
tor the use of Hind: words for replac-
ing English by Hindi and what 1t has
meant to the public This should not
be dome I am anxious that English
should be replaced as soon as possible.
But, this does not mean that we should
accept anything and everytmng For
instance, the word ‘Republic’ What 1s
the harm 1n using the word” Instead
of that you want to have Sarvatantra
Swatantra Ganatantra That ordinary
man 1n the street will be confused He
does not understand what this Swat-
antra Ganatantra 1s

Shyi Shree Narayan Das (Dar-
bhanga) Have you any conception of
the man m the street?

Shri B. 8. Murthy: I do not conceive
about 1it, if he conceives about 1t, let
him answer 1t

I am only saying, please do not run
& mad, a fanatical race Then, take
the word, Vyavasaya I hope the hon
Member will understand the difficulty
m .

Shri Shree¢ Narayan Das: I did not
say anything When he said the man
in the strqet will easily understand
the import of the English word re-

any conception of the man in
street.

Shri B, 8. Murthy: It I do not undes-
stand the man in the street I
present the lot of them, the hon.
ber who has just interrupted me does
not know.

Vyavasaya is the word. In Andhra
it means agriculture. Nothing more;
nothing less Further south, it means
busmess If you are going to say
Vyavasaya as agriculture and all that
and 1if you are trying to give suitable
words for certain technical and other
words 1 Enghsh, we must do it very
carefully We should use as many as
possible and leave the rest to posterity.
Do not make it confused. That s
my humble submussion If I do not
know the man in the street, I shall pe
a humble disciple of my friend Shri
Shree Narayan Das Let him lead me
to where the common man, the man 1
the street 1s Or, if he really wants
to know the man in the street, let him
follow me I will lead him to the
cheris where the people do not know
a single Hindi word or what Hind1 or
Sanskrit 1s, much less sanskritised
Hind:

This Demand came rightly after the
Defence Demands The best defence
of a country 15 an educated enlighten-
ed population conscious of its rghts
and also of its responsibihities There-
fore, 1t must be the duty of the State
to see that democracy 18 successful and
proper facilities are provided for all
people 1n every nook and corner of
the country

i

It 1s said that democracy without
education 18 a mansion without illumi-
nation The Englishman has left the
country with illiteracy, poverty, fana-
ticism, casteism and others as legaci-
es to these 360 mullion people Itisa
tremendous and stupendous tesk for
our Government and our nation to
eradicate illiteracy and educate our
people But, having taken to the de-
mocratic type of life, it is the bounden
duty of the country and the nation to
educate itself, because democrscy is



It you want to place everything
the public, the representatives of the

only educated preperly but they must
be enlightened. - ¢ think it is Carlyle
who said that w man is strong who
has advancement or who has culture
whose brain is quicker whose blood is
warmer and whose heart is softer.
Therefore, these are the ideals
which the Ministry of Educa-
tion should place before it in order
to impart 4ducation to our people. As
the time is short and the subject is
vast—and I am terribly afraid of you
in the Chair—] do not want to exceed
even a #ingle minute, even a  single
second. Therefore, I would confine
myself to certain remarks about this
subject.

We see indiscipline among the
student world in India. There are a
number of strikes and demonstra-
tions and 30 on. They indicate that
there is a new wave of life that has
overtaken the student life in India.
It it not enough to say that this will
be a passing phase and therefore, we
must go on in our masterly inacti-
vity and must not do anything. It
will not be well for the country and
the Government to ignore or bypass
this. Indiscipline is a very grave dis.
ease which will eat into the vitals of
the nation. Therefore, we must set
before us the task of knowing the
causes of indiscipline.

According to me, indiscipline among
the students is responsible for certain
things. It is because of two or three
factors that the student is losing inter-
ests in his studies. Perhaps it s
due to the large question of educated
unempolyed. He finds his brother or
brother-in-law being unemployed after
taking one or two degrees. He feels
it this is the result, why should he
study and join the ranks of educated
unempolyel. That may be one of the
reasons

Education is not attracting the youth
today to concentrate his attention
upon his subjects, Perhaps the teach-
ing staff is unable to create sufficient

to teach upto 5th standerd.
Then there is the higher grade
trajning and then the secondary grade

the
case may be. The Ministry should take
early steps to see that highly qualified
teaching staff is placed at the disposal
of the primary schools. They should
not be neglected because that is the

for them to evince greater interest
whefl they grow up.

',

Therefore, I say that the highly
educated teaching staff with know-
ledge of child psychology with creative
and enthusiastic missionary - zeal to
create a new nation which can hold
aloft the beacon and gospel of
Pancha Sheela and co-existence
should be created. Therefore, I would
like more money to be allotted for
the primary schools. But, unfortunate-
ly, in the Second Plan the allotment is
reduced.

For elementary education in the
First Plan Rs. 93 crores were allotted,
whereas in the Second Five Year
Plan it is only Rs. 88 crores. It is a
significant reduction which we cannot
quite appreciate.

The country may be in need of
technological personnel and, therefore,
much more money may be spent on
technical, collegiate and higher edu-
cation. That does not mean that this
fundamental part should be neglected.
Until and unless we give a good start
to the student who goes to the primary
schoaol in the village we cannot build
up & new cadre of young and enthusi-
astic citizens to take up the future role
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which they will be called upon to take
very soon.

It 1s a good augury that the Centre
has come forward to bear 50 per cent.
of the increased emoluments of pri-
mary teachers in the States. With
that the Education Ministry should not
feel that it has done everything,
because in many States this concession
is not being used For instance, in
Andhra State, I am told the Andhra
Government wanted a loan and other
financial assistance. The Centre must
be able to give more money either as
financial axd or loan for the States so
as to make the primary school teachers
most contented

One more point, and that 1s regard-
ing the wastage and stagnation at the
primary school stage After reading
the report I can understand how the
Government 15 also conscious about
this fact But, merely stating certain
things 1s of no use, because 50 per cent.
of the young children who get out of
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primary schools are not going to  the
secondary or higher middle schools.
Therefore, Government must know
what happens to these children. The
education of girls, is much less satisfac-
tory Figures show that girls’ educa-
tion 1s going down and 15 not showing
an increase. The stagnation question
also must be clearly tackled before it
becomes a menace

In conclusion, 1 would appeal to the
Ministry that the potentialities avail-
able 1n the community, in the villages
and also among the teaching staft
should completely be exploited to
give India the much needed new type
of education which will go a long way
to create a citizen who will be &
warrior of peace in this warring world.

17.30 hrs,

The Lok Sabha then adgourned till
Eleven of the Clock on Friday, the
26th July, 1957
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356 Sample Survey of Blind ence Services S1I1-12
. 5097 54 Kersla Education Bl . s1s
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WRITTEN ANSWERS TO
QUESTIONS : (contd)
U.S.Q. Subject CoLumns
zss Currency Notes Stolen

from Nasik s112
256 Backward classes nudentu

in Dellu . . . s113
2¢7 Licences under Indian

Arms Act. $I18-14
258 Delh Police Foroe s114
as9 Law Commission S114
260 Coal Mime in Phulham

Dastrict . s11$

261 Field staff  of Life In-

surance Corporation $115-16
262 Subordinate Law Courts

in Delh: S116-17
263 Estate Duty sI17
264 Translation of Arablan

Nights suy

PAPERS LAID ON THE TABLE si118

The following papers were laid
on the Table.

1) A copv of the statement
showing the Plantation
Inquiry Commussion’s
recommendations on tea
which have not been
accepted and the rea-
sons therefor

‘2) A copy of the Income-
Tax {Search of Premises
and Setzure of Docu-
ments) Rules, 196~

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

Shn Raghunath Singh called
the attention of the
Mnuster of Irrigation and
Power to the present

SII8-22

CALLING ATTENTION TO
MATTER OF PUBLIC IM-

PROTAN A
CE—(consd.)
Subfect
@smon of the Clml
ater Dispute
The Mainister of lnlntlon
and Power (Shri S.K.
Patil) made a statement 1n
regard thereto .
MOTION FOR ADIOURN-
MENT $X33—28

The Spelker mthheld his
consent to the moving of
an adjournment motion
ngen notice by Sarvashri

M. Banerjee and T
maniregarding the collmon
of two trains near Tata-
nagar _ Station on the
night of 23rd July, 1957

BILL INTRODUCED .

s12s
Legislative Counuh
Bull, 1957
DEMANDS FOR GRANTS  s126-—s250

Rurther discusston on De-
mands for Grants 1n res-
pect of the Minstry of
Detence concluded The
Demands were voted in
full

Discussion on Demands for
Grants 1n respect  of
the Minstry of Education
and Scientific  Research
commenced The dis-
cussion was not concluded

AGENDA FOR FRIDAY,
26TH JULY, 1957
Rurther discusston on Pe-

mands for Grants in res-

pect of Mansstry of Educa-

tion and Sctentific Research

md also consideration and
of Private Mem.

hers 1lls





